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LOK SABHA ¢
ALPHABETICAL LIST OF MEMBERS

A

Abdullabhai, Mulla Taherali Mulla{(Chanda)

Abdus Sattar, Shri (Kalna-Karwa).

Achal Singh, Seth [Agra Distt, (West)].

Achalu, Shri Sunkam (Nalgonda—Reser-
ved—Sch, Castes).

Achint Ram, Lala (Hissar). ’

Achuthan, Shri K. T. (Crangannur).

Agarawal, Shri Hoti Lal [Jalaun Distt, cum
Etawah Distt.—(West) cam Jhansi Distt.—
(North)).

Agrawal, Shri Mukund Lal [Pilibhit Distt.
cum Bareilly Distt.—(East)].

Ajit Singh, Shri (Kapurthala-Bhatinda—
Reserved—Sch. Castes),

Ajit Singhji, General (Sirchi-Pali).

Akarpurd, Sardar Teja Singh (Gurdaspur).

Alsgesan, Shri-O. V. (Chingleput).

Altekar, Shri Ganesh Sadashiv (North
Satara),

Alva, Shri Joachim (Kanara).

Amin, Dr. Indubhai B, (Baroda West).

Amjad Ali, Shri (Goalpara-Garo Hills).

Amrit Kaur, Rajkumari (Mandi-Mahasu).

Anandchand, Shri (Bilaspur).

Ausasi, Dr. Shaukatullsh Shah (Bidar).

Anthony, Shri Frank (Nominated—Anglo-
Indians).

Asthana, Shri Sita Rama (Azamgarh Distt.—
West).

Ayyangar, Shri
(Tirupati).

Anfl, Maulana Abul Kalam (Rampur
Distt. cum Bareilly Distt.—West).

Azad, Shri Rpagwat Jha (Purnea cum
Santhal Parganas).

M. Ansnthssayanam

B‘abumth Singh, Shriff (Surguja-Raigarh—
Reserved—Sch, Tribes).

Badam Singh, Chowdhary (Budaun Distt.—
West).

Bagdi, Shri Magan Lal (Mshassmund).

Bahadur Singh, Shri (Ferozepore-Ludhjana—
Reserved—Sch, Castes).

Balakrishnan, Shri S. C. (Erode—Reserved—
Sch. Castes).

Balasubramaniam, Shri S. (Madurai).

Baldev Singh, Sardar (Nawan Shahr),

Balmiki, Shri Kanhaiya Lal (Bulandshah
Distt.—Reserved-—Sch, Castes),

Banerjee, Shri Durga Charan (Midnapore-
Jhargram).

Bansal, Shri Ghamandi Lal (Jhajjar-Rewari).

Bansjlal, Shri (Jaipur).

Barman, Shri Upendranath (North Ben-
gal—Reserved—Sch, Castes).

Barrow, Shri A. E.T. (Nominated—Anglo-
Indians).

Barupal, Shri Panna Lall (Ganganagar-
Jhunjhunu—Reserved—Sch, Castes).

Basappa, Shri C. R. (Tumkur).

Basu, Shri A. K. (North Bengal).

Basu, Shri Kamal Kumsr (Diamond Herbour).
Bhagat, Shri B. R. (Patna cum Shahabad).

Bhakt Darshan, Shri [Garhwal Distt.—(Eagt)
cum Moradabad Distt.—(Norih-Ea s.)]

Bharati, Shri Goswamiraja Sahdeo (Yeotmal).

Bhargava, Pandit Mukat Behari Lal (Ajmer
South).

Bhargava, Pmalt Thakur Das (Gurgson).
Bhartiya, Shri Shaligram Ramchandra (We
Khandesh).

Bhatkar, Shri Laxman Shrawan (Buldans-
Akola—Reserved—Sch, Castes).
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Bhatt, Shri Chandrashanker (Broach).
Bhawani Singh, Shri (Ba.rmcr-ll?re).
Bhawanji, Shri (Kuich West).

Bheekha Bhai, Shri (Banswara—Dungarpur—
Reserved—Sch, Tribes).

Bhonsle, Shri Jagannathrao Krishna Rao
(Ratnagiri North),

Bidari, Shri Ramappa Balappa (Bijapur
South),

Birbal Singh, Shri[Jaunpur Distt.—(East)],

Biren Dutt, Shri (Tripura West).

Bogawat, Shri U. R, (Ahmednagar South).

- Boovaraghasamy, Shri V. (Perambalur),

Borkar, Shrimati Anusayabai (Bhandara—
Reserved—Sch. Castes).

Boroogh, Shri Dev Kanta (Nowgong).

Bose, Shri P. C. (Manbhum North).

Brajeshwar Prasad, Shri (Gaya East).

Brohmo-Chaudhury, Shri Sitanath (Goalpara-
Garo Hills—Reserved—Sch. Tribes).

Buchhikotajah, Shri Sanaka (Masulipatnam).
C

Chakravartty, Shrimati Renu (Basirhat).

Chaliha, Shri Bimalaprosad (Sibsagar—
North-Lakhimpur).

Chands, Shri Anil Kumar (Birbhum),
Chandak, Shri B. L. '(Betul).

Chandrasekhar, Shrimati M, (Tiruvallur—
Reserved—Sch. Castes),

Charak, Th, Lakshman Singh (Jammu and
Kashmir).

Chatterjea, Shri Tushar (Serampore).

Chatterjee, Dr. Susilranjan (West Dinajpur).

Chatterjee, Shri N. C. (Hooghly).

Chattopadhysya, Shri Harindranath (Vijaya-
vada). .

Chaturvedi, Shri Rohanlal [Ewah Distt.—
(Central)].

Chsudhary, Shri Ganeshi Lal [Shahjashanpur
Distt.—North) cum Kheri—(East)—
Reserved—Sch,  Castes].

Chaudhuri, Shri Tridib Kumar (Berham-
pore).

Chavda, Shri Akbar (Banaskanihs).

Chettiar, Shri N. Vr. N. Ar. Nagappa
(Ramanathapuram).

Chettisr, Shri T. S. Avinashilingam (Tirup-
pur).

Chowdary, Shri C. R. (Narasaraopet).

Chowdhury, Shri Nikunja Behari (Ghatal).

D

Dabhi, Shri Fulsinhji B. (Kaira North).

Damar, Shri Amar Singh Sabji (Jhabua—
Reserved—Sch, Tribes).

Damodaran, Shri G. R. (Pollachi).
Damodaran, Shri Netrur P. (Tellicherry).

Das, Dr. Mono Mohon (Burdwan—Reserved
—Sch. Castes).

Das, Shri B. (Jaipur-Keonjhar).

Das, Shri Basenta Kumar (Contai).
Das, Shri Beli Ram (Barpets).

Das, Shri Bijoy Chandra (Ganjam South).

Das, Shri Kamal Krishna (Birbhum—Re-
served—Sch, Castes),

Das, Shri Nayan Tara (Monghyr Sadr cum
Jamui—Reserved—Sch, Castes).

Das, Shri Rem Dhani (Gaya East.—Re-
served—Sch. Castes).
Das, $hri Ramananda (Barrackpore).

Das, Shri Sarangadhar (Dhenkanal-V
Cuttack).

Das, Shri Shree Narayan (Darbhanga Celies
Dasaratha Deb, Shri (Tripura East),
Datar, Shri Balwant Nagesh (Belgaum North).

Deb, Shri  Suresh Chandra  (Cachar-
Lushai Hills).

Deo, H. H. Maharsja Rajendra Narayan.
Singh (Kalehandi-Bolangir).

Deogam, Shri Kanphu Ram (Chajbassa—
Reserved—Sch. Tribes).

Desai, Shri Kanayala] Nanabhai (Surst).
Demi, Shri Khanduthai Kasanji Cl{l.llp
Deshmukh, Dr. Panjasbrao S. (Amravati



(il )

D—contd.

Deshmukh, Shri Chintaman Dwerkenath

Kola' a).
Deshmukh, Shri K. G.(Amravati West).
Deshpande, Shri Govind Hari (Nasik Cenuras).

D:shpande, Shri Vishnu Ghanashyam
* (Guna).

Dholakjs, Shri Gulab Shankar Amritlal
(Kutch East). *

Dhulekar, Shri R, V., [Jhansi Distt.—{(South)].

Dhusiya, Shri Sohan Lal (Basti Distt.—
(Central-East) cum Gorakhpur Distt,—
(West)—Reserved—Sch, Caste],

Digambar Singh, Shri (Etah Distr.—(West
cum Mainpuri Distt,—(West) cum Mathura
Distt.—(East)].

Diwan, Shri Raghavendrarao Srinivastao
(Osmanabad).

Dube, Shri Mulchand [Farrukhabad Distt.
(North)].

Dube, Shri Udai Shankar [Basti
(North)). :

Dubey, Shri Rajaram Giridharlal (Bijapur
North).

Dutt, Shri Asim Krishna (Calcutta South-
West).

Durta, Shri Santosh Kumar (Howrah),

Dwivedi, Shri Dashrath Prasad (Gorakhpur
Distt.—Central),

_Dwivedi, Shri M. L. (Hamirpur Diste.).
E

Bacharan, Shri Iyyunni (Ponnani—Reser-
ved—Sch, Castes).

Elenezer, Dr. S. A. (Vikarabad).

Elayaperumal, Shri L. (Cuddalore—Reserved
—Sch, Castes).

F
Fotedar, Pandit Sheo Narayan (Jammu and
Kashmir),
L ] G
Gadgil, Shri Narhar Vishnu (Poona Central(
Gadilingana <Gowd, Shri (Kurnool).

Gami Mailudora, Shri (Visakhapatnam—
Reserved—Sch, Tribes).

Gandhi, Shri Feroze [Praiupgarh Distt.
(West) cum Rae Bareli Distt. (East)].

Gandhi, Shri Maneklal ‘Maganlal' (Panchi
Mahals cum Baroda East).

Gandhi, Shri V. B. (Bombay City—North).

Ganga Devi, Shrimati (Lucknow Distt.
cum Bara, Banki Distt,—Reserved—Sch.
Castes).

Ganpati Ram, Shri |Jaunpur Distt. (East)—
Reserved—Sch. Castes)].

Garg, Shri Ram Pratap (Patiala).
Gautam, Shri C. D, (Balaghat).

Ghose, Shri Surendra Mohan (Malda).
Ghosh, Shri Atulya (Burdwan),
Ghulam Qader, Shri (Jammu and Kashmir).

Gidwani, Shri Choithram Partabrai (Thana)
Giri, Shri V. V. (Pathapatnam).

Giridhari Bhoi, Shri (Kalahandi-Bolangir)
Reserved—Sch. Tribes).

Gohain, Shri Chowkhamoon (Nominated—
Assam Tribal Ageas).

Gopalan, Shri A. K. (Cannanore),

Gopi Ram, Shri (Mandi-Mahasu--Reserved—
SCho C.Itel-}-

Gounder, Shri K. Perisswami (Erode).

Gounder, Shei K. [Sakthivadivel
{P:ri)f:.l:ulun).

Govind Das, Sett (Mandla-Jabalpur South)_

Guha, Shri Arun Chandra (Santipur).

Gupta, Shri Badshah (Mainpuri' Distt.—
Bast).

Gupta, Shri Sadhan Chandra (Calcutta—
South—East).

Gurupadaswamy, Shri M. S. (Mysore).
H

Hansda, Shri Benjamin (Purneas cum Santa
Parganas—Reserved—Sch. Tribes).

Hari Mohan, Dr. (Manbhum North—
Rescrved—Sch. Castes).

Hasds, Shri Subodh (Midnapore-Jhargram—
Reserved—Sch. Tribes).
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Hazarika, Shri Jogendra Nath (Dibrugarh).
Heda, _Shri H. C. (Nizamabad).
Hembrom, Shri Lal (Santal Parganas cum
Hazaribagh—Reserved—Sch, Tribes).
Hem linj, Shri (Kangrs).

Hukam  Singh, Sardar (Kapurthals-
Bhatinda).

Hyder Husein, Chaudhri (Gonda Distt,—
North),
) |

Ibrahim, Shri A. (Ranchi North-East).

Igbal Singh, Sardar (Fazilka-Sirsa).

Islamuddin, Shri Muhammad (Purnea—
North-East).

Iyyunni, Shri C. R, (Trichur).

J

Jugiivan Ram, Shri (Shahabad South——Re-
served—Sch. Castes).

Jain, Shri Ajit Prasad (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North).

Jain, Shri Nemi Saran (Bijnor Distt.—
South).

Jaipal Singh, Shri (Ranchi West—Reserve d
—Sch, Tribes).

aisoorya, Dr. N. M. (Medak).

ajware, Shri Ramraj (Santal Parganas cum
Hazaribagh).
Jangde, Shri Resham Lal
Reserved—Sch. Castes),
Jatav-vir, Dr. Manik Chand (Bharatpur-Sawaij
Madhopur—Reserved—Sch, Castes).
Jayaraman, Shri A. (Tindivanam—Reserved—
Sch. Castes).

Jayashri, Shrimati (Bombay-Suburban).

Jena, Shri Kanhu Charan (Balasore—Re-
served—Sch. Castes).

Jena, Shri Lakshmidhar (Jaipur-Keonjhar—
Reserved—Sch. Castes).

Jena, Shri Niranjan (Dhenkanal-West
Cuttack—Reserved—Sch. Castes).

ethan, Shri Kherwar (Palamau cum Hazari-
bagh  cum Ranchi—Reserved-—Sch-
Tribes).

(Bilaspur—

(iv)

Jhunjhunwala, Shri Banarsi Prasad (Bhagal-
pur Central).

Jogendra Singh, Sardar (Bahraich Distt.—
Wﬂt)- : '

Joshi, Shri Anand Chandra (Shahdol-
Sidhj). .

Joshi, Shri Jethalal Harikrishna (Madhya
Sauraghtrs).

Joshi, Shr! Krishnacharya (Yadgir).

Joshi, Shri Liladhar (Shejapur-Rajgarh).

Joshi, Shri Moreshwar Dinkar (Ratnagiri
South),

Joshi, Shri Nandlal (Indore).

Joshi, Shrimati Subhadra (Karnal).

Jwala Prashad, Shri (Ajmer North).

K

Kachiroyar, Shri N. D. Govindaswami
(Cuddalore).

Kajrolkar, Shri Narayan Sadoba (Bombay
City—North—Reserved—Sch, Castes).

Kakkan, Sbri P, (Madurai—Reserved—Sch.
Castes),

Kale, Shrimati Anasuyabai (Nagpur).

Kamal Singh, Shri (Shahabad—North-West).

Kamath, Shri Hari Vishnu (Hoshangabad).

Kamble, Dr. Devrao Nambevrao (Nanded—
Reserved—Sch, Castes).

Kandasamy, Shri S. K. Babie (Tiruchengode).

Kanungo, Shri Nityanand (Kendrapars).

Karmarkar, Shri D. P. (Dharwar North).

Karni Singhji, His Highness Maharaja Shrj
Bahadur of Bikaner (Bikaner-Churu).

Kasliwal, Shri Nemi Chandra (Kotah-Jhala-
war).

Katham, Shri Birendranath (North Bengal—
Reserved—Sch, Tribes).

Kiatju, Dr. Kailas Nath (Mandsaur),

Kayal, Shri Paresh Nath (Basirhat—Re-
served—Sch, Castes).

Kazmi, Shri Syed Mohammad Ahmad
(Sultanpur Distt.—North cum Fajzabad
Distt.—South-West). ¢

Kelappan, Shri K. (Ponnani).
Keshavaiengar, Shri N. (Bangalore North).
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Keskar, Dr. B. V. (Sultanpur Distt.—South).

Khan, Shri Sadath All (Ibrahimpatnam).

Khardeksr, Shri B. H. (Kolhapur cum
Satara).

Khare, Dr. N. B, (Gwalior).

Khedkar, Shri Gopalrao Bajirao (Buldana.
Akola).

Khongmen, Shrimati B, (Autonomous Distrs,
—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-

_ bad).

Kirolikar, Shri Wasudeo Shridhar (Durg).

Kolay, Shri Jagannath (Bankura),

Kottukappally, Shri George Thomas (Meena_
chil).

Kripalani, Acharya J. B. (Bhagalpur oum
Purnes).

Krishna, Shri M, R, (Karimnagar—Reserved
—Sch. Castes).

Krishna Chandrs, Shri (Mathura Distt.—
West).

Krishnamachari, Shri T, T. (Madras).

Krishnappa, Shri M. V. (Kolar). #

Krishnaswami, Dr. A. (Kancheepurem).

Kureel, Shri Bajj Nath (Pratapgach Distt.—
West cum Rac Bareli Distt.—East—Re-
served—Sch. Castes).

Kureel, Shri Plare Lal (Banda Distt. oum
Fatehpur Distt.—Reserved—Sch, Cyastes).

L

Lakshmayys, Shri Paidi (Anantapur).

Lal Singh, Sagdar (Ferozepur-Ludhians).

Lallanji, Shri (Faizabad Distt.—North-
West).

Lagkar, Shri Nibaran Chandra (Cachar-
Lushai Hills—Reserved—Sch. Castes).

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum Etawah
Distt.—West cum Jhansi Distt,—North—
Reserved—Sch, Castes).

M

Mgdiah Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibnarayan Singh (Sundar-

g2 hr—Reseawved—Sch, Tribes).

Mahata, Shri Bhajaharf (Manbhum South
cum Dhglbhum).

Mahodaya, Shri Vaijanath (Nimar).
Maitra, Shri Mohit Kumar(Culcutta—North
West). .

Majhi, Shri Chaitan (Manbhum—South cum
Dhalbhum—Regerved—Sch, Tribes).

Majhi, Shri Ram Chandra (Mayurbhanj—
Reserved—Sch, Tribes),

Majithia, Sardar Surjit Singh (Taran Taran).

Malaviya, Shri Keshava Deva (Gonda Distt.—
Bast cum Basti Distt.— West).

Malligh, Shri U, Srinjvasa (South Kanara—
North),

Malvia, Shri Bhagu-Nandu  (Shsjapur-
Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatur Narain (Raisen).
Malviya, Shri Motilal (Chhatarpur-Datis-
Tikamgarh—Reserved—Sch. Castes).
Mandal, Dr, Pashupati (Bankura—Reserved—

Sch. Castes).

Mascarene, Kumari Annie (Trivandrum).

Masuodi, Maulana Mohammad Saced
(Jammu and Kashmir).

Masuriya Din, Shri (Allahabad Distt.—
East cum Jaunpur Distt.—West—Re-
served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (Tiruchirapalli).

Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shrimati Sushila (Ahmedabad

Maydeo, Shrimati Indira A. (Poona South).

Mehta, Shri Asoka (Bhandara).

Mchta, Shri Balvantray Gopaljee (Gohilwad).

Mehta, Shri Balwant Sinha (Udaipur).

Mechta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhikode).

Minimata, Shrimati (Bilaspur-Dusg-Rajpur
—Reserved—Sch, Castes). _

Mishra, Pandit Suresh Chandrs (Monghyr

North-East).

Mighra, Shri Bibhuti (Saran cum Cham,
paran).

Mishrs, Shri Lalit Narayan (Darbhangs
cwn Bhagalpur).
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Mishra, Shri Lokerath (Puri).

Mishra, Shri Mathura Prased (Monghyr—
North-West).

Mishra, .Shri Shyam Nandan (Darbhanga—
North).

Misra, Pandit Lingaraj (Khurda).

Misra, Shri Bhupendrs Nath (Bilaspur-
.Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr
Distt.).

Misra, Shri Sarju Prasad (Decoria Distt.—
South).

Missir, Shri Vijineshwar (Gaya North).

Mohd. Akbar, Sofi (Jammu and Kashmir).

Mohiuddin, Shri Ahmed (Hyderabad City).

Morarka, Shri Radheshyam Ramkumar
(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara—
Reserved—Sch, Castes).

More, Shri Shankar Shantarsm (Sholspur,
Muchaki Kosa, Shri (Bastar—Reserved—
Sch. Tribes).

Mudaliar, Shri C. Ramaswamy (Kumbako_
nam),

Mihammed Shafee, Chaudhurl (Jammu
and Kashmir).

Mukerjee, Shri Hirendra Nath (Calcutta—
NDnh-Ellt).

Mukne, Shri Y. M, (Thana—Reserved—
Sch, Tribes).

Munjswamy, Shri N. R, (Wandiwash).
Muniswamy, Shri V., (Tindivanam).
Murli Manchar, Shri (Ballia Distt. Bast).
Mur:hy, Shri B. S, (Eluru),

Musafir, Giani Gurmukh Singh (Amritsar).

Mushar, Shri Kirai (Bhagalpur cum
Purnea—Reserved—Sch. Castes).

Muthukrishnan, Shri M. (Vellore—
Reserved—Sch. Castes).
' N

Naidu, Shri Nalla Reddi

dry).
Nair,

(Rajashmum-

Shri C. Krishnan (Outer Delhi),

Nair, Shri. N. Sreckantan (Quilm cum
Mavelikkara),
Nambiar, Shri K. Ananda (Msayuram).

Nanadas, Shri Mangalagiri (Ongole—Re~
served—Sch. Castes).

Nands, Shri Gulzarilal (Sabarkantha).
Narasimham, Shri §. V. L. (Gunt).
Nargsimhan, Shri C. R. (Krishnagiri).
Naskar, Shri Purnendu Sekhar (Diamond
Harbour—Reserved—Sch. Castes).
Natawadkar, Shri Jayantrao Ganpat (West
Khandesh—Reserved—Sch.  Tribes).
Nathani, Shri Hari Ram (Bhilwara).
Nathwani, Shri Narendra P. (Sorath).
Nayar, Shri V. P. (Chirayinkil).
Nehru, Shri1 Jawaharlal (Allahabad Distt.—
East cum )aunpur Distt.—West),
Néhru, Shrimati Shivrej Vati (Lucknow
Distt,—Central)
Nechru, Shrimati Uma (Sitapur Distt.
cum Kheri Distt.—West).
Nesamony, Shri A, (Nagereoil).
Neswi, Shri T. R, (Dharwar—South).
#Necvatla, Shri R. P. (Sahjahanpur Distt,
—North cum Kheri—East).
Nijalingappa, Shri S. (Chitaldrug).
P

Palchoudhury, Shrimati Ila (Nabadwip).

Pande, Shri Badn Dutt (Almora Distt,—
North—REast).

Pande, Shr G. D. (Naini Tal Distt.  cum
Almora Distt.—South-West cum Bareilly
Distt.—North).

Pandey, Dr. Natabar (Sambaipur),

Pannalal, Shri (Faizabad Distt.—North-
West—Reserved—Sch. Castes).

Paragi Lal, Chaudhari ( Sitapur Distt. cum
Kheri . Distt,—West—Reserved—Sch.
Castes).

Paranjpe, Shri R. G. (Bhir).

Patekh, Dr. Jayantilal Narbheram (Zals-
wad). ‘ _

Parikh, Shri Shantilal Girdharilal (Meh-
sans Bast).
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parmar, Shri Rupaji Bhavji (Panch Mahals
cum Baroda East—Reserved—Sch, Tri-
bes).

Pataskar, Shri Hari Vinayak (Jalgaon).

patel, Shri Bghadurbhai Kunthabhai (Surat
—Reserved—Sch. Tribes).

Patel, Shri Rajeshwar (Muzaffarpur cum
Darbhanga).

Patel, Shrimati Maniben Vallabhbhai
(Kaira South).

Pateria, Shr1 Sushil  Kumar (Jabalpur
«North).

Patjl, Shri P. R. Kanavade (Ahmednager
North).

Paul, Shri S. K. (Bombay City—South).

Patil, Shri Shankargguda Veeranagguda
(Belgaum South),

Patnaik, Shri Uma Charan (Ghumsur),

Pawar, Shri Vyankatrao Pirsjirao (South
Satara).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Saheb, Shri B. (Malaopuram).

Prabhakar, Shri Naval (Outer Delhi—
Reserved—Sch. Castes).

Punnoose, Shri P. T. (Allenney).
R

Rachiah, Shn N. (Mysore—Reserved—
Sch. Castey).

Radha Raman, Shri (Delhi City).

Raghavachari, Shri K. S. (Penukonda).

Raghavaiah, Shri Pisupati Vekata (On-
gole).

» Raghubir Sahsi, Shri (Etah Distt.—North-
East cum Budeun Distt-——East),

Raghubjr Singh, Choudhary (Agra Distt.—
East),

Raghunath Singh, Shri (Banaras Distt.—
Central),

Raghuramaish, Shri Kotha (Tenali).

Rahman, Shri M. Hifzar (Moradabed
Distt,.—Central).

Raj Bahadur, Shri (Jaipur-Sawal Madho-
pus). h

Rajabhoj, Shri P. N. (Sholapur— Reserved
—Sch. Castes).

Ramachander, Dr. D. (Vellore).
Ramanand Shgstri, Swami (Unnao Distt. cum
Rae Bareli Distt.—West cum Hardoi.
Distt.—South-East—Reserved—Sch. Castes)

Ramananda Tirtha, Swami (Gulberga).

Ramasami, Shri M. D. (Arruppukkottai),

Ramaseshaiah, Shri N. (Parvathipuram).

Ramaswamy, Shri P. (Mahbubnagar—
Reseryed—Sch.  Castes).

Ramagwamy, Shri S. V. (Salem).

Ram Dass, Shri (Hoshiarpur—Reserved
—Sch. Castes), .

Ram Krishan, Shri (Mohindergarh).

Ramnarayan  Singh, Babu (Hazaribagn
West).

Ram Saran, Shri (Moradgbad Distt,.—
West).

Ram Shankar Lal, Shri (Basti Distt.—

Central-East cwm Gorakhpur Distt.—
West).

Ram Subhag Singh, Dr. (Shahabad South)
Ranbir Singh, Ch. (Rohtak), ’

Randaman Singh, Shri (Shahdol-Sidbi
—Reoemd—\ Tribes),

Rane, Shri Shivmm Rango (Bhusaval).

Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch. V. Rama (Kakinada).

Rao, Shri B. Rajsgopals (Srikakulam).

Rao, Shri B, Shiva (South Kanara—South)

Rao, Shri Kadyala Gopala (Gudivads).

R S VY Y Cdmt

Rao, Shri Kondru Subba (Eluru—Reserved
—Sch. Castes).

Rao, Shri P. Subba (Nowrangpur).

Rao, Shri Pendyal Raghava (Warangal).
Rao, Shri Rayssam Seshagiri (Nandyal),
Rao, Shri T. B. Vittal (Khammam).
Rluti' Shr!chholl (Sm';ln Champaran
Ray, Shri Birakisor (Cuttack).

Rezmi, Shri Said Ullah Khan (Sehore).
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Reddi, Shri B. Ramachandra (Nellore).
Reddi, Shri C. Madhao (Adilabad).
Reddi, Shri Y. Eswara (Cuddapah).
Reddy, Shri Baddam Yella (Karim-
nagar),
Reddy, Shri K. Janardhan (Mahbubnagar).
Reddy, Shri Ravi Narayan (Nalgonda),
Reddy, Shri T. N. Vishwanatha (Chit-
toor).

Richardson, Bishop John Mominated—
Andaman and Nicobar Islands),

Rishang Keishing, Shri (Outer Manipur
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy, Shri Bishwa Nath ([Deoria Distt.
—West).

Rup Narain, Shri (Mirzapur Distt. cum
anaras Distt,—West—Reserved—Sch.
Castes).

S
Sahaya, Shri Syamnandan (Muzaffarpur
Central), P

Sahu, Shri Bhagabat (Balasore).

Sshu, Shri Rameshwar (Muzaffarpur cum
Darbhanga—Reserved—Sch, Castes),

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal cknow Diste.
cum Bara Banki Distt.).

Samanta, Shri Satis Chandra (Tamluk).

Sanganna, Shri T. (Rayagada-Phulbani—
Reserved—Sch, Tribes),

Sankarapandian, Shri M. (Sankaranayinar-
kovil).

Sarma, Shri Debendra Nath (Gsuhati).
Sarmah, Shri Debeswar (Golaghat-Jorhat).
Satish Chandra, Shri (Bareilly Distt. South),

Satyawadi, Dr. Virendra Kumar (Karnal
—Reserved—Sch, Castes).

Sen, Shri Phani Gopal (Purnea Central).
Sen, Shri Raj Chandra (Kotah-Bundi).
Sen, Shrimati Sushama (Bhagalpur South).
Sewal, Shri A. R. (Chamba-Sirmur),

Shah, Her Highness Rajmata Kamlendu
Mati (Garhwal Distt.—West cum Tehri
Garhwal Distt. cum Bijnor Distt.—North.)

( viit )

Shah, Shri Chimanlal Chkubhn (Gohil-
wad-Sorath),

Shah, Shri Raichand Bhai N. (Chhind-
wara).

Shahnawaz Khan, Shri (Meerut Distt.
—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt.
—West).

Sharma, Pandit Balkrishna (Kanpur Distt.
—South cwm Etawah Distt.—East).

Sharma, Pandit Krishna Chandra (M.oerut
Distt.—South).

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt.
—West).

Sharma, Shri Nand Lal (Sikar).

Sharma, Shri Radha Charan (Morena-
Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt.
—East cum Ballia Distt.—West).

Shastri, Shri Raja Ram (Kanpur Distt—
Central),

Shivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shriman Narayan, Shri (Wardha),

Shukla, Pandit Bhagwaticharan
Bastar).

Siddananjappa, Shri H. (Hassan Chikma-
galur).

Singh, Shri C. Sharan (Surguja-Raigarh).
Singh, Shri Digvijaya Narain (Muzaffarpur
—North-East),

Singh, Shri Dinesh Pratap
Distt,~East).

(Durg-

(Bahraich

Singh, Shri Girraj Saran (Bharatpur-Sawai
Madhopur).

Singh, Shri Har Prasad (Ghazipur Distt.
—West),

Singh, Shri L. Jogeswar (Inner Manipur).

Singh, Shri Mahendra Nath (Saran Cen-
tral). t

Singh, Shri Ram Nagina (Ghazipur Distt.
—East cum Ballia Distc.—South-West).
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Singh, Shri Tribhusn Narayan (Banaras
Distt.—East).

Singhal, Shri Shri Chand (Aligarh Distt.)

Sinha, Dr. Satyanarain (Saran East).

Sinha, Shri Anirudhs (Darbhanga East)

Sinha, Shri Awadheshwar Prasad (Muzaffar.
pur East),

Sinhs, Shri Banarsi Prasad (Monghyr Sadr
cum Jamui).

Sinha, Shri Gajendra Prasad (Palamau
. cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central).

Sinha, Shri Nageshwar Prasad (Hazari-
bagh East).

Sinha, Shri S. (Pataliputra),

Sinha, Shri Satya Narayan (Samastipur
East),

Sinha, Shri Satyendra Narayan (Gaya
West).

Sinha, Shrimati Tarkeshwari (Patna East)

Sinha, Thakur Jugal Kishore (Muzaffar-
pur—North-West).

Sinhasan Singh, Shri (Gorakhpur Distt.—
South).

Siva, Dr. M. V. Gangadhara (Chittoor—
Reserved—Sch, Castes).

Snatak, Shri Nardeo (Aligarh Distt.—
Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar).
Somana, Shri N. (Coorg).

Somani, Shri G. D. (Nagaur-Pali).
Subrahamanyam, Shri Kandala (Vizia-
nagaram).

Subrahmanyam, Shri Tekur (Bellary).
Subramania Chettiar, Shri (Dharmapuri).
Sundaram, Dr. Lanka (Visakhapatnam),

Sunder Lall, Shri (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North—
Reserved——Sch, Castes).

«Suresh Chandra, Dr. (Aurangabad).

Suriya Prashad, Shri (Morena-Bhind—
Reserved-w-Sch. Castes).

(k)

Swami, Shri Sivamurthi (Kushtagl).

Swaminadhan, Shrimati Ammu (Dindi-
gul).
Syed Mahmud, Dr. (Champaran . East).

T
Tandon, Shri Purushottamdas
bed Distt. (West)].
Tek Chand, Shri (Ambala-Simla).
Telkikar, Shri Shankar Rao (Nanded).
Tewari, Sardar Rsj Bhanu Singh (Rewa).

Thimmaiah, Shri Dodda (Kolar—Reserved—
Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Shri A. M. (Ernakulam).
Thomas, Shri A. V. (Srivaikuntam).
Tivary, Shri Venkatesh Narayan (Kanpur

Distt.—North cum Farrukhabad Distt.==
South).

Tiwari, Pandit B. L. (Nimar).

Tiwari, Shri Ram Sahai
Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South),

Tripathi, Shri Hira Vallabh (Muzaffar-
nagar Distt.—South).

Tripathi, Shri Kamakhya Prasad (Darrang).

(Allaha-

(Chhatarpur-

Tripathi, Shri Vishwambhar Dayal (Unnao
Distt. cum Rae Bareli Distt.—West cum
Hardoi Distt.—South-East).

Trivedi, Shri Umashanker
(Chittor).

Mulji bha

Tulsidas Kilachand, Shri (Mehsana West).

Tyagi, Shri Mahavir (Dehra Dun Distt.
cum Bijnor _Dim.—North-Welt cum
Saharanpur Distt.—West).

U

Uikey, Shri M. G. (Mandla-Jabalpur—
South—Reserved—Sch. Tribes).

Upadhyay, Pandit Munishwar Dutt (Par-
tapgarh Distt.—East).

Upadhyay, Shri Shiva Dayal (Banda Distt
cum Fatchpur Distt.).

Upadhysya, Shri Shiva Datt (Satna),



v
Vaishnav, Shri ) Hanamantrao Ganeshrao
(Ambad).

Vaishya, Shri Muldss Bhuderdas (Ahme-
dabad—Reserved—Sch. Castes).

Vallatharss, Shri K. M. (Pudukkottai).
Varma, Shri B. B. (Champaran North).
Varma, Shri Manik Lal (Toak).
Veeraswamy, Shri V. (Mayuram—
Reserved—Sch. Castes). '
Velayudhan, Shri R. (Quilon cum Mavelik-
kars—Reserved—Sch., Castes).
Venkataraman, Shri R. (Tanjore).
Verma, Shri Bulagi Ram (Hardoi Distt.—
North-West awm Farrukhabad Distt.—

East cwn Shahjahanpur Distt.—South—
* Reserved—Sch. Castes).

( x)

Verma, Shri Ramji (Deoria Distt.—East).

Vidyalankar, Shri Amarnath (Jullundur).

Vishwanath Prasad, Shri (Azamgarh Distt.—
West—Reserved—Sch, Castes).

Vyas, Shri Radhelal (Ujjain).
w

Waghmare, Shri Narayan Rao (Parbhani).
Wilson, Shri J. N. (Mirzapur Distt. cum
Banaras  Distt,.—West).

Wodeyar, Shri K. G, (Shimoga).
Z
Zaidi, Col. B. H. (Hardoi Distt.—North-

West cwm  Farrukhabad Distt,—East
apn  Shahjahanpur Distt,—~South).
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Friday 27 July 1956

The Lok Sabha met at Eleven of the Cfac;(r.
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Geneva Agreement on Indo-China

*342. Shrl Shree Narayan Das: Will
the Prime Minister be pleased to
state:

(a) whether any and if so, what steps
have been taken by the co-Chairmen
of the Geneva Conference towards the
full implementation of the Geneva Agree-
ment;

(b) whether there has been any change
in the attitude of the South Vietnam
Government towards the Agreement; and

(c) whether the Covernment of India
had considered the necessity or otherwise
of continuing as Chairman of the In-
ternationdl Commissions for Supervision
and Control in Indo-China ?

The Prime Minister and Minister of
Affairs and Finance (Shri
Jawaharlal Nehru) : (a) The co-
Chairmen held ~ several meetings
in London in April-May, 1956, and
conducted an exhaustive examination of
the problems relating to the fulfilment
of the Geneva Agreements on Vietnam.
Thereafter the co-Chairmen sent message
to the authorities of the Democratic Re-
gubhc of Vietnam and of the Republic of
outh Vietnam urging them (i) to make
every effort to implement the Geneva
Agreements on Vietnam; (ii) to prevent any
future violation of the military provisions
of these Agreements; and (iii) to ensure the
implemsntation of the political provi-
sions and principles embodied in the final
declaration of the Geneva Conference.
Purther the authorities of both parties in
Vietnam were invited to transmit to the
co-Chairmemr as soon as possible, either
jointly or separately, their views about the
time required for the opening of consula-
,tions on the organisation of nation-wide
‘elections in Vietnam, and the time required
Jor the holding of elections as @ means of
~hieving the unification of Vietnam. In a
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separate message the co-Chairmen informed
the French Government that they re-
cognised that the dissolution of the French
Union High Commagd had created prob-
lems for the International Supervisory Com-
mission and invited the French Govern-
ment to discuss this question with the auth-
orities of South Vietnam with a view to
reach an ment that would facilitate
the work of the International Supervisory
Commission and of the Joint Commission
in Vietnam.

(b) The South Vietnam Government
have not so far complied with the re-
quest of the co-Chairmen.

(c) The developments in Indo-China
are kept constantly under review by the
Government of India.

Shri Shree Narayan Dast May I
know whether any suggestion has been made
to convene a conference of participating
countries to consider the sityation arising
out of the refusal of the South Vietnam to
implement the provision with regard to
election ?

Shri Jawaharlal Nehru: I believe some
suggestions have rather vaguely been
mag: from time to time but they have not
been pursued. Presumably it is not
mpg considered that the time is ripe for

Shri Shree Narayan Das: May I
know whether the North Vietnam Govern-
ment suggested to the Government of
South Vietnam to have a consultative
conference to decide the details of glection
and if so,what was the reaction of the South
Vietnam Government ?

Shri Jawaharlal Nehru: ]  believe
the Government of North Vietnam did
suggest something like that, Presumab-
ly, the reactions of the South Vietnam

vernment Were not favourable to it.

Shri Kasliwal: May I know if, after the
dissolutior of the French High Command
in Vietnam, the Government of India was
considering the question of withdrawing
from the International Commission for
Supervision and Control in Indo-China
n.mf:hat itis onIF' at the request of the Mo
co-Chairmen of the Geneva Conference
that India had continued to be the Chairman
of the Commission? ’

Shri Jawsharial Nehru: That is
not quite correct. The International
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Commission, of which India is the Chair-
man, has been putina very difficult position
becsuse of the non-cooperation, to some
extent, with which it met and it pointed
out that unless it got facilities for doing
its work there was not much point in its
continuing, Butitdid not seck towithdraw
from that responsibility except to point
out that if it became impossible, of course,
they could not continue. It is true that
the two co-Chairmen made a suggestion
that it should continue.

Shri Kamath: Does the Prime Minis-
ter think that UK apd the USSR to which
the two co-Chairmen belong are at one on
the issuc of implementation of the Geneva
Agreement? Or, is there reason to believe
that the attitude of the United Kingdom
is influenced to a certain extent by the in-
terest of the USA in South Vietnam and
that of the USSR is influenced by the in-
terest of China in North Vietnam ? Is there
any information to show that thereis a
secret military build-up in South Vietnam

with American aid and, in North Vietnam,

with the Chinese aid?

Shri Jawaharlal Nehru: We can
only proceed on the statements made by
the two co-Chairmen and not, perhaps.
on the different emphasis or something
like that, that they may place.

The hon, Member referred to the military
build-up. We are not aware of any large
builds-up. There is no such information.

. Shri B. S. Murthy': May I know the
nature of the authority enjoyed by these
messages sent by the co-Chairmen? Are
they merely moral or mandatory ?

Shri Jawaharlal Nehru: There is
nothing mandatory, in the absolute sense,
in international affairs. You deal with
independent nations. But sometimes
certain not only moral but other sanctions

hind are there—something which makes
it rather persuasive.

Shri Shree Narayan Das: May I know
whether the question of implementation
of this agreement was discussed by our
Prime Minister when he met the Prime
Ministers of France and UK?

Shri Jawaharlal Nehru : No, Sir,
this was not discussed.
Samadhi of Mahatma Gandhi

'34*48]::! Radha Ramamn : Wil
the inister of Works, Housing
and Supply be pleased to state:

(ay whether Government have
y closed the date of receipt of de-
signs for Mahatma Gandhi’'s Samadhi
at Rajghat;.
(b) if so, the total number of designs
received ;
(c) whether any selection has already
been made ;
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(d) the considerations which  have
governed or will govern the selection?

The Parliamentary Secretary to
the Minister of Works, Housing and
gppply (Shri P. S. Naskar): (a) Yes,

ir.

(b) o8 .
(c) No, Sir.

(d) The selection will be governed by the
rules and conditions of competition.

Shri Radha Raman: May I know when
the Government firsc announced that
designs for the Samadhi of Mahatma
Gand?i were to be submitted to the Govern-
ment

Shri P. S. Naskar: In order to afford
an opportunity to all the architects in the’
country. a general invitation was issued
on 12-5-55 by way of a Press Note.

Shri Radha Raman: How many times
was the date extended and how long does
::I;e ?Govcrnment think, this selection to

Shri P. S. Naskar: The time was
extended because it was resented by
certain competitors that they had not
enough time to prepare the designs. As
we were desirous to have a nation-wide
competition it was decided to extend
the date. The selections will not take
longer time than necessary.

Shri Radha Raman: How many
artists have so far submitted their designs
to the Government?

Shri P. S. Naskar : 98, a5 Isaid in
my original reply.

Dr. Ram Subhag Singh: For the
last seven years the problem of selecting
th design for the Samadhi of Mahatma

* Gandhi is going on.  May I know when

it will be finally selected and how long the
Government will take after that to construct
the Samadhi?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
As the hon, Member knows, it is not an
casy decision to make as to what should
be the design of the Samadhi. A number
of designs  have been  prepared.
Some models were also prepared. It
was ultimately felt that an ornate memorial
will not be in keeping with the spirit that
should be in memory of Mahatma Gandhi.
It was very necessary that it should be
a befitting memorial. It is true that a
long time has been taken. I may also
add that the feeling is, that with minor
alterations the thing may have to be kept
as it is with some addit‘onal structures. gt
may be that ultimately, after examining
all these designs, we may come to the
conclusion that no major structure is
necessary,
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Shri Bansal: May I know if the
Govqmmm; are o;wueﬂnt gm is a
growing volume of opinion in the country
that the present Samadhi is quite dig-
nified and up to the moral teachings of
Mahatma Gandhi and that no great altera-
tions need be made in the present Samadhi?
If that is so, may I know whether the
Government will keep this in view while
making the final selection ?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): The Government
themselves are inclined to think on those
lines as my hon. colleague said; that
is to say, in regard to structures it is possible
that from the point of view of the lay-out--
part lay-out—one may think of some changes.

Joint High-Powered Committee on
Moveable Property

*346. Shri D. C. Sharma: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether a high-powered
Committee has been set up by the
Governments of India and Pakistan
to go into the question of transfer of
moveable property; and

(b) if so, the decisions arrived at?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): An Imple-
mentation Committee consisting of rep-
resentatives of the Governments of Indi
and Pakistan has been set up to review
the implementation of the Moveable
Property Agreement reached last year.
This Committee met yesterday at Karachi
and has not yet concluded its work.

Shri D. C. Sharma: May I know if
any interim arra. ents have been arrived
at between the vernment of India and
thethGovcmmcnt of Pakistan with regard
to the
tives which are before this joint Committee ?

.Shri J. K. Bhonsle: Actually, yes,
Sir. So far as we are comcerned, we

joint
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have fulfilled 86 per cent. of the agreement

reached and so far as Pakistan is concerned
they have reached a target of 64 per cent.

Shri D. C. Sharma: What arc the
main items being discussed at the meeting

of the joint Committee being held at
Karachi these days?
Shri ]J. K. Bhonsle: There are two

agendas: one from Pakistan and one from
the Governmert of India. The Govern-
ment of India's agenda contains 8 items.
They are: (1) Exchange of all outstanding
statements, (2) Issue of cheques for amounts
included in statements received,
(3) Delivery of fire-arms, (4) Procedure
for transfer of lockers and safe deposits
and bullion and jewellery pled
with banks, (s Aﬁpoimmcnt of joint
gommittees, (6) Transter of court deposits,
7) Verification of claims by Central i
isation, and (8) Qutstanding items
under movable property agreement, In
the Pakistan agenda there are 16 items
and if you like, Sir, I can read them.

Mr. Speaker: No.

Shri D. C. Sharma:
the rent of the evacuee buildings left by
Hindu evacuees in Pakistan 1s afso an
item to be considered by this Committee
and whether they will arrive at any
conclusion with regard to the
of the rent collected here and the remt
collected in Pakistan ? :

Shri J. K. Bhonsle: That is for con-
sideration, Sir, and we shall certainly
take notice of that,

Sardar Igbal Singh: May I know
whether the Government will consider
only 86 per cent. of the total work that
has been dene this year or whether the
Government will consider the extension
of time-limit for the submission of the
lists and other things?

Shri J. K. Bhonsle: According to
Press reports, Sir, I think they reached an
agreement that the last date should be
318t August; but, as I said, that is a Press
report.

May I know if

Gurkha Recruitment

Prime
the Table of the Sabha a oog of the
agreement by which the Unit King-
dom is permitted to transport ‘Gurkha’
recruits through our country?

The Prime Minister and Minister
of External Affairs and Fiaance
(Shri Jawaharlal Nehru): The agreement
referred to was a Tripartite eement
to which the Government of Nepal,
India and the United Kingdom were par-
ties. It was signed in November 1947.
As the Tripartite Agreement is Dot a
published docuhent and as two friendly
vernments are parties to it, it would not
gg proper for us to pluce it on the Table
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of the House or to publish it in any way
without obtaining the concurrence of the
other parties,

O‘iginally th: Government of India
agreed, as a temporary measure, to the
recruitment of Gurkhas for the British
Army through the recruiting depots then
existing in India. In 1952, however the
Government of India expressed their wish to
terminate, as early as possible, the facilities
given for the recruitment of these Gurkha
troops in India, Accordingly this recruit-
ment was terminated by agreement with the
UK Government and the Nepal Government
gave certain facilities in Nepalese terri-
tory. There is at present no recruitment
of Gurkhas in India for British forces,
but certain facilities for transit are given
in accordance with the Agreement, here
are two transit centres for this purpose,
one at Lehra and the other at Jalapahar, It
is proposed that these transit centres should
also cease to exist as soon as requisite arrange-
ments can be made in Nepal by agreement
between the parties.

Shri Sadhan Gupta: May I know
Whether there are any termination clauses
in this agreement and, if so, the nature of
the termination clauses ? '

Shri Jawaharlal Nehru: Does the
. Member mean some automatic ter-
mination ?

Shri Sadhan Gupta: Any clause
enabling the termination of the agreement
by one of the parties or even automatic
termination,

Shri Jawaharlal Nebru: Well, I
cannot straightaway answer if there is such .
a clause; I do not remember it. But the di-
ficulty in this matter is that there are three
countries concerned and Nepal, as is
obvious, is a land-locked country. Nor-
mally speaking, every kind of transit faci-
lity has to be allowed by us to the Nepal
Government for people to pass through,
If people pass through in orlinary civilian
attire there is no difficulty atall. So far
as we are concerned, it is only people who
are passing through. It is true that there
is this additi factor of there being
these two transit camps where they stop
for a day or so and then pass through; may-
be, some kind of a record is kept of thess
people there. These too we do not want
to have, bur it is chiefly our regard for the
Nepalese Government and not to upsct
their arrangements that has prevented us
from taking any further action till they
are ready.

Shri Sadhan Gupta: In view of the
fact, whether they travel in civilian attire
or in military artire, that the troops
ar: meant for actions Wwhich our
country cannot approve, particularly in
view of our adopting the principle of Panch
Shila. May I know whether any move will
be made to terminate these facilitics
for transit of troops which are used,
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obviously, for repressive purposes else-
where. ?

Shri Jawaharlal Nehru : I have
already said that we are not at all happy
about this arrangement. But the geogra-
phical %osition in Nepal being such that
if we take any action it reacts very unfav-
ourably on the Nepalese Government and
their policies, we do not want that to happen.
But I believe even the Nepalese Government
is considering this matter from their
point of view.
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Dr. Lanka Sundaram : These
three questions in the list may be taken
along with the Short Notice Question.
All of them relate to Goa.

Mr. Speaker : There seems to be
difference of opinion.

Shri Jawaharlal Nehru ¢+ I do net
mind if we take all of them together orif
we take the three questions now and the
Short Notice Question later,

Mr, Speaker : Suppose we take all )
of them her and if I allow time for
the Short Notice Question also npw....

Dr, Lanka Sundaram : That can-
not be done now.

Mr, Speaker : These questions may
be put and answered briefly ; further sup-
plementaries may be answered along with
the Short Notice Question.

Shri Jawaharlal Nehru : We can
take Questions Nos. 348, 354 and 374 to-
gether,

Goa

*348. Shri Raghunath Singh :
Will’&e Prime Minister be pleased to
state the number of countries which have
clarified their stand on Goa in response to
his appeal ?

The Parliamentary Secretary to
the Minister of External Affairs
(Shri Sadath Ali Khan): No specific
approach was made to any Government
for support to India's stand on
Goa. The Prime Minister in a
recent statement  however, invited
other countries in general terms to
clarify their stand on Goa. There has been
no formal response to this ap| but the
Government of India's s on Goa has
received the support of most Asian and Af-
rican countries, and of the press and public
opinion in many other countries.
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Goa
*35¢4. Shri H, N. Mukerjee : Will
the Minister be pl to state :

(a) whether his attention has been
drawn to Press reports regarding an alleged
Goa radio br st jndicating readiness
on the part of the Portugal Government
to resume discussion with the Government
of Indiaonsubjects affecting both the
countries ; .

(b) what is the truth, if any, in such
reports ; and

(c) whether Government has made any
mdve in this respect ?

The Parnliamentary Secretary to
the Minister of External Affairs (Shri
Sadath All Khan) : (3) to (c).  Accor-
ding to Press reports, there has been a re-

 ference recently in broadcasts from Radio
Goa to the possibility of talks between
India and Portugal. However, there is no
indication of the scope of the talks or of
any change of attitude on the part of Por-
tugal which has so far refused to discuss
the question of soverecignty on Goa.
The Government of India continue to
adhere to their policy of non-violence and
their desire for a peaceful solution of the
problem of Portuguese settlements in India.

Gona

*374. ShriD.C. Sharma : Willthe
* Prime Minister be pleased to state :

(a) whether there has been any natjonal
uprisings in Goa recently ; and

(b) ifwo, the places where they have
taken place ?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan) : (a) and (b). Itis diffi-
cult to obtain or give factually correct in-
formation about happenings in Goa. Ac-

¢ cording to reports, the Portuguese autho-
rities have made large scale arrests during

the early part of June, 1956 of persons sus-,

pected of being connected with the nation-
alist movement. The nationalist agitation
in Goa is reported to be continuing despite
the repreasive policy of the Portuguese
Government.
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. Shri Hi N, Mukerjee : May I know
if, at the recent conference in London,
the Prime Minister got confirmation of the
impression that it is the intransigence of
oertain countries in the British Common-
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w_;-hlth h'l"ld welfl as outside b‘:ihi‘:hbprﬁn the
right of pressure being brought wpon
Portugal on the issue of Goa ?

The Prime Minister and the Minis-
ter of External Affairs and Finance
(Shri Jawsaharlal Nehou) : The hon.
Member's question is very much s leading
question and rather confusing. My ans-
wer to it is that I did not get that impression
::loicauu that matter was not referred to at

- Shri H. N. Mukerjee : In view of the
report in our papers a few months ago
that the Secretary-General of the United
Nations had suggested indirectly that he
might conceivably take up the question
of Goa with Portugal, may I know if
Government has considered that, if that
hint does not involve any compromise of
our stand on the question, it is advisable on
our own to pursue it ?

Shri Jawaharlal Nehru : I am not
aware of the  Secretary-General of the
United Nations making that statement ;
in any event, it has not our wish to
bring this matter up into the United Nationg,

Shri D. C. Sharma : May I know if
the official of the Egyptian Embassy-—] think
Mr. Khaleel—who visited Goa recently hgs
given our Government any picture of the
conditions Ereva.iling in Goa, especially with
regard to those who are taking part in the
nationalist movement ?

Shri Jawaharlal Nehru : The senior
official of the Egyptian Embassy in Delhi
visited Goa sometime ago—about three
months ago—and I think not since then.
He gave us & very full report and I think
that we expressed our high appreciation to
the Egyptian Government of the trouble
this gentleman had taken over the matter.
That report is & very useful and helpful
one to us to understand the conditions of
the people imprisoned there.

Shri D. C. Sharma : May I know if
any attempts are being made to protect the
nationalist-minded people in Goa against
the brutal repression and indiscriminate
arrests that are taking place? Did the
Government take any measures to protect
them against all these things 2

Shri Jawaharlal Nebru : I do not
know what the hon. Member has in mind
as to how we can t_;:\mn-.c( them except by
the obvious way of having a better Govern-
ment there.

Dr. Lanka Sundaram : In view of the
fact that the notorious Mr. Dulles-Dr.
Cunha Statement has been repudiated at
various levels in U.S.A., has Government
attempted to obtain the latest views of
the ernment of U.S.A. on this
question of Goa?

Shri Jawaharlal Nehru : No, Sir.
The Government of India do not normal-
ly go about canvassing the views of other
countries.
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Shrl Bansal : May I know if we have
any source of information as regards the
Indian nationals who are imprisoned
there particularly in regard to one hon.
M :mb:r of this House, who is imprisoned
there for a number of months now ?

Shri Jawaharlal Nehru 1 We had,
of course, full information when the senior
officer of the Bgyptian Government met
them; he wrote in detail about each person
he visited. But, he could not visit those
who were not Indian nationals, In the case
of one or two persons, there was a doubt
whether they were Indian nationals or not
and he was not allowed to visit them.

Shri R. P. Garg : May I know
whether it is a fact that support to this
country was promised by certain foreign
countries on the condition that India re-
nounced its claim on Kashmir ?

Shri Jawaharlal Nehru : There was
no such statement or promise of support.

Shrl Kamath : Arising out of the ans-
wer to Question No. 354, Mr. Mukerjee’s
question, considering that Government
seems to be strongly g)poscd to the use of
force and even to andhian satyagraha
to solve this problem of Goa, may I know
what measures on the economic, diplomatic
personal plane or level have been taken or
are being taken by the Government to help
an expeditious solution of this Problcm of
the liberation of Goa

Shri Jawaharlal Nehru : We have
taken, as the hon. Member probably knows,
a number of measures on the economic plene.
I do not say these measures solve the prob-
lem ; we are cunstantlﬂe taking measures
whenever feasible on the diplomatic and
political plun:. It is rather difficult to enu-
merate the diplomatic and like steps which
we take from time to time.

Shri Kamath : Hasthere been eny
success or effect so far ?

Shri Jawaharlal Nehru: It is difficult
to measure success. In the final analysis,
success will mean the elimination of Por-
tuguese control ; but ft has not succeeded
thus far. But I believe there is an ever-
growing understanding in the world about
the strength of India's case and position in
regard to Goa.

Shri H.N. Mukerjee rose—

Mr. Speaker : Other questions will
be reserved for the Short Notice Ques-

Truce Viclations in North Korea

. " Shri Kamath : Will the Priooe
M.In?l‘n:r be pleased to state :
(a) whether it is a fact that there have
been truce violations in North Korea ; and
(b) if so, the action taken by the Neu-
tral Nations Supervisory sion
in the matter ?
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The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru) : (a) Allegations of
truce violations have been made by each side
against the other from time to time. On the
318t March, 1956, the United Nations
Command ordered the Truce Inspectors
from Poland and Czechoslovakia on the
Neutral Nations Inspection Teams to leave
South Korea within a week and suspended
the work of tht Neutral Nations Super-
visory Commission in South Korea. The
UN Command claimed that the NNSC
had been faced witha situation in which
no real inspection was possible in North
Korea and unilaterally suspended perfor-
mance on its part of those provisions of the
Armistice Agreement governing the opera-
tions of the SC and the Neutral Nations
Inspection Teams in the area under the
control of the UN Command. The Nor-
thern Command considered this unilateral
action of the UN Command as illegal and in
violation of the Armistice recment,
amendments or additions to which latter
can only be made by agreement between the
two Commands.

(b) The Neutral Nations Supervisory
Commission considered the matter and re-
commended to the Military Armistice Com-
mission that the Neutral Nations Inspec-
tion ‘Teams be provisionally withdrawn
from the specified rts of entry .in both
North and South Korea, It was pointed
out that this withdrawal was provisional
and did not change the legal status of the
NNSC unless and until a mutual agreement
in this respect is reached by the two sides of
Armistice Commission. The Northern Com-
mand have agreed to this decision of pro-
visional withdrawal of the NNSC’s teams
for the present to the demilitarized zone,
subject to the terms and conditions contained
in the decision of the NNSC. The UN
Command, however, has not accepted these

conditions.

Shri Kamath : When truce came to
Korea two years ago, was any machinery
set up in Korea, as was done in Jammu
and Kashmir, to supervise this truce
to prevent, to detect and to adjudge ¥fo-
lations of the truce that was agreed to?

Shri Jawaharlal Nehru : I will ask
my hon. colleague to answer it.

The Minister without Portfollo (Shri
Krishna Menon) : The armistice in
Korea is mainuined by the Military®
Armistice Commission. The basis of the
Korea Agreement is that the truce has to
be maintained by the two sides and not by a
third party. There is supervision by the *
Neutral Nations Supervisory Commis-
sion and there are Inspection Teams
under article 36 of the Agreement, and their
functions are governed by articles 40, 41
and 42 of the Agreement. But the whole
basis of the Agreement in Korea is that the
belligerent parties must maintain peace
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Shri Kamath : What is the machinery
to ensure, or at least to make it possible,
that the belligerent parties maintain truge
in the whole of Korea?

Shri Krishna Menon i1 There is a
Neutral Zone between North and South
Korea in which no belligerent action can
take place. But there is no military force
to keep them separate, If they should
come into clash, and there.is a violation of
the Armistice Agreement; and what follows
is not for me to say.

Shri Kamath : Is-there any truth in the
reports appearing in certain  sections of
the Press that there Rave been violations
of the truce in the North, that is north of
%8 Z?Dne. and not in the south of the

ne

_Shri Krishna Menon : No, Sir. These

violations that the Prime Minister referred
to are violations of the Armistice Agree-
ment in regard to the entry of arms. It
18 not — apart from words — & question
of intrusion of territory. So far there
has been none. The reports have been
that there have been breaches of the
Agreement in regard to stock-piling or
mounting of forces on either side. And
it is for that purpose that these Truce
Inspection Teams have been appointed.
As the Prime Minister pointed out, the
confplaint of the South has been that there
has been no cffective supervision in the
North, while the complaint of the North
has been that there have been violations
of the Agreement in the South.

Shri S. V. Ramaswamy : In the
context of these violations and other di-
fliculties, is wiere any step in contempla-
tion to solve this Korea tangle?

Shri Krishna Menon : It comes up
every year before the United Nations,
and is postponed for the next year. But
the position is that the United Nations
Command, and all those who supported it,
took the view that the elections in Korea
should be supervised by the United
Nations. People like ourselves, and in-
deed all parties concerned, have agreed
to international supervision which is
different, necessarily, from United Nations
supervision. At present there is no pro-
gress in that direction, though the Go-
vernment of India have repeatedly made
various suggestions and pressed the point
of view that the unification of orea
should not be indefinitely postponed.

Shrimati Renu Chakravartty :
It seems from the answer given that
South Korea is not prepared to accept the

sition taken by the Neutral Nations

upervisory Commission, that is to go
into the Neutral Zone, and there seems. to
be a deadlock. What will be the posi-
tion now ? .

Shri Krishna Menon : The Northern
Command has accepted the decision of the
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Neutral Nations  Supervisory Commis-
sion, The United Nations Command
has not hitherra expressed its-agreement
of it. The ditference is that the Neutral
Nations Supervisory Commission has said
that this is purely temporary. This does
not alter the provisions of the Armistice
Agreement; and, what is more,
Neutral Nations can re-enter whenever the
Commission decides. Now, the Northern
Command and the whole of the Commis-
sion have agreed to this step as a temporary
measure,

Shri G. P. Sinha: May I know whether
after the expuvlsion of the two represen-
tatives, one of Poland and the other of
Czechoslovakia, the Neutral Nations Sup-
ervisory Commission is defunct or it is
still functioning ?

Shri Jawaharlal Nehru : It is sill
functioning, but it functions in the neutral,
de-militarized zone.
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Shrimati Jaysshri : May I know
whether these small-scale match factories
will be able to compete with the big fac-

tories like WIMCO and, if so, in what
way ?
Shri Kanungo : Quite a large number

of them are doing it, because there are
differential excise duties.
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Bettials’ Displaced Persons’ Camp

%351, Shri Bibhutl Mishra : Will the
Minister of Rehabilitation be pleased
to state:

(a) whether Government are aware
that outsiders’ entry to the Bettials’
(Champaran, Bihar) Displaced Persons
Camp has been banned; and

(b) 1f so, the reasons thereof ?

The D Minister of Rehabilita-
tion (Shri J. K. Bhonsle : (a) Yes.
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(b) The State Government has informed
us that certain interested parties were
instigating the displaced persons to desert
from the camp. The State Government,
therefore, considered 1t necessary to stop
entry mnto the camp of unauthorized
outstders who had no bonafide business
either with the camp staff or with the
inmates of the Camp. Individuals or
associations who want to do relief work
amongst displaced persons, however, can
visit the camp after obtaining oral permis-
sion from the Camp Commandant, The
State Government glave also constituted
an Advisory Committee for lookng after
the displaced persons in the Camp.
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Shri J. K. Bhonsle : The administra-
tion of the camp is run by the State Gov-
ernment. [ think this question may be

appropriately put to the State Legisla-
ture.

Boundary Disputes

*352. Shri S, C. Samanta : Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 1324 on the 23rd April, 1956 and
state :

(a) how far the decisions taken in
the Indo-Pak District Officers’ Con-
ference held in  Decembsr last at
Gitaldaha about Cooch-Bihar and
Rangpur’s problems have been carried
out;

(b) whether the question of disputed
enclaves in those areas was taken up
by high level officers; and

(c) if so, with what results?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath All Khan) : (a) A statement
iving the decisions taken at the Con-
erence and action taken to implement
them is placed on the Table of the Lok
ilabha] [See Appendix III, annexure

o. 1.

_ (b) There is no dispute about enclaves
in these areas.
(c) Does not arise.

Shri §. C. Samantas : As regards
Revisional settlement operations within
the enclaves, no agreement was reached.
May I know whether it has been taken
up by the high level officers afterwards ?

The Prime Minister and Minister
and Finance

of External Affairs

(Shri Jawsharlal Nehru) : Agreement

was reached about some matters and not

sbout some other matters. That means

'!ih_;tml.heh“mner is under correspondence.
been no further conference

about these matters.
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Shri 8. C. Samanta : As regards trans-
portation of tobacco from the enclaves,
the permission of the Collectors of Excise
and Land Customs has to be taken each
time and the small growers arc put to
difficulty. May T-know whether this
question of issuing annual permits will be
taken up by the Government?

Shri Sadath Ali Khan : No note-
worthy difficulty has been experienced in
regard to border trade. It has been
noticed that East Pakistan authorities do
not issue B category visas which has
naturally tended to keep down the number
of persons availing themselves of these
fﬁcilll:iu. That applies to tobacco trade

30,

Films

*353. Shri Madiah Gowda : Will the .
Minister of Information and Broad-
casting be pleased to state the manner
in which public is informed about the
production by Government of docu-
men;aries, newsreels, children's films
etc.

The Minister of Information and
Broadcasting (Dr. Keskar) 1 Apart
from the notification in the Gazette as far
as approved films are concerned, infor-
mation is given periodically through press
releases which appear not only in film

iodicals hut also in daily newspapers.

'he films are sometimes advertised by
exhibitors also. A  catalogue of docu-
mentaries has also been printed and dis-
tributed very widely, with provision for
issue of supplements from time to
time,

Shri Madiah Gowda : Are they satis-
fied that the publicity given in the man-
ner stated now is sufficient? If not,
will they t.h.five publicity through weekly
and monthly magazines and bulletins ?

Dr. Keskar : I am afraid documentaries
cannot be put in the same category as
bigger films. A documentary is a ;Itort
film. It is not possible for the Govern-
ment to spend a large amount of money
which will be very much out of proportion
to the small thing, The taries
also cannot be advertised in the same
way as big feature films because the
subject-matter is also different. Generally
speaking, documentaries as such have be-
come extremely popular and I do not think
that they require a special kind of advertise-
ment for that purpose.
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Sardar Iqbal Singh : May I know
whether  the Government are making
children’s films and whether these films
will be in 16 mm. so that these can be
shown in small projectors in the schools?

Dr, Keskar : I have said on the floor
of the House that children's films are not
being directly made by the Government,
This has been entrusted to the Children’s
Film Society which is a registered body and
which is dealing with this question.

Shri H. N. Mukerjee : In view of the
production last year under some acciden-
tal but successful auspices of the Go-
vernment of West Bengal of a film which
won high distinction at the International
Film Festival at Cannes, and in view
of the fact that on account of Audit and
other difficulties, it may be impossible for
the State Governments to have such under-
takings in future, may I know if the Minis
of Information and Broadcasting
arrange with any of the linguistic zones
speciall interested for the production
under éovcmment auspices, not of propa-
gn.ndn pictures, but of aesthetically satis-

ing films of the nature of the one that
I bhave referred to ?

Dr. Keskar : As far as the quality of
the films is concerned, I think I need not
say anything as our films—I am referr-
ing to documentaries and not other films
—are receiving at practically every
International festival the highest awards.
The so-called Kdmpamdjst pictures to
which the hon. cmboefr gns 1eferring do
generally propaganda e most cons-
tructive , mainly concerned with the
Five Year and nothing else.

Mr. Bokhari's Statement

*355. Shri lrhllmlllrc Joshi :
Wi.l.? the Prime Minister pleased
to state ¢ *

(n)~wheth=df the atg:n:ion ot;in the
Government India been wa
to the statement of gl.r Bokhari,
Pakistan’ Minister to , declaring
that w‘u ¢ with my“m imevitable;
and

(b) what steps Government  have
taken in the matter?
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The Purll-m
l“l ) | tary’ Sm?sn:'i

Scd.th Al.i K.Inn) : (a) Yes, Sir.

(b) The Government of India lodged a
protest with the Government of Pakistan
on the 16th June, 1956, against the
statement made by Mr. Lalshah Bokhari.
A formal reply from the Government of
Pakistan has not been received but a
spokesman of the Pakistan Foreign Office
is reported to have stated that Mr. Bokhari
hn‘;i been mis-quoted and mis-represen-
ted.

Shri Krishnacharya Joshi : May I
know what was the reaction to the state-
mgnt) by Shri Bokhari in the Arab coun-
tries ;

Shri Sadath Ali Khan : The Arabs
were not even amused.

Shri Bogawat : Is the Government
aware whether the head of the Government
of Turkey is taking keen interest so far as
preparation for war by Pakistan is con-
cerned ?

Shri Sadath Ali Khan : We are not
aware,

Shri Bansal : May I know whether the
attention of the Government has been
drawn to a press statement by our Chief
of Staff that he has received informa-
tion that a considerable military build-
% is going on in Pakistan-held area in

shmir? May 1 know what is the truth
in this statement?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru) : 1 do not know
which particular statement the hon. Mem-
ber is referring to. But every one knows
:Iﬁat there been some build-up

ere.
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Shri Kamath : Has the Government
of Pakistan at least scknowledg‘d the
receipt of the protest lodged by the Go-
vernment of India?
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Shri Jawaharlal Nehru : I cannot

-say whe an acknowledgment has come

or not. May have come.

Deportation of Indian Student
from Brazil

6. Shri M. S. Gurupadaswamy
I.l? Prime Minister be pleased m
state 1

() l:vhetlée;. an Indian student, Sulc:i-
hangshu udhari was deported by
Brazilian Government for subversive
activities; and

(b) if so, what was the nature of sub-
versive activity in which he had mdu.lgcd?

The Parliamentary Secretary to
f me-.l Affairs (Shr:l

"Minister o
Sadath Ali Khan) : (a) Yes.

(b) The Brazilian authorities stated, on

lmry being made, that he was suspected

¢ a Communist agitator with interna-
nona.l links.

Shri M. S. Gurupadaswamy : Singe
the matter is very serious, may I know
whether the Government of Brazil inform-
ed the Government of India before this
person was deported ?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharial Nehmm) : The answer has
informed the House as to what the Bra-
zilian authorities said. It is the right of -
every Government to take this action.
If we decided to extern or deport any
foreigner, we may of course inform the
other country, or we may not.

Shri M. S. Gurupadaswamy : May
I know whether any particular charge has
been made against this person apart from
the general charge that he was a pro-
Communist ?

Shri Jawaharlal Nehru : They had
some charges against him, that is to say
I do not know about the proof for these,
I am merely informing the House of what
they stated. They had certain charges

t him and they thought they were
mﬂuu It may be that the charges were
not adequate, for there is no  adequate
proof, but it is an independent Govern-
ment, The only thing that a foreigner
can do is to quit the place because he does
not fit in their scheme of things. It is
rather difficult to insist on his being there.

Shri H. N. Mukerjee : Did the Gov-
ernment of Brazil have the courtesy to
inform our diplomatic representative in
regard to  whatever details they could
divulge about this case before they made
u;:d th_‘n\eir mind about the deportation
order

Shri fawaharial Nehru : I think I
cannot speak with any certainty about the
time, but I imagine that & conversation
took place after their decision.
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Fertilizer Factory at Trombay

'is!. Shrimati Renu Chakravartty:
Will the Minister of Production be
pleased to state:

% (s) whether it is a fact that Govern-
ment have been negotiating with the
Burmah-Shell Company r the
sstting up of a fertilizer factory at
Trombay to utilise the waste gases of
the oil refineries; and

(b) if so, the outcome of the negoti-
ations ?

The Minister of Production (Shri
K. C. Reddy) : (s) and (b). Government
did not initiate any negotiations with the
Burmah-Shell Company for the setting up
of a fertilizer factory. The Company
themselves offered some proposals to set
up a factory but after some discussions
they did not desire to pursue the
matter.

Shrimati Renu Chakravartty :
May I know if it is a fact that Trombay
been mentioned agein and again as
the venue for the setting up of one of the
numerous new fertiliser plants that are
going to be set up during the Second
Five Year Plan, and may I also know the
aﬁ::l? reason for the breakdown of these
t .

Shri K. C Reddy : The Second Five
Year Plan provides for the establishment
of three fertiliser factories, one at Nangal,
one at Naiveli and the third at Rourkela.
These three factories among themselves
will be able to produce the fertiliser that
is envisaged under the Second Five Year
Plan, and if we have to set up a factory
elsewhr:rc_ it will mean modification of the
Second Five Year Plan and increasing the
target of production of fertilisers during
the Second Five Year Plan. So far as this
particular item is concerned, I have already
indicated that Government did not start
any pegotiations, There has been no
breakdown or anything of the kind. At
one stage the company itself made some
proposal, but after further discussions
it was dropped by them.

Shri Bansal : May I know if it is a
fact that the utilisation of these waste gases
in the fertiliser factory formed part of the
original agreement that was arrived at
between the Gavernment of India and the
Burmah-Shell Company, and if so, what
steps are being taken to persuade this
company not to allow these waste gases
ta go to waste ?

. Shri K. C, Reddy : Sofar as I know,
it was no part of the agreement that these
waste gases should be utilised for the
production of fertilisers. So far as the
second part of the question is concerned,
attention is being given as to how best to
make use of these waste gascs.
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Shrimati Rénu Chakravartty : In
view of the fact that there will be an up-
ward revision of the Second Five Year
Plan targets owing to the increased need for
fertilisers, may I know whether there is
need for the setting up of another plant at
Trombay which will be utilising these
waste gases and thereby keeping down the
production costs ?

Shri K. C. Reddy : That has to be
considered if and when a decision is taken
“for increasing the target of production
of fertilisers. Till then we cannot say
anything about it. The quegtion is a
hypothetical one.

Shri Bansal : Inasmuch as the utilisa-
tion of waste gases will bring down the
cost of production of refined oil, what
steps are being taken by Government to
see that these gases are utilised as soon as

possible ?

Shri K. C. Reddy : It is a matter for
the company to some extent to consider
how best to make use of these waste gases.
One of the proposals is to produce ferti-
liser, but, as I said, it is a matter for con-
sideration later on,

Shrimati Renu Chakravertty : Is
it a fact that the cost of production at Nai-
veli and Nangal is going to be fairly low
and it is because of the very low profit
which they would get at Trombay that

ncn;nlly the whole thing was given
up

Shri K. C. Reddy : I cannot say de-
finitely.

.

Central Handicraft Marketing
: Committee

*359. Shri Jhulan Sinha : Will the
Minister of Production® be pleased to
state whether his attention been
drawn to the resolution passed by the
Fourth All India Marketing Con-
ference of the All India Handicrafts
Board specially in regard to the for-
mation of a Central Handicraft Mar-
keting Committee and measures for
eliminating  competition between mill-
/made handicrafts and the handmade

ones ?

The Parliamentary Secretary to
the Minister of Production (Shri R.
G. Dubey) : Yes, Sir.

Shri "lllllﬂ. Sinha : May I enquire if
steps are being taken to implement the
resolution ?

Shri RG. Dubey : There are various
recommendations in this connection, but
1 think still the Board has not made up its
mind finally about these recommendations.
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I can, however, tell the hon. Member that
in respect of one recommendation, namely
the appointment of a marketing officer, the
Government have already sanctioned the
post of the Deputy Director for Market-
ng,,

Shri Jhulan Sinha : May I enquire if
the Government is in a position to tell me
which are those fields of handicrafts where
the effects of mill competition have begun
to be felt?

Shri R. G. Dubey : I think one of the
branches is the hand-printing industry,
and some time back the Commerce and
Industry Ministry took action with a view
to give protection to this industry.

Ascka Hotel Company Limited

*361, Shri Gidwani : Will the Minis-
tor of Works, Housing and Supply be
pleased to state: -

(a) the amount subscribed by Gov-
ernment to the Asoka Hotel Company
Limited;

(b) whether it is & fact that a fur-
ther amount has been given as a loan
to the company ; and

(c) if so, the reasons therefor?

The Parliamentary Secretary]t
the Minister of Works, Ho &3
Szﬁlhy (Shri P. S. Naskar) : (a) Rs.
2 8.

(b) Yes, Sir.

(c) As the capital subscription was not
forthcoming as andcilpaped, and the project
had to be completed in time for
UNESCO Conference, for which commit-
ments had already been made, the loans
had to be advanced to the company to enable
them to complete the project in time.

Shri Gidwanl 1+ May I know what
was the original estimated cost of the
hotel, what is the revised cost, how much
money has been subscribed so far and whe-
tpcr? the company is going into liquida-
don

The Minister of Works, Housing and
Sapply (Sardar Swaran Singh) : A
number of questions all lumped together
and figure work involved with regard to
all of them. It would have been much
better if he had put them separately.

Mr. Speaker : He may answer only the
first question.

Sardar Swaran Slngh:"l‘heoriﬁ:.l
estimate was roughly Rs. 2 crores, t
figure with more or less some addition
is the revised one aiso.

Shri Gidwani : What about the last
question— whether it is going into
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Sardar Swaran Singh : Government
have taken a decision to take over the hotel.
Terms are being negotisted with the
company to transfer the interests to the
Government.

Shri Gidwani : May I know whether
the hotel will be completed in time for
housing the UNESCO delegation ?

Sardar Swaran Singh : Let us hope
s0. That is our intention.

Shri C. D. Pande : Does Government
aprreciute that the capital is not forth-
coming because people feel that the hotel
industry will be ruined b% the introduction
of prohibition in Delhj

Sardar Swaran Singh : 1 cannot
venture an opinion on that, but the efforts
that were being made to mobilise capital
did not materialise. The possibility of
the introduction of prohibition or otherwise
was not a new factor. That has been in
the air for a number of years.

Shri Ramachandra Reddi : Has the
construction commenced and if so, what is
the progress ?

Sardar Swaran Singh : I wish the
hon. Member had gone that side. A huge
mountgin is growing up on that side.

Dr. Lanka Sundaram : Does a
mountain grow ?

Shri Kamath : Mountain in labour?

Sardar Swaran Singh : I do not say
labour is in the form of the hon. Member !
It is hoped that we will be able to complete
the hotel before the target date.

Hindustan Housing Factory, Delhi

. Sardar Igbal Singh : Will the
M.in’jg:‘er of Works, Housing and Supply
be pleased to state

(a) the for the efficient or
rofitable % the Hindustan
ousing Factory, H
(b) whether any final decision has
been taken with regard to its future;
and

(c) if so, the details of the decision?

The Parliamentary Secretary to
the Minister of Works, Housing and
Supply (Shri P, 8. N ) 2 (a) to (c).
The future working of the factory Is under
review and a decision is expected to be taken
shortly. Insthe mm.i.me,h mtt]:e tuctorg
is being run by a Company w is owne
entirely by ({munmm

gramme has been drm ‘for pﬂl;l?l-
WL
company, and if so what h“ﬁ?
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The Miaister of Works, Housing
and Supply (Sardar Swlrul‘Sll'h) :

do not know what the hon.' Member
means by preliminary production progra-
mme. Actually, a lot of components are
being prepared.

There is a good market and good demand
for the same. The expectation is that
for the pesiod that Government have
run it, there will not be any loss. That
is a tentative statement. accounts
are, however, being scrutinised.

Sardar Igbal Singh : May I know
whether it hﬁl been 'dedtcll:dp;ol:l“ this
com will not go into the uction
of gﬁln{;oum, but will only specialise in a
few components, and if s0, what those
components are ?

Sardar Swaran Singh : That is
correct. The intention is not to manu-
fazt]me all the components of a house.

y certain components are proposed to
be manufactured. Apart from components
for houses, other articles also arc being
manufactured, as for instance, poles for
electrical transmission systems, foam con-
crete for insulation p and so on.
A number of other arti are also being
manufactured.

SHORT NOTICE QUESTION
Arrests in Goa
S.N.Q. No. 2. Shri M. S. Gurapada-
swamy : Will the Prime Minister be
pleased to state:
(a) whether it is a fact that the Por-
tuguese authorities in Goa have started a

campaign of arrests and tions ef
msom suspected of mtionlﬁ::m;mlﬁes 3

(b) whether any step has been taken by
the Union Government in regard to this
matter ?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru) : (a) and (b). The
Government of India have recei infor-
mation from various sources to the effect
that there is a strong national movement
in Goa for its liberation, which is gathering
momentum every day. The Portuguese
authorities, unnerved by the rising tide of
nationalist and anti-Portuguese feeling have
been adopting ruthless methods for the
suppression of the movement. Since June
they have arrested a large number of
persons estimated conservatively between
80 and 100. A number of prominent cit-
zens of Goa have been arrested on the
merest  suspicion of their being connected
with the nationalist movement or having
taken part in alleged acts of sabotage by
nationalists. those arreste] are
many prominent .

The Government of India have reliable
information that the Portuguese authorities
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have severely beaten 9.;! otherwise tortured
prisoners to extract information regardi
political activities insldemgm. One I.:E'
the arrested persons, Shri Krishna Porodo
timber merchant, is said to have beea
subjected to exceptionally brutal treatment
resulting in his death. The Portuguese
authorities have, however, issued a state-
ment that he was shot while attempting to
escape from prison. So far as the Govern-
ment of India are aware no Indian national
is involved in these recent incidents in
Goa and therefore, no occasion for specific
protest to the Portuguese Government_has
arisen. Time and again in the past, how-
ever, the Government of India have warned
the Portuguese Government of the serious
repercussions and consequences of their
treatment of the nationalists in Goa.

Portuguese Raid

S.N.Q. No. 3. Shri ML L. wal :
Will the Prime Minister be to
state 1

(a) whether four Portuguese European

armed with automatic weapons

crossed over into the Indian territory on

the 18th July, 1956 near the village of

Satarda on the Sawantwadi-Goa border and

kidnapped Shri Arjun Sita Ram, an Indian
Wational; and

(b) whether the whereabouts of Shri
Arjun Sita Ram are known ?

External Affairs and (Shri
Jawaharlal Nehru) : (s) and (b). Infor-
mation has been received by the Govern-
ment of India that on the 17th July, 1956
four Portuguese soldiers trespassed into
Indian territory to a distance of 3 or 4 mileg
near the village of Netarda on the Sawan-
twadi-Goa border and forcibly took away
one Arjun Sitaram, who was §razins cattle
off the village of Kholba. The incident
took place in an arca which is mountain-
ous and thickly wooded. No Indian
border or customs Iﬁ’liu were in the imme-
diate vicinity of the incident.

It is now learnt that Arjun Sitaram is
back in his village. Further enquiries
are being made into the incident. The
Government of India have strongly protested
to the Portuguese Government against
this latest violation of the Indian territory,
through the Egyptian Embassy in New
Delhi. The Government have already
issued inlstrgctiqm t{ar;;_ armed Po gucse

rsonnel violating ian territory s
ll:‘::: arrested and held, and where nece-
ssary, force used to prevent their intrusion
into Indian territory. They are further
alerting the border police to take all ne-
cessary steps for preventing repetition of
such incidents.
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Shri M. S. Gurupadaswamy : May 1
know whether there is a strong demand by
the Indian people for going to Goa to offer
satyagraha, and if so, whether Govern-
ment have taken any decision to remove the
restrictions put on them?

Shri Jawaharlal Nehru : The Govern-
ment’s policy in regard to this matter has
been declared on several occasions pre-
viously. It remains the same.

Dr. Lanka Sundaram : May I know
whether any reports have been sent to the
Prime Minister, giving evidence of the
manrner in which countrycraft plying bet-
ween the Bombay and Mangalore ports are
unloading goods at Betul (in the Quepem
Mahal) in under full official Por‘r;'u.ﬁune
patr and that documents available
show that some of the businessmen of
Bombay are involved in the running of
contraband, thus imperilling our economic
blockade on Goa?

Shri Jawaharlal Nebhru : The hon.
Member had sent, I believe, notice ofa
question in regard to smuggling. It was
only yesterday that I saw it, and I imme-
diately asked for full particulars in regard
to this matter. I have not received them
yet. There is some smuggling, of course.
We try to preventit. But I shall be grateful
to the hon. Member, if he would supply us
with as many facts as he might F(meu,
so that we can pursue this matter further,
and certainly take strong action in regard
to it.

Dr, Lanka Sundaram : Is the Prime
Minister satisfied that the economic block-
ade on the land frontier side is completely
fool-proof, that there is no contraband
coming into India, and that no Goan na-
tionals are entering India surreptitiously
and o?tnining gainful employment in our
midst

Shri Jawaharlal Nehru : No, I am
not completely satisfied.

Shri H. N. Mukerjec : Government
have told us about being in possession of
information about torture practised by the
_Portuguese authorities on political prisoners
in Goa. In view of the recent reports that
the restrictions on interviews and corres-

ndence with Shpi T.K. Chaudhuri, a
ﬁmher of this House, are restrictions
which amount almost to a ban, and in
view of the fear that the Portuguese con-
duct in Goa is such that atrocities might be

rpetrated on Indian political prisoners
Eld there against international law, may

« | know what steps Government concretely
propose to take in this regard in as near a
future as possible ?

Shri Jawaharlal Nehru : I cannot
indicate what steps we are likely to take,
and what steps are open to us. But the
matter is one that not only concerns us
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deeply, but causes us grave anxiety conti-
nuously, and we are giving as much thought
to it as possible, Of course, one tgkcs such
steps as might be called for on diplomatic
level, and one is continuously taking

Shri Kamath : What steps have been
by Government towards the inte-
gration of the already-liberated Portuguese
pockets of Dadra and Nagar Haveli within
the Indian Union ?

Shri Jawaharial Nehru : None.

Shri Kamath : Why not? What is
the position ?

. Shri Jawsharlal Nehru : The motter
is not only connected with the larger
?umion of Portuguese possessions in

ia, but at the present moment, the
action that was taken there was not by the
Indian Union, it was taken by the people
there. Further, the matter is also, as
perhaps the hon. Member knows, before
the Hague Court,

. Shri H.N. Mukerjee : May I know
if the Prime Minjster’s answer to Shri

th does not imply that we acquiesce
in the claim of Portugual which has gone
to the World Court in regard to its view
that India should have allowed the Por-
tuguese personnel to go . over to Nagar
Haveli and other places to recapture them
for Portuguese control?

Shri Jawaharial Nehru : The hon,
Member is completely wrong. It has no
such. implication at all. What I said
was that these areas were liberated by the
i)eople there, and the Government of

ndia as such took no action in the marter. .
Because we want to settle this whole ques-
tion of Portuguese possessions, the ques-
tion of merging them does not arise at the
Present moment,

Shri Sadhan Gupta : [ think I heard
the Prime Minister say that no occasion
for lodging any protest aguinst arrests and
tortures arose because no Indian nationals
were involved. Is it not a fact that on
former ~occasions tortures and other
brutalities inflicted on so-called Portuguese
nationals have been protested against on
the view that they are as Indians as
any Indian national, and why should there
be no protest made on the present occa-
sion? '

Shri Jawaharlal Nehru : The hon.
Member will remember that the only way
we can deal with the Portuguese Govern-
ment is through the Egyptian Govern-
ment or, pooai%ly, through the Brazilian
Government, We do not deal directly
with them. If we deal directly with them,
we can draw their attention to the general
situation etc., making a specific protest to
them directly about what they have done,
however bad it may be, to their owa
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nationals, But, strictly speaking, that
is not casy thr other governments. But
the fact of things being done-is a
very important fact, and we are con-
cerned with it, whatever label those people

may have. 1 think it is right that not only -

the public generally, but the world generally
should know about these.

.Floods 'l

S. N. Q. No. 4. Shri A, K. Gopalan :
Will the Minister of Irrigation and
Power be pleased to state

(a) the extent of damx caused by
floods this year all over India in terms of
area submerged, crops destroytd, cattle
and human lives lost, villages affected etc.
State-wises

(b) the progress made by the various
.Flood Control Boards set up in the
Centre and States in their work for the
prevention of floods;

(c) the amounts allocated for flood pre-
vention measures during the last 3 years
and the amount actually spent each Yyear;
and

(d) the relief measures undertaken by
the various authorities?

The Minister of Planning and Irri-

tion and Power (Shri Nandas) @

! !;:) to {d). I beg to lay on the Table of the

ouse a statement regarding the floods

in the country. Placed in the Library.
See No.' S-270/56).

This is in pursuance of an undertaking
that I gave to the House a few days ago,
and it also deals with the Short Notice
erueuion No. 4 put by the hon. Mem-

r.

The statement that I have just now laid
gon the Table is a lengthy ohe. I shall, there-
fo-=, with your permission, give to the
House now briefly some essential facts
about the flood situation and the progress

of protective measures,

The flopds have so far affected an area
of roughly 2,500 square miles in Assam,
Bihar, U.P, West Bengal, Punjab and
Saurashtra, Seventy persons have lost their
lives as a result of the floods.

Damage to crops and other property has
, amounted to atout Rs. 9 crores,

. I may acquaint the House regarding
the developments and the existing situation
in various parts of the country on the basis
of the latest reports.

PUN]JAB.

During the first week of July, there were
heavy rains in Ambala District. As a
result, the Markanda, Saraswati and other
small tributaries of the Ghaggar system were
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in spate. These caused some damage to
the Narwana branch and its distributaries.
Fortunately, the level of the streams fell
quickly and the damage was not much,

Only three days back the Ravi rose to a
high level at Madhopur, the discharge being
2,33,000 cusecs. Timely warning was given
to the people and there was, therefore, no
loss of life. There was also no damage to

v and other works. The river has
since fallen and is now below 36,000 cusecs.

. BENGAL.,

_ This yegr there have been no high floods
so far.

TRIPURA.

During the night znd/3rd June, 1956,
there was an unexpected rise in the rivers
Haora and Gomti and the waters over-top-
ped the flood embankments and entered
Agartala. The town remained inunda-
ted for 2 days and at places the depth was
as much as § feet which subm all the
roads. Most of the mud-houses which
were directly in the way of the on-rushing
waters collapsed and were washed away.
The embankments have already been re-
paired and are now being raised above the
flood level. At present, the rivers are run-
ning low,

JAMMU AND KASHMIR.

This State has been free from floods
till recently when there were heavy rains
in the Jammulprovince, and as a result,
Uijh and Basantar streams were in floods
yesterday. They have caused some damage
to Basantar and Ujh protection works.

ASSAM.

In Assam, the Brahmaputra floods did
not submerge any part of Dibrugarh though
the water level in May 1956, was very near.
the highest ever recorded. The Umtru
river had a discharge of 65,000 cusecs on the
sth of June, which is the highest in m
memory. The State has largely remai
free from floods.

The yesterday’s gauge at Dibrugarh
was 2 feet below the danger level. Recently
there were some heavy rains again in Assam,
and as a result, the Burhi Dehang and other
rivers are slowly rising. About § miles of
Lahosl-Bordubi-Tinsukia road is under
water, but so far no damage to works is re-
ported
ANDHRA.

The Krishna is in fairly high floods
but the bunds along the river are holding
on well. Some of the islands in the river
have been partly submerged. The people
were shifted in time.

A part of Vijayawada town s
situated between the river Krishna and the
bunds constructed along this river. This
part was inundated but the people were
shifted to safer places.
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In North Andhra, the Nagavalli and
Vamsadhra rivers in Srikakulam district
which were in floods in the first week of
July, are reported to be falling now.

BIHAR.

This year the Kosi river rose earlier
than usual. During the first week of May,
the Kosi waters entered a few villages like
Tardiha and Matras just inside the western
embankments, The river rose to over one
lakh cusecs as early as on the 17th of June,
1036, Although the embankments stood
well, the marginal bund at Tiljuga was cut
by the villagers of Rajpur to drain off the
waters. In  July, however, the river was
not as high as usual, the maximum being
only 1,435,000 cusecs on the 22nd of July.
The discharge on 26th was 1,01, 000 cusecs.
The emba ents constructed so far are
standing well.

The Bagmati rose above its danger level
on several occasions in this scason. Some
areas were inundated but the damage was
not much. On the 26th July, 1956, it
just crossed the danger level again.

Although the Burhi Gandak rose to dan-
ger level earlier than usual, because of the
protective works, there has been no inun-
dation of the arca. The Samastipur town
is so far quite safe. The gauge of the Burhi

Gandak yesterday was just below danger
level.

Mr. Speaker : How many more
pages ?

Shri Nanda : Six._

Mr. ker : No. The hon. Minis-
ter may place it on the Table.

If any hon. Member has some ques-
tions to ask after perusing it, he may put
them later on.

Shri Nanda : 1shalllay the rest of the
Statement on the Table.

STATEMENT*
UTTAR PRADESH.

The floods in Uttar Pradesh usually
occur in eastern districts, but this year du-
ring the first week of July there was hea
rainfall in the western  districts. This
affected Muzaffarnagar, tharanq!u,
Ghaziabad and Meerut Districts. The
rainfall at Muzaffarnagar on the 1st 'and
and of July was about 30 inches which is
nearly equal to the year's total rainfall.
A large number of houses collapsed and
120 8q. miles of area was affected. There
were breaches in rail track and roads and the
traffic between Delhi-Saharanpur was sus-
pended. The Hindon which is a tributary
of the Yamuna was 3-§ ft. above the danger
level and 1 ft. below the maximum ever
recorded in 1924.
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At present there are no floods in Uttar
Pradesh and the damage caused has been
practically ropaired. :

DELHI.

This year the Yamuna rose earlier than
usual. But the construction pf Shahdara
embankment which is almost comple:e
saved the concerned area from inundation.
At present the river is fairly low.

The flood season usually extends up
to the end of August and we have, therefore,
to remain watchful for anothsr period of a
month or more. Taking the country as a
whole, the major rivers have not yet flooded
any large tracts. Careful vigil is being kept
on most of the country’s problem rivers and
on the works already executed. Arrange-
ments have also been made for prampt
dissemination of correct flood news, to
secure the proper raintenance of works and
to preventing unnecessary alarm arising
out of wrong information. Daily news
letters on the floods situation and a weekly
review are being circulated to the Press
and the Members of Parliament. It is a
matter for deep gratification that all the
flood control works constructed in Assam,
Bihar, Uttar Pradesh and West Bengal
have stood up well and are protecting large
arcas. | may mention in this connection the
spurs, dykes and embankments constructed
for the protection of Dibrugarh in Assam;
Jalpaiguri, Alipur Duar, Coochbehar,-
Matha-Bhanga and Toofan Ganj towns in
West Bengal; Samastipur town and arcas
adjoining the Kosi in North Bihar ; and
the Chitauni bund along the river Gandak
in Uttar Pradesh.

The floods made their apprearance this
year carlier than usual. c started re-
ceiving reports about inundations in the
middle of May. Normally this happens
towards the end of the first week of June.
A remarkable feature of floods this year
as well as the previous year was that
arcas which had remained practically im-
mune for many years past are visited by
floods of exceptional intensity thus taking
the people by surprise—in a state of un-
preparedness. In 1954, the mischief was
confined to major rivers. In 1955 and 195¢€,
however, intensive rainfall over local areas
caused smaller rivers such as Gomti, Tons
and the Hindon to go into spate. This
unpredictable  character of floods has
to be borne in mind and although it is not
possible to complete protective works
simultaneously or in a short time all over
the country, the hazards and the damage
can be greatly reduced if precautiona
measures arc taken and an organisation rca%
to cope Wwith an emefgency is set up an
kept intact, for all the:e arcas. This re-
quir ement is now being kept increasingly
in view,

*The unread portion of the Statement laid on the Table.
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This year’s floods have reinforced the
lessons of last year's experience that man
made obstructions Jﬂm:u:l in the way of the
direction of the flow

create problems of d.mnng accentuate
flood r;li:ks specially in flat arcas like the
Ganga basin. This aspect of the problem
is now receiving earnest attention. Re-
medial action has to on the basis
of a close study of local conditions and obs-
tructions in order that we may plan efficient
discharge systems including channel im-
provement.

It has become clear that we have got to
_further increase the cfficiency of our or-
ganisation by adopting unified control
of all flood control works in the States.
At present, protection works such as
road embankments, railway enbankments,
private bunds, etc., are under the ad-
-« ministrative control of diﬁﬂenégucjpammnts
of the Staté Governments ting in a
division of responsibility for maintenance
and supervision thus leading to unco-ordi-
nated action. The necessity for unified
control has been brought to the notice of
the States through the Central Flood Con-
trol Board. We have also to link up the
flood control and relief organisations
in the States for more effective action.
We are also exploring how best we can
utilize the Community Project Adminis-
tration in the construction of flood protec-
! fion works.

The question has been raised how far
we have fulfilled the promise given nearly
two years that the Frob em of -floods
will be ed on war footing. We are
also being asked how is it, that in spite of
Oui:m programmes the floods are still co-
ming.

The House will recall that fi i
,,the disastrous floods of 1954 the
{ Government took the initiative in deciding
:30 handle the problem of floods on a national
asis.

Prior to this practically no attention
had been paid to the means and methods
for affording protection to flood affected
areas. No attempt had been made to col-
lect basic technical data which alone would
have enabled the preparation of sound flood
protection schemes. On 3rd September,
1954, 1 made a statement in this House

.‘serung out the magnitude and character
of the prcblem of floods in the country, 1
raplaced before Parliament a comprehensive
ood control programme estimated to
cost Rs. 175 crores and covering a period
of 10—12 years, This programme was
divided into three phases immediate,
short-term, and long-term. = The first
phase, it was tl en stated, would extend
over a teriod of iwo years and would be
devoted to_intensive  investigations and
vollection of data besides the execution of

362 LSD
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some em works. This period of
two years will end in about a month. It
may be claimed that what has been ac-
complished in relation to these objectives
in this brief period is a story of remark-
able achievement. In the matter of in-
vestigations the work compressed within
these two years might have ordinarily
teken three to four times this period. 43,000
square miles of aerial dphotogrlphy has
been completed, in addition to 16,000
square miles of tertiary levelling against
the target of 43,400 and 18,100 square
miles respectively. Big strides have been
made in the matter of hydrological obser-
vations. There were practically no silt
observations prior to 1941 in many of the
major river systems. n-gauge stations
were few. ere were only about Boo
discharge stations in the country’s entire
river system. We have since 1954 been
able to set up as many as 32 silt observation
stations on the Brahmaputra and its
tributaries, 59 rain-gauge stations and 281
additional gauge discharge stations.

The investigation organisations at the
Centre and in the States were geared up so
that as m?dy as 69 major schemes have been
investigated and submitted for sanction by
the various States.

So far as construction is concerned—
important local town protection works
have been completed, the level of 1,400
village sites has been raised and more than
a thousand miles of embankments have been
p This represents a quantum of
work not done in the past in the course of
many years. Implementation of these em-
ergent schemes has given protection
to an area of 4,800 square miles in Uttar
Pradesh, Bihar, West Bengal and Assam
m a population of approximately so

8.

Advance has been made in research and
i t also. We have employed ex-
tensive hydraulic model tests in connection
with the flood problem. Work models on a
scale far larger than ever attemgted in
the country have been set up for Dibrugarh,
Kosi and other works. In the matter of
designs for projects in some of our difficult
rivers the work of our engineers has been
eminently successful. Dibrugarh, Kosi
and other similar works bear testimony to
this, We have not hesitated to secure all
possible information on the latest practices
obmir'l]i’na in various cqu:;rg:s and to d:gj\:
u e experience gained by them in
ﬂpel?!l? It was imperative that we should
carry out investigations, preparation of
projects and actual construction with the
utmost speed in order to make up for the
time lost prior to 1954. We have en-
deavoured to do this. e scale of intense
and co-ordinated effort that was involved,
for example, in the completion of the pro-
tective works for Dibrugarh in the record
period of a single season and the rich re-
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ward it has brought are memories to cherish.,
A couple of months ago, a of press
correspondents representing ud]ng news-
papers and Mwh%encies visited the flood
control works in U.P., Bihar, West Bengal
and Assam. The articles which appear-
ed as a result of the visit reflect the marked
appreciation of the work that has been done
and the relief and sense of security that are
experienced now by large number

of people in those areas. The people’s co-
peration in the execution of several hundred
miles of embankment has been spoken of in
appreciative terms and the hope has

been expressed that work on these lines will
be extended to other projects. The stri-
success of the experiment in large-
people’s participation on the Kosi

has attracted a great deal of atten-

The tempo of work on the flood pro-
tection programme has been increasing.
During the ﬂrstlg:-r i.e., 1954-55 we
spmdsoaly ut Rs.2-4 crores.
1955-56, the expenditure was stepped u;
to Rs. B8-4.crores. No schanewbichthz
States have sent for sanction has been re-
ected provided it was technically sound.

o all the States the Centre has given
the fullest help in investigatiops and designs
and determining the different phases of
construction.

. For the current financial year the pro-
vision of Rs. § crores has been made in the
Central Budget for rendering assistance to
the States for their flood control schemes.
There is an apprehension that the execu-
tion of flood protection works may suffer
due to lack of funds. I have conveyed to
the States concerned that this provision
may be increased. I may assure the House
that lack of funds will not be allowed to
stand in the way of the execution of the
schemes in the States during the year if they
are sound and feasible. In regard to the
Second Five-Year Plan period, the draft

lan for Rs. 117 crores was discussed in the

se in September, 1955. In the con-
text of the available resources and other
developmental activities in the country,
allocation for floods could not be made
r than Rs. 60 crores. It is not neces-
sary, however, to spread the expenditure
over the entire period of the Flan. When
we take into account the heavy economic
and other loss caused by the fioods, and the
cost Of relicf, the benefit of flood protection
» would multiply in proportion to the prompt-
'ness with which 1t is carried out. 1 am,
therefore, prepared to recommend that
the amount allotted under the second plan
may be spent in the first three years pro-
vided the States are able to expedite the ex-
ecution of the schemes and increase their
capacity for this purpose.

I may point out that the various sche-
mes that have been executed or are shortiy
to be taken up are not separate iadividual
schemes but have been so conceived as to
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dovetail into a comprehensive plan of flood
control. Unless we have integrated and
well-thought-out plans, it is possible that
complications may arise and we may not
achieve the full measure of flood protection
in an economical and @ﬂlilcimt manner. A
comprehensive  pl owever,

on the availability h:? the requisite dara.
The accelerated work done in this regard
during the last two years has given us suf-
ficient information to make a start on these
comprehensive plans. This work of col-
lection of data has not yet been completed.
Every river system will be carefully studied
and a comprehensive plan. drawn :F 80
that flood oontroéemd other aspecudm dﬂ:-e
velopment can integrated to W
maximum benefit from each river system.
A comprehensive plan may involve construc -
tion of reservoirs for control of floods, which
will have to be undertaken at different
stages.

In the end I may point out humbly
that while a progressively increasing mes-
sure of protection from floods would be
achicved each year, we cannot expect for
years to come to be in the fortunate position
of being absolutely immune from flood
risks. We shall have to learn to live with the
floods to an extent. In a country like the
United States which has invested sums of
the order of 5,000 million dollars in an
attempt to ward off floods, ravages from this
source still occur and only last year there
were two floods in that country which were

rted to have caused damage of the order .
of Rs. 280 crores (or about 600 million
dollars) and loss of 279 human lives, We
shall, however, be able to curb and confine
the floods more and more and do all that is
possible to save ourselves from the harm
and the devastation that they bring.

Shri K. K. Basu : May I request
that this statement be circulated to hon.
Members ?

Mr., Speaker : Yes.

Shri N. C. Chatterjee : We want to
know the extent of the damage.

Shri Nanda : It will be circulated.
The statement laid on the Table covers
about 100 printed pages. Apart from the

rtions relating to individual States, there
18 a general assessment of the flood situation
and protection works. I was reading that.
But since it takes more time chan the House
can afford, I shall circulate this also.

Shri A. K. Gopalan : May I know
whether any report has been received from
the Madras State about the flood situation *
there ? I did not hear any report about it
in the staiement.

Shri Nanda :
included here now.

Shri A. K. Gopalan : [ want to
bring to the notice of tne Miaister that
there have been floods also in some parts of
Madras. I want to ask whether the
Goverament of Madras will be asked to

There is none
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ive a report about the loss of life, cattle,
and other things,

Shri Nanda : We will obtain it.
Shri B. 8. Murthy : Nothing is said
about Godavari. hing

Shri Nanda : I was asked not to read
the statement, and 1 am then asked ques-
tions.

Mr. Speaker : Godavari is included in
the statement,

Shri K. K. Basu : May I know
whether there is any specific directive to the
States that they should send to the Centre
a monthly or fortnightly report about the
flood situation, as soon as floods occur ?

Shri Nanda : We are issuing a daily
report on the basis of information that we
receive every day from the States and there

«is a weekly assessment also, which is, I
ﬁlgeve, given to the Members of the House

Shri A. M. Thomas t A substantial
amount has been given from the Prime
Minister’s Relief Fund for the succour of
the flood affected persons in the South.
May I enquire how is it that the fact
relating to floods in these regions does not
£ind a place in the statement at all ?

Shri Nanda : I have not completed
my statement.

V' M Speaker : Hon. Members have
heard only half the statement and are put-
ting questions,

Shri A. K. Gopalan : The hon. Mi-
nister just now said that there had been no

report of floods in the south. I got a reply

from the Home Minister that some relief
had been given in some places in the south.
If there is no flood, how can there be any
relief ?

L

{ Mmr Speaker : If all these important
details are not already contained in the re-
port they will be given in a supplementary

. Hon: Members will wait and see

what is contained in the ﬁmt. The
Ministers have always been indulgent and
hon. Members can always write to the Mi-
nisters directly or through the office.

WRITTEN ANSWERS TO
QUESTIONS

r
... Small-Scale Village and Cottage
Industries
'm. Shri Bhagwat Jha Azad: Will
the Minister of Production be pleased to
state :
(a) whether a conference of repre-

sentatives of State Governments, different
Central Boards, and the Commumity Pro-
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}‘ccn . Administration was recently held at

(b) if so, whether any scheme was evol-
e deispenting Schemer riaing i
- an -
tries; and
c) what isi
the( w':re the other decisions of

The Parliamentary Secretary to
the Minister of Production (Shei R. G.
Dubey) : (a) Yes, Sir.

(b)“ax.u'.l (¢). The fConfetence consi-
rious measures for implementing the
Second Five Year Plan for Tl?e Khldi‘md
Village Industries and the Handicrafts and
Sericulture Industries. A  statement
showing the recommendations of the Con-
ference is laid on the Table of the Lok Sabha.
See Appendix III, Annexure No, 2).
e Jecommendations are under examina-

Shutter Manufacturing Factory

*34s. Shri T. B, Vittal Rao : Will
the gﬁﬁmr of Commerce and lndunrly
be pleased to refer to the reply given to
Starred Question No. 470 on the 5th March,
1956 and state ;

(a) whether the proposal to take over
the management of the Shutter Manu-
facturing  Factory, Tunghabhadra Dam
by Government has been ised ; and

(b) if so, when it will be taken over ?

The Minister of Consumer Indus-
tries (Shri Kanungo) : (a) and (b). The
proposal has not yet been finalised. The
matter is still under negotiation.

Cement Factory

*357. Shri Ram Krishan : i
the i?uﬁater of Commerce lndh&l-l
try be pleased to state :

(a) whetheritisa factthatthere was a
ﬁroponl to set up a Cement Factory near
arnaul in the State of PEPSU ; and

(b) if so, at what stage is the matter ?

The Minister of Consumer Indus-
tries (Shri Kanungo) : (a) Yes, Sir.

(b) The scheme has not been sanctioned
for the reason that it was for a factory
to be completed in 1961,

Houses for Low-paid Employees

*360. Dr. Satyawadi: Will the
Minisicr of Works, Housing and Supply
be pleased 1o refer 1o the reply given to
Starred  Question No. 2158 on the 11th
April, 1955, and staic :

(a) whether any report has been re-
ceived from the Punjasb Guvernment show-
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ing Low the loan of 14 lakhs has been uti-
lised ;

(b) the number of houses constructed
fm;l the low-paid employees of local bodies;
an

(c) the names of the local bodies and
the amount given to each of them ?

The Parliamentary Secretary to the
Minister of Works, Housing and Supﬁy
(Shri P.S. Naskar): (a) to (c). No
advances could be made by the State Gov-
ernment to local bodies due ro delay in the
completion of the required formalities. The
amount was utilised for sanctioning loans
to individuals.

Tea Exports

*364. Shri Bishwa Nath Roy :
Will the Minister of Commerce and
Industry be pleased to staie whether ex-
port of Indian tea has improved during the
last six months of the current year as com-
pared to that of the same period of the last

year ?

The Minister of Trade (Shri Kar-
markar) : Yes, Sir,

Flood Control Works in Manipur

*365. Shri Rishang Keishing: Will
the Minister of Irrigation and Power ]
be pleased to state:

(a) the amount of money annually spent
in Manipur for the flood control works
during the past four years of the First Five
Year Plan;

(b) the nature of the flood control works
undertaken and completed during the said
period ;

(c) how far the flood control works have
proved successful: and

(d) what permanent flood control measure
Government have undertaken or will be
undertaking in Manipur State ?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) to (d). A
statement giving the requisite informarion
is laid on the Table of the Lok Sabha [See
Appendix 111, Annexure No. 3).

National Small Industries Corporation

*366. Shri Bogawat : Will the
Minister of Commerce and Industry be
pleased to state :

(a) whether the National Small Indus-
tries Corporation have reserved 200 items
for purchase by Government from the
village and small scale indusiries ; and

(b) if so, where these indusiries are to
be staried ?

27 JULY, 1856

Written Answers

The Minister of Consumer Industries
(Shri Kanungo) : (a) No, Sir. The Na-
tional Small Indusirics Ccrporation has
only Crawn up a tentative list of items,
which cculd be reserved fer  purchase to
meet Government requirements, ¢xclusively
from the small industrial units, This list
has not yet been finalised.

(b) These items will be purchased from
existing small scale units and from new
units that may come into being, in any part
of India.
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Indians in Canada

*368. Dr. Rama Raso : Will the
Prime Minister be pleased to state :

(a) whether he has received any re-
presentations  from  certain  Canadian
citizens of Indisn origin about the dis-
criminatory tre:tm.nt they are subjected
to by the Canadiin authorities;

Y
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(b) if so, the nature of the discrimi-
nations pointed out by them;

(c) the steps he took at the Common-
th Prime Ministers’ Conference;
and

(d) the result thereof?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Ali Khan) : (a) Yes. A tele-
gram from Shri Kuldeep Singh Bains,
Secrctary, East Indian Canadian Citizens
Welfare Association, Victoria, was re-
ccived on 1-7-1956 in London.

(b) The representation sought removal
of the discrimination against
citizens of Indian origin in bringing to
Canada their relatives on the same terms
and conditions as are enjoyed by Canadian
citizens of other Commonwealth origin.

(c) and (d). It was not considered appro-
priate to discuss the subject at the -
monwealth Prime Ministers’ Conference.
The matter has been taken up with the
Government of Canada through the normal
diplomatic channel,

Fire at Bhakra Project Stores

*369. Shri Amjad AU : Will the °

Minister of Ierigation and Power be
pleased to state:

(a) whether a fire broke out at about
I1-30 p.m. on July 1, 1956 at Barmle
Stores of Bhakra Dam Project and a
magazine was destroyed; and

(b) whether it was an act of sabotage?

The Deputy Minister of Irrigation
gpd Power (Shri Hathi) : (a) Yes,

ir.

(b) The matter is under investigation.

Metallurgical Coal

*370. Shri P. C. Bose : Will the
L&::xster of Production be pleased to
| | {

(a) whether Chasnala Colliery, in the

Jharia coalfield containing a eavy de- -

it of special grade metallurgical coal
ﬁ:lbeen kept closed for several years;

(b) the reasons therefor; and

(c) whether there is any roposal
to reopen the Colliery?. P

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey) 1 (a) Yes, the colliery which
belongs to the Indian Iron and Steel
Company was closed in 1949.

be(b‘ Thet r::mngth conditions are said to
- e scams are highly in-
clined. The Colliery being situtated in
the bank of Damodar River percolation
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of water is very heavy, requiring heavy
pumping and further, adequate electric
er was not available. The coal could
recovered only with complete hydraulic
stowing, and the mine could be kept
running only at heavy capital and revenue
expenditure.

(c) It is learnt that tentative proposals
for rc-open.in% the mines are receiving
consideration by the management of the
Indian Iron and Steel company.
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Indo-Ceylon Agreement

ghriaShmD NN-.;‘sm Das :
andit D. N. Tiwary :
373 { Dr. Rama Rao 1

| Shri Mohana Rao 1

Will the Prime Minister be pleased
to state:

(a) whether any talks were held bet-
ween the Prime Ministers of Ceylon and
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India during the Commonwealth Prime

Ministers’ ' Conference in London with

regard to settling

out of interpretation of the Indo-Ceylon
eement ; and

(b) if so, whether the talks have led
to any definite solution?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru) : (a) and (b?. ere
were brief conversations of a preliminary
and general nature between the Prime
Ministers of India and Ceylon in London
on this subject. It was decided to
continue these conversations at a conve-
nient date later,

Iron and Steel

*373. Shri T. B. Vittal Rao : Will
the Minister of Commrerce and In-
dustry be pleased to state

msl) the actual " quantity of pig iron
| steel scparately allocated during the
period from April to June, 1956; and

(b) the quantity actually supplied
during the same period?

The Minister af Consumer Indus-
tries (Shri Kanungo) : (a) (i) Pig iron
—65,000 tons. (ii) Steel—1-8 million tons
for 1956-57, Steel is at present allotted
on annuel basis.

(b) Approximately 60,000 tons of pig
iron and 412,000 tons of steel
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Nuclear Tests

*376. Shri Kamath : Will the Prime
Minister be pleased to state:

(a) whether India’s proposal in the
U. for suspension of nuclear and
thermonuclear test
ceived support from
countries;

(b) if so, which ; and

(l:% the stage at which the matter
rests

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru ): (a) The proposal
for suspension of test explosions of weapons.
of mass destruction has been made by us
on successive occasions in the organs
of the United Nations. Recently, this
and some other proposals formed part
of a statement made before the Disarma-
ment Commission on behalf of the Govern-
ment of India. It received considerable
attention and some support.

(b) The Soviet Union and Yugoslavia
have fully supported the suspension of
test explosions, The United Kingdom
and France have ﬁro ed limitation of
test explosions. The United States con-
siders that such suspension must be part
of a general agreement on disarmament.

¢) The proposals made before the
Diga)rmament Commission on behalf of
the Government of India have been refer-
red to the Disarmament sub-committee.
The Permanent Representative of India
at the U. N. has requested the Secretary-
General of the United Nations to inform
him as to the further steps the Disarma-
ment Commission will take in regard to
these proposals. It has also been stated
before the Disarmament Commission on
behalf of the Government of India that

explosions has re-
other  member

they intend to pursue this matter further.

Coal Supply to Pakistan

*377. Shri Bibhuti Mishra : Will
the Minister of Production be pleased
to state :

(a) whether it is a fact tkat the Pakistan
Government requested the Government of
India for supplying coal in May, 1956;

(b) if so, total tonnage supplied 8o
far;

(c) the prices charged; and

(d) whether there has been any further
agreement with Pakistan for supplying
coal ? .

The Minister of Production (Shri
K. C. Reddy) : (a) An enquiry was
received by the Coal Controller from the
Pakistan Coal Commissioner in April this
year as to how much more coal could be
exported from India outside the trade
agreement, The Coal Controller agreed
to the supply of four Shiploads per month

during July to October 1956 in addition.

464
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to the four shiploads that had been agreed
to be shipped earlier outside the trade
agreement.

(b) A statement is laid on the Table of
the Lok Sabha showing the total export
of coal to Pakistan during January to
May 1956 [See Appendix III, Annexure
No. 5).

(c) Export is arranged through trade
channels. The TF.O.B. average rates
for export of coal to Pakistan were Rs.
25/15/- per ton upto April 1956, Rs. 26/6/9
upto the end of June 1956 and Rs. 29/6/9
in July 1956 after the recent increase in
the statutory price of coal. The price
of coal supplied by the all-rail route is
made up of the pits-mouth price, which
is controlled, the actual railway freight,
Central cesses and other levies on coal.

(d) No.
Kosi Project

*3 Shri Radha Raman : Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government have received
recommendations and revised estimate
of expenditure of the Kosi Project after
the recent meeting of the Central Flood
Control Board;

(b) if so, what measures Government
have taken to carry out those recom-
mendations and whether the revised esti-
mates have been accepted by them; and

(c) what new circumstances have arisen
to warrant an increase in the expenditure
on the project?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) to (c).
A Statement is laid on the Table of the
]ill:k GS]abha [See Appendix IIl, Annexure

0. 6].

Import of Petroleum Products

. Shrimati Renu Chakravartty :
Wil?’t’l;e Minister of Works, Housing
and Supply be pleased to lay a state-
ment on the Table of the Sabha showing:

(a) the price of petrol, aviation spirit,
diesel oil and crude oil per gallon in India,
U.K., U.S.A. and Australia; and

(b) whether higher prices are charged
in' India for these products and if so, the
reasons therefor ?

The Parliamentary Secretary to the
Minister of Works, Housing and
Supply (Shri P. 8. Naskar) t (a) and
(b). On the basis of the information readily
available a statement has been laid on the
Table of the Lok Sabha [See Appendix
ITI, Annexure No. 7].

Prices of Consumer Goods

*380. Shri Jhulan Sinha : Will the
Minister of mmerce and Industry
be pleased to state :

(a) whether it is a fact that with the
ncrease n industrial production in the
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country the demand for consumer goods
lm:zl also gone up during the last two years;
an

b) if so, the part played by the small-
e industries 1n meeting the increased
demands for those goods§

The Minister of Consumer Indus-
tries (Shrl Kanungo) : (a) Yes, Sir.

(b) The Small-scale sector of the in-
dustry are making & useful contribution
to meet the increased demand for con-
sumer goods like sewing machines, cycle
and cycle parts, automobile batteries,
radio and radio parts etc.

Migration of Non-Muslims from
Pakistan

*381. Shri Krishnacharya Joshi :
Will the Prime Minister be pleased to
state the total number of non-muslims
who migrated from Pakistan to India
after the inauguration of the Pakistan
constitution which provides for the estab-
lishment of an Islamic Republic.

The Parliamentary Secreta to
the Minister of External Aﬂnmn('Shrl
Sadath Ali Khan) : 900 non-Muslims
migrated to India from West Pakistan
from the 23rd March to the 3joth June
1956, and 104,696 non-Muslims from
East Pakistan during the period from
the 16th March to the 3oth June, 1956,

National Labour Force

. Sardar Igbal Singh : Wi
the 3Ia\d’i'nialtizr of Planning b: pleascg
to refer to the reply given to Starred
Question No. 369 on the 29th February,
1956 and state whether the decision
in connection with the establishment of
a Nat?ioml Labour Force has since been”

The Deputy Minister of Planning
(Shri S. N. Mishra) : No, Sir. The
matter is still under consideration,

Coal

'lfu. Shri M. 8. Gurupadaswamy :
Will the Minister of Production be
glesucd to refer to the reply given to
tarred Question No. 2690 on the 3oth
May, 1956 and state:

(a) whether the proposal, to start
a private company to look after the pro-
duction of coal in the Public Sector, has
been finalised by Government;

(b) if so, who will be the shareholders
of this private company ; and

(c)how the proposed company will
function ?

The Minister of Production (Shri
K. C. Reddy) 1 (a) It is expected to
be finalised soon.
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(b) All the shares of the company will
be owned by the State.

() The Company will be registered
as a private yyundcr the Companies
Act, 1956, and will function in accord-
ance with its Memorandum and Articles
of Association, a copy of which will be
laid on the Table of the Lok Sabha in
due course.
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Coal Commissioner's Office

*386. Shri H. N. Mukerjee : Will
the Minister of Production be pleased
to state :

(a) whether his attention has been
drawn to reports in the Press to the
effect that on the removal of the Coal
Production Commissioner’s office from
Calcutta to Ranchi, there has been no
implementation of his own assurance
to employees that their interests will
be safeguarded and proper facilities pro-
vided for them at Ranchi; and

(b) what is the position with regard
to the transfer of the said office and the
employees’ requests in relation thereto?

The Minister of Production (Shri
K. C. Reddy) : (a) I have not come
across any such report in the Press, but
if there was any, it was incorrect and pre-
sumably based on & misunderstanding,

(b) A skeleton staff has been moved to
Ranchi and the full office will be moving
shortly. Government have already sanc-
tioned a special compensatory allowance
equal to 12 1/2% of the basic pay, subject
to minimum of Rs. 15/- for Class III
and Rs. 10/- for Class IV staff for a period
of one year and in addition Government
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have also issued instructions that an advance
equal to two months’ basic pay recover-
able in 24 monthly instalments should
be granted to the staff who apply for such

. advance. Temporary accommodation has

been provided for the staff already trans-
ferred to Ranchi and every effort is bei
made to provide suitable residenti
accommodation for the employees who
will be transferred to Ranchi.

e ® ¥
ot «ft aromer Tw
*3me. { ot fifer fom -
¥ T gwn fay :
w1 wifwer e Ium W gy
TR N FU s fF

(v) fre@t g wfF & m
& o wIL qord  FIE ¥ 7
LU UG

(@) smagav g fs 7=
fecad @ ¢

() =fz &, @ we w wTN
¢; W

(%) & wafy & wo¥ & Jar=A
2w ¥ i A v, frafe @ik e
v feafr ot & 7

I wey FEm s (Y
e (%) ¥ (7). =T W A
e oF feacrax wegy fear amar
¢ | [ aficfire 3, wpow o <]

wdein statfe dw, dene

*os. st wpw fag c oW
wiforeg s o o ag aeT
¥ &Gt fr wr ag aw & fF W@
dome (arede) F @R @ SR
wrifire & & W a ?

ware #f (st woroee)
o & 1



469 Written Answers

oy @ wgret @ (it e fwbor

*ace. st pomerd W R
IR T 7 A A HOr w4 e

(%) w1 @Y% & wgEn ¥ OF
TR & gy § wrf frewg w1 foan
mr g ; WK

(=) afz &, ot <ot &1 a7
Y QEH o ?

JaTA Wt @ ewafew (s
o firo qR) : (%) Tur (¥). fagia
wAggfgscfmrmr§
gl & st (ymfer) @ R
¥ fad ardwfre framr & ©F sroeT
wifya fear ot 1 g8 @ w
AemraEear & § ok @ T 1%
o wfer & fF wreETT ww ¥
IWEA AT T |

Sindri Fertilizer Factory

Sardar I
*390. { Sacdar Abarpuri’s '

Will the Minister of Production be
Ppleased to state whether Government
have since decided to give bonus to
workers in Sindri Fertilizer Factary ?

The Minister of Production (Shri
K. C. Reddy) : While the demand for

ayment of bonus has not been conceded

overnment have, however, decided to
give on an ad hoc basis a sum of Rupees
sixteen lakhs. Part of this amount will
be paid in cash and part of it utilised for
providing special amenities to the workers
in consultation with them.

Coal

*391. Shri D. C. Sharma : Wil
the Minister of Production be pleased
to state the action Government propose
to take in the Second Five Year Plan
period to exploit the Coal resources of
the country to the full capacity?

The Parliamentary Secretary to
the Minister of Production (Shri
R. G, Dubey) : A towal production of
nearly 60 million tons, or an increase of
22 million tons over the production at-
tained in 1955 is required by the end of
1960-61. The production this addi-
tional quantity has been allocated to the
public and private sectors at 12 and 10
million tons respectively and the
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sectors of the Industry are now engaged
in drawing up and implementing plans
for increasing coal production to

_achieve the respective targets.

Forelgn Bxchange

*392, Shrimati Renu Chakravartty :
Will the Minister of Commerce and
Industry be’ pleased to state:

(a) the amount -of foreign exchange
carned by India through export of
iron and manganese ore during 1955-
56; and

(b) ‘what additional resources are
expected through this industry during
the Second Five Year Plan?

The Minister of Trade (Shri Kar-’
markar) : (a) During 1955-56 we ex-
ported 13-63 lakh tons of iron ore and
9-21 lakh tons of manganese ore of the
value of Rs. 6-27 crores and 10-72 crores
respectively.

(b) The Second Five Year Plan pro-
vides for our exports to reach the figure
of 2 million tons of iron ore and 1-5 million
tons of manganese ore by 1960-61. The
possibility of stepping up these export
targets is under examination, The quan-
tum of foreign exchange earned from these

rts will naturally depend upon world
price trends.

Powerlooms

*393. Shri M. 8. Gurupadaswamy 1
Will the Minister of Commerce and
Industry be pleased to state :

(a) whether any schemes have been
prepared by the various State Govern-
ments for the introduction of power-
looms in handloom sector;

(b) if so, the names of the States which
have submirtted their schemes so far ;

(c) how far the installation of power-
looms will affect the Co-operative Societies
in handloom industries; and

(d) whether any grant has been given
to any State Governments so far

The Minister of Consumer Indus-
tries (Shri Kanungo) 1 (a) and (b).
All the State Governments have been
asked to prepare schemes for the installa-
tion of powerlooms and these are awaited.

The installation of powerlooms
wi czuot adversely affect the Handloom Co-
operative Socicties.

d) No t for this purpose has been
gl\(r:l?k to af;nSme Government so far.

Frontier Administrative
Indian o

Shree Nara Das 1 Will
ch:';':-l?::luhhur be {).l;ud to state
the present strength of the Indian
Frontier Administrative  Service both
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belonging to permanent and temporary
cadre ?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru) : The present
strength of the Indian Frontier Adminis-
trative Service is 26. 11 Grade I and
15 Grade II. Most of them have
completed their probation. Five are still
on probation. It is now proposed to
increase the strength to 24 in Grade I
and 23 in Grade II. They will all be
permanent once they are confirmed,

Border Incidents -

213. Shri D, C. Sharma : Will the
Prime Minister be pleased to state:

(a) the number of incidents officially
reported so far during the period from
PFcbruary to June, 1956, month-wise on
the Indo-Pakistan border of the Punjab,
Kashmir and Rajasthan;

(b) the nature of the incidents; and

(c) the number of such incidents that
have been amicably settled between the
two Governments ?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru) : (a) Information
about the pumber of incidents on the
Indo-Pakistan border of the Punjab,
Kashmir and- Rajasthan month-wise for
the period from Pebruary to June, 1956
is laid on the Table [See Appendix III,
Annexure No. g). Information in regard
to Kashmir for the months of May and
June, 1956 has not become available as
yet.

(b) and (c). Most of the incidents were
of a minor nature involving cattle lifting
and petty thefts. Some were more serious
and involved dacoities and kidnapping
of Indian nationals. In a few cases
there were clashes on the border involving
casualties.

All minor incidents were taken up by
local Indian authorities with their counter-
parts in Pakistan. As a result, some
cattle have been restored and 3 of the
7 Indians kidnapped have been recoveped.
The more serious cases were taken up
with the Government of Pakistan.

Radio-active Minerals

214. Shri D. C. Sharma : Will the
Prime Minister be pleased to state:
(a) the amount spent by Guvernment
for prospecting radio-active minerals
during the current year so far; and
(b) how it has becn spent?

The Prime Minister and Minister
of External Afflairs and Finance (Shri
Jawaharial Nehru) : (a) and (b). Pros-
pecting work for radio-active minerals
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is being carried out by the geological
and physical staff of the Raw Materials
Division of the Department of Atomic
Energy, along with various other duties
allotted to them. Similarly the adminis-
trative staff inrer alia devote a part of
their time for the disposal of work in
connection with prospecting for radio-
active minerals. As these officers spend
only a part of their time on actual pros-
pecting work, it i§ not possible to deter-
mine as to what portion of their pay and
allowances etc,, is to be accounted for
under prospecting for radio-active mine-

.

Displaced Claimants

218, Shri D. C., Sharma : Will the
Minister of Rehabilitation be pleased
to state :

(a) the total number of claimants of
the second priority category; and

(b) the number among them who have
been given compensation till the end of
June, 19567°

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle) : (a) 1,36,592.

(b) 47,793.

Note : Figures for Calcutta and Maclhrt
Bharat region included in (b}
are up to the end of February
and May, 1956 respectively.
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Children’s Films

Shri Madiash Gowda
“"{smn.c.smm.s'

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the number of children’s films
produced so far and their titles;

(b) the number of foreign children’s
ws so far purchased and their cost;

(c) the agencies which are exhibiting
the children’s films?

The Minister of Information and
Broadcasting (Dr. Keskar) 1 (a) Three
children’s magazines have been produced
80 far by the Films Division, The Child-
ren’s Films Society have so far produced
one feature film entitled ‘Char Dost’ and
adaptations of two Indian films entitled
;?a Ramayan’ and ‘Ram Shastri Ka

yay',

(b) Films Division have not purchased
any foreign children’s films. The Child-
ren’s Film Society have under considera-
tion the purchase of films suitable for
children from the UK. and U.S.S.R.
for adaptations.

(c) Children’s film magazines produced
by the Films Division are made available
by the Films Division for non-commercial
exhibition free of charge to all non-profit
making organisations. As far as the
Children’s Film Society is concerned,
arrangements for the exhibitiqq of their
films have yet to be finalised.

Mr, Jinnah's House in Bombay

3 Shri Radha Raman :
19- 1. Shrl Gidwani :

Will the Minister of Works, Housing
and Supply be pleased to state whether
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Government of India have taken  any-

-decision to_acquire Mr. Jinngh's house

in Bombay ?

Supply (Shri P. S. Naskar) : The
m i8 in the Euweef mem and is in
possession 0 Deputy Hi
Commissioner for UK. as ? les;%:l
thuvermnmt have decided to acquire the
se.

Jute and Cotton-textile Industries

230, Shri Ram Krishan : Will the
Minister of Commerce and Industry-
be pleased to state :

(a) the total number of applications
received so far for the grant otp financial
assistance to the jute and cotton textile
industries for rehabilitation and moderni-
sation from various companies;

(b) whether the two committees set
up by the Board of the National Industrial
Development Corporation have examined
these applications; and

(c) if so, their decisions and the total
amount granted so far company-wise ?-

The Minister of Commerce and.
Industry and Iron and Steel (Shri
T. T. Krishnamachari) :(a) to (c).
So far as jute mills are concerned, 11
applications for loans have been received
so far, of which 2 have been approved
for the grant of loans amounting to-
Rs. 53 lakhs altogether, 2 have been with-
drawn and the rest are being examined
by the Jute Loans Advisory Committee
sct up by the Board of the National
Industrial Development Corporation. No
formal applications for loans from cotton
textile mills have yet been received though
14 mills have indicated their intention to-
apply for loans.

Mdustrial Estates

321. Shri Ram Krishan : Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 445 on the sth
March, 1956 and state:

(a) whether the proposals for esta-
blishing Industrial Estates during 1956-
57 have been received from the State
Governments ; and

(b) if so, their details and the action -
taken thereon ?

The Minister of Commerce and
and lron and Steel (Shri

T. T. Krishnamachari) : (a) Yes, Sir;
from some of the State vernments,

(b) A statement is laid on the Table
of the Lok Sabha [See Appendix III,.
Annexure No. 10].



A75 W-itten Amuwers

Class IV Employees Quarters

323. Shri D. C. Sharma : Will the
‘Minister of Works, Housing and Supply
be pleased to state: :

(a) the number of single Class IV
.employees quarters in 1947 and today
and also the number of single class
IV employees residing in Delhi and
how many of them have been allotted
. accommodation;;

(b) how much construction has been
made for single class IV employees since
1947; and

(c) whether any provision has been
made for the class IV employeesin the
. cOming construction programmes ?

The Parliamentary Secretary to
the Minister of Works, Housing and
Supply (Shri P. 8. Nuilr) t (a) re
is no distinction between single and
married class IV employees in the matter
of accommodation. No record is there-
fore, available of the number of single
class IV employees and of the accommo-
.dation allotted to, them.

(b) Does not arise.
(c) Yes, Sir.

Tea Cultivation

223, Shri D. C. Sharma : Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 422 on the
12th December, 1955 and state the area
under tea cultivation in the country
.at the end of 1955-56 ?

The Minister of Commerce and
Industry and Irom and Steel (Shri
T. T. Krishnamachari): 7,91,972 acres
. (Provisional).
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Indians in France and Germany
Sardar Igbal Singh :
”"{s.rdu- Akarpuri :

Will the Prime Minister be pleased
to state :

(a) the number of Indians in France
and West Germany; and

(b) tl;e oompidona they follow 2

The Prime Minister and Minister
of External Affairs and Finance
Shri Jawaharlal Nehru) (a) and (b).

ptodate information is being collected
and will be laid on the Table of the Lok
Sabba in due course, *
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High Commissioner’s Office in U, K.

227. Sardar Igbal Singh: Will the
Prime Minister be plessed to state:

(a) the expenditure incurred on the
Indian High Commissioner’s Office, London
in 1955-56; and

(b) whether there has been any in-

crease in the c:tr‘;:nd.irure of that year
as compared to previous year ; and

(c) if so, the reasons tNerefor ?

The Prime Minister and Minister
of External Affairs and Finance
(Shri Jawaharlal Nchru : (@) The
expenditure on the Office of High Comm-
issioner for India in London is debited
to different Grants controlled by various
Ministries. In 1955-56 a total expen-
diture of Rs. 56,11,510 has so far been
incurred against the Grant controlled
_I;_y the Ministry of Bxternal Affairs.

his includes expenditure on the main

Chancery, Publicity Organization,
Legal  Adviser’s Department and
the Historical Adviser’s Office.
It also includes Miscellaneous expendi-
ture on other items, ¢e.g., Colonial Depart-
mental Charges, Foreign Service
bationers, Relief and Repatriation of Des-
titute Indians, Embassy of India, Dublin
and other miscellaneous expenditure, As
the accounts for the year 1955-56 have
not yet been finally closed, it is not possi-
ble to furnish firm figures as some book
adjustments are likely to be effected before
the accounts are closed.
(b) The corresponding figures relating
1o the years 1954-55 and 1955-56 are
Rs. 51,58,657 and Rs.56,11,510 respectively.
There has been some increase in expen-
diture during the year 1955-56 as com-
pared with the previous year.

(c) The increase is due to fuller imple-
mentation of the pay awards to local staff
(Rs. 2,77,000) and increase in the number
of India-based staff in the High Com-
missioner’s Office (Rs. 1,75,000).

Houses for Di-ghnd Persons in
PEPSU

Sardar Igbal Si :
aas. {S-rdar kll’pll.ﬂ“ht

Will the Minister of Rehabilitation
be pleased to state the number of houses,
tenements and shops constructed for
Displaced Persons. in PEPSU and which
are lying unoccupied up-to date?

The Dos;r'ty Minister of Rechabi-
litation (S J. K. Bhonsle) The in-
formation is being collected and will be
laid on the Table of the Lok Sabha in
due course.

N.E.S. Blocks for Punjab and PEPSU
Sardar Igbal Singh :.
229- { Sardar Akarpuri :
Will the Minister of Pl
pleased to state the number of Nation-
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al Extension Blocks allotted to Punjab
and PEPSU which are going to be started
from the 2nd October, 1956 ?

The Deputy Minister of Planning
(Shri 8. N, Mishra) : Punjab...... 6

PEPSU . 4

_Steel Allotments

Sard bal Singh .
230, {Strd:: url -

Will the Minister of Commerce and
Industry be pleased to state :

(a) the total quantity of steel asked
for by the Governments of Punjab and
PEPSU during 1955-56 and the quantity’
allotted to cach of these States; and

(b) the quota to be allotted during.
1956-57 ?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Kvishnamachari): (a) A statement
is laid on the Table of the Lok Sabha
[See Appendix III, Annexure No. 11].

(b) 39,443 tons to Punjab and 14,092
tons to PEPSU.

Hindustan Motor Cars

331. Sardar Igbal Singh - Will the-
Minister of Commerce and Industry
be pleased to state:

(a) the number of Hindustan Motor
Cars exported so far during 1956; and

(b) the names of the countries to which.
these cars have been exported ?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamacharl) : (9) Ten.

(b) Ceylon.
Non-Mullbery Silk
Sardar Iqbal Singh :

3. { Sardar Akarpuri :

Will the Minister of Production be-
pleased to state :

(a) the schemes formulated for the
development of non-Mullbery silk in the
States of Punjab, PEPSU and Himacha}
Pradesh;

(b) the handicaps facing the indus-
try; ’

(c) the amount sanctioned for Tassar
Silk Industry to each of these States.
ford the years 1954-55 and 1955-56 ;
an

(d) the name of the region which pro--
duces the largest quantity of Tassar
Cocoon ?

The Minister of Production (Shri
K. C. Reddy) : (a) Non-mullbery silk
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industry is not practised in any of the
States and as such no schemes have been
formulated for the development of this
sector of the silk industry in those States.

() to (d). Do not arise.

Land Reforms in Travancore-Cochin
State

233. ShriA.K.Gop;I:n t Will the

Minister of Plnn.n.ln‘ leased to
iay a statement on the Table showing

the number and names of land reforms
Bills of the dissolved Travancore-Cochin
State Assembly on which Select Committees
have completed their Report ?

The Minister of Planning
(Shri S. N. ) ¢+ The Select Com-
mittee had completed its report only on
the Travancore-Cochin Compensation for
Tenants’ Improvements Bill prior to the
dissolution of the State Legislative As-

.

Irrigation in Travancore-Cochin
State

234. Shri A. K. Gopalan : Will the
Wt?’i!;er of Irrigation and Power be
pleased to state the nature of priority
allotted to each of the schemes in the

Five Year Plan to increase
irrigation facilities in Travancore-Cochin
“State ?

The Deputy Minister of tion
and Power (Shri Hathi) 1 The follow-
ing provision has been made in the Second
Five Year Plan for the continuing and
New TIrrigation Schemes in Travancore-
*Cochin State:

Rs. 617-40 lakhs Under
medium Irrigation,

Rs. 180-50 lakhs—Minor Irrigation
(Cost below Rs. 10 lakhs each).

Rs. 28-50 lakhs—Lift Irrigation.
Under Major and Medium Irrigation,

‘the following new Projects have been
included in the Second Five Year Plan (=

Major &

Name of Scheme Cost in lakhs
Rs.

‘Chalakudy 2nd stage . . 60
‘Cheerakuzhy . . . 47
Bhoothathankettu Schem . 348
Neyyar 2nd stage . . . 10§

The allotment under Major and Medium
Irrigation Schemes provides for comp-
letion of the schemes taken up under
the First Five Year Plan and for taking
up the above four new Projects under
the Second Five Year Plan. Full pro-
vision has been made for completing all
the four Projects in the Second Five Year
Plan period.

The relative priority among the pro-
jects will be assigned by the State Govern-
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ment depending upon their
resources and implementing capacity.
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Documentaries on National Cadet
Corps

236. Shri D. C. Sharma : Will the
Minister of Information and Broad-
casting be pleased to state the
arrangements made to give wide pub-
licity to the documentaries produced
on N.C.C. ?

The Minister of Information and
Broadcasting (Dr. Keskar) : The two
documentary films produced by the Films
Division on National Cadet Corps have
been released in Films Division’s circuits
covering about 1600 cinemas and copies
have been supplied to State and Central
mobile vans for exhibition in rural areas.

Central Public Works Department

237. Shri Bahadur Singh : Will the
Minister of Works, Housing and Sup-
ply be pleased to state :

(a) whether it is a fact that there
is a bar of five years imposed for
promoting an Engineering graduate
working as an  overseer to the post
of an Assistant Engineer in the
C.P.W.D,;

(b) the reasons for imposing the res-
triction when such conditions do not
exist in other
ments;

(c) whether is it also a fact that
temporary  subordinate ineers  of
the Central Public Works Department
are not allowed to apply for other
Government jobs when thgre are no
restrictions of forwarding applications
in the organisation of Central Water
and Power Commission ; and

{d) if so, the reasons therefor?
The Parliamentary Secretary to
the Minister of Works, Housing and

Supply (Shri P. S. Naskar) ; (a) Yes.
Normally we consider for promotion

Government  depart-

480
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Engineering Graduate Overseers after they
have served for five years.

(b) To ensure that they have gained
adequate c:r:nmoe and are otherwise
suitable to hold the post of Assistant En-
ﬁﬂmr' We also recruit ecring gra-

tes direct as Assistant Engineers
Assistant Executive Engineers through the
U.P S.C. open competitive examina-

uate Engineers who join as
Secuon Officers are those who cannot com-
pete auwuufully in the examination.

(c)and (d In forwudlgﬁ the ippliﬂ-
tions, the Engineer fi wn the poli

faid "down by Government. pol:q
is that, except where the Public interest
demands it, the Administrative Authorities
should not refuse to forward applications
from Government servants under
them in response to advertisements issued
by the Union Public Service Commission
or requests officially received by them from
*other departments or where the applicant
is a temporary Government servant and is
 likely to obtain permanent employment
elsewhere.

Abducted Women’s Recovery
Organisation

338. Shri Hem Raj : Will the Prime
Minister be pleased to state :

(a) the expenses incurred during
the year 1954-55, 1955-56 and from 1st
April, 1956 upto the end of June, 1956

‘on the Abducted Women's Recovery
Organisation; and

(b) the number of the staff employ-
ed therein ?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh) @

(®) 1954-55 . Rs. 11,54,255
1955-56 . . Rs. 9,78,300 (Final
Grant).
1-4-56 to
30-6-56 . . . . Rs. 249,000
(estimated)

(b) Police Staff . 218
Civilian Staff 192
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Five Year Plan Publicity

. Shri M. S. Gurupadaswam!
Wil ’the Minister of Information n’J
Broadcasting be pleased to state:

(I.) the total number and names of
B]ys approved by Song and Drama

visions of All India Radm for Five
Year Plan publicity;

(b) the names of the plays staged
so far':lﬁ withthe names of the troupe

(c) the total mwunt spent in the
current financial year on the staging
of those plays; and

(d) the reaction of the Public and the
Press ?

ea .ftuhr and (b
A statement is pl.lccd on the )"lg Lle of th}e
[ﬁok SnI]:h.n. [See Appendix T

0. 12

(c) Rs. 68,770/-
(d) Very favourable.

Violation of Cease-fire Agreement
by Pakistan

240. Dr. Satyawadi: Will the Prime
Minister be pleased to refer to the
reply given to Starred Question No.
2174 onthe 14th May, 1956 and statc
the estimated damage  claimed by
either Government of India or Gov-
ernment of Pakistan as the result of
violations of the cease-fire agreement
in which the responsibility has been
fixed, by the U. N. observers on Pakistan
and wvice versa?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru)t The Government
of India claimed compensation from the
Government of Pakistan only in onc case
and that was in respect of the Nekowal
incident in May, 1955. The claim for the
estimated damage was rupees twelve lakhs.
The Government of Pakistan has not pre-
ferred any claim for compensation,
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LOK SABHA
Friday, 27th July, 1956

The Lok Sabha met at Eleven of the
Clock.

[Mr. Seraxez in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12-22 r.u.
MOTION FOR ADJOURNMENT

Ban on HoLbmnG DEMONETRATIONS
AROUND Paruiament HoOUBE

Mr. Speaker: On the 16th July 1956,
Shri M. S. Gurupadaswamy gave notice
of an adjournment motion for the pur-
poese of discussing the order of the
District Magistrate of Delhi prohibiting
the holding of meetings or demonstra-
tions and the taking of processions in
the Parliament House Compound. I
then said that I would look into the

.atter and give my decision later.

The adjournment motion relates to
an Order under section 6 of the Punjab
Security of the State Act, 1853 (Punjab
Act XII of 1853), as extended to the
State of Delhi, and as amended by the
Punjab Security of State (Amendment)
Act._ 1954, passed by the District

¥

been included in the precincts of
House under the rules or
Hence, security measures in this
are taken by the executive.

In the circumstances stated above, I
do not give my conicnt to move this

adjournment motion.

Shri Kamath (Hoshangabad );: Omn a
point of clarification, Sir. May I
request you to consider this matter of
including the compound within the
precincts of Parliament House? It
should be considered very eariy, as it
is important. .

Mr. Speaker: All hon. Members who
have got suggestions to make may
kindly send them to me and if they
want to see me they can see me.
Shri Kamath: I have already given
it in writing—there, Sir, in Reporters’
copy.

Mr. Speaker:

1

I shall look into it.

PAPERS LAID ON THE TABLE

Rerorr of Tamrrr COMMISSION ON
Rerention Prices or ImoN Amp
SteEL rroDUCED BY Mrysorr Imon
AND StEEL Wonks, BHADRAVATI
ETC.

The Minister of Consumer Industries
(Shri Kanungo): Sir, on behalf of Shri
Karmarkar, 1 beg to lay on the Table
a copy of each of the following papers,
under sub-section (2) of section 16
of the Tarif Commission Act, 1951,
namely:
(l)BeportoflhemilCom-



1119 Cm:udhund 27 JULY 1938 States Reorganisation Bill' 1\

(4)-2-(181) /58, dated the
16th July, 1858.

(3) Statement under proviso to
section 16(2) of the Tariff
Commission Act, 1951, ex-
plaining the reason why a
copy of each of the docu-
ments referred to at (1)
and (2) above could not be
laid within the prescribed
period.

[Placed in Library. See No. S-WISB]
Amnmn 10 ESTATE DUTY RUuLKs

" The Mhllter of Revenme and Civil
Expenditure (Shri M. C. Bhah): Sir,
I beg to lay on the Table, under sub.
section (3) of section 85 of the Estate
Duty Act, 1853, a copy of the Notifica-
tion No. 32/12/9/55-E.D., dated the
12th June, 1956, making certain further
amendments to the Estate Duty Rules,
1853. [Placed in Ltlmtfv See Idnex
No. 5-288/56].

AMENDMENT TO ADMINISTRATION OF
Evacuee Prorerry (CENTRAL) RuLEs

* The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): Sir, 1 beg
to lay on the Table, under sub-section
(4) of section 56 of the Administration
of Evacuee Property Act, 1850, a copy
of the Notification No. 42-1(25)/55-
Prop. 1, dated the 5th June, 1956,
making certain amendment to the
Administration of Evacuee Property
(Central) Rules, 1830. [Placed in
Library. See No. S-268/56).

COMMITTEE ON ABSENCE OF MEM-
BERS FROM THE SITTINGS OF
THE HOUSE

SIxTEENTH REFORT

Shri Altekar (North Satars): Sir, I
beg to present the Sixteenth Report
of the Committee on Absence of
fembers from the Sittings of the
use.

also lay on the Table a list showing

namegs of Members who were

§§

uolisly absent from the sittings
: House for 15 days or more
the twelfth Session, 1956.

PETITIONS RE
STATES REORGANISATION BILL
AND
CONSTITUTION (NINTH AMEND-
MENT) BILL
Dr. Laska Semdaram (Visakhapat-
nam): Sir, I beg to present a petition
‘signed by 1,175 petitioners, iri respect
of the States Reorganisation Bill, 1058,
as reported by the Joint Committee.

Shri Kamath (Hoshangabad): Sir.
I beg to present a petition signed by
2,118 petitioners, in respect of the States
Reorganisation Bill, 1938, and the
Constitution (Ninth Amendment) Bill,
1856, as reported by the Joint Com-
mittee,

STATES REORGANISATION _BILL

Mr. Speaker: We will now take up
further consideration of thé following
motion moved by Pandit Govind Bal-
labh Pant on the 26th July, T956.
namely: . '

“That the Bill to previde for the
reorganisation of the States of
India and for matters connected.
therewith, as reported by the Joint
Committee, be taken into consider.-
ation.”

Before I call upon Shri Gurupada-
swamy who was on his legs yesterday
to resume his speech I wish to make
this announcement. Hon. Members
were anxjous to have, including the ex.
Finance Minister, extracts of the Prime
Minister’s speech. 1 have been given,
along with a letter, a short extract fron/
a note recorded by the Prime Ministe
dated June 8. 1956, at the request of
Shrl Deogrikar, explaining the main
points dealt with in his speech deli-
vered at the All India Congress Com-
mittee meeting at Bombay on June 3,
1956. The letter states: This extract
may be placed on record as
authenticated version of the
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paragraph 1§ of the Report of the

Joint Committee on the States Reor-

ganisation - Bill, 1956.
The extract is as follows:

“Continuance of Central Administra-

tion of Bombay. '
1 said that the provision in the

- Bill before Parliament providing
for central adminstration of Bom-

- bay represented the Government's

- point of view and the Congress
also agreed with it. There is
nothing more to be said about it. ]
added, however, that, subject to
the Central administration of Bom-
-bay, it was our intention to make
some suitable arrangements to
associate representatives of Bom-
bay with this administration. I

_ further added that after a certain
period which might be about five
vears. the pcople of Bombay should
have the opportunity to decide for
themselves about their future,
The method to be adopted for this
purpose could be decided later in
consultation with the people con-
cem_ed."
Shri Kamath (Hoshangabad): I want

a clarification.....

Mr. Speaker:... . Of the extract for
which I am not responsible?

Shri Kamath: No, Sir, not of the
contents of the statememt. Consider-
ing that it js not customary. except in
totalitarian countries, to  make
announcements of Government pollic.v
at party meetings, will the Prime
Minister clarify and say whether this
was made in his capacity as the Prime
Minister or merely as a party leader?

Mr. Speaker: All this was asked yes-
terday.

- Shri Kamath: But no answer was
given yesterday. Sir.

Shri 8. 5. More (Sholapur): May 1
know whether it will be circulated to
all. the Members so0 that we can make
l.ls'e_ of it.

Mr. Speaker: It will form vart of the
debates. I shall see to it that it is
eirculated. .

BUSINESS OF THE HOUSE

Shri Kamath (Hoshangabad): Has
the Minister of Parlinmentary Aflairs
got anything to say about the pro-
gramme of work for the next week?
Today is Friday.

The Minister of
Affairs (Shri Satya Narayaa Sinha):
The House is sitting tomorrow.
Whenever the House sits on Satur-
day, 1 propose to make that state-
men{ on Saturday.

STATES REORGANISATION BILL
—Contd.

Shri M. §. Gurupadaswamy (Mysore):
Yesterday 1 was dealing with the
question of Bombay. Most of the
Members of the House feel that Bom-
bay should belong to Maharashtra. 1
am sorry that the attitude of the Gov-
ernment, especially of the Prime Min-
ister was strange and even uynjust.
The other day, the hon. Member, Shri
C. D. Deshmukh made a historic
statcment giving us the truth behind
thc Bombay decision. 1 cannot im-
prove upon his language but 1 may
just draw the attention of the House
to the statement of Shri Deshmukh.
He said that the decision on Bombay
was not the decision of Government.
He also said:

“There was no consideration af
the proposal in the Cabinet or
even by circulation. There was no
individual consultation with mem-
bers of the Cabinet known to be
specially interested. as for instance,
myself. There is no record even
of a meeling of a Commitiee of
the Cabinet, and to this day no
authoritative text of the so-called
decision is available to the mem-
bers of the Cabinet.,”

If this is a fact, ] must say that the
attitude of the Prime Minister is
highly jirresponsible. I may further
<ay. if 1 am permitted tg use the
phraseclogy of H. G. Wells, that the
policy of the Government in regard to
the States reorganisation is a ‘pitiful
jumble of #~~“rrent nonsense.'
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Mr. Bpeaker: Did he use it in Parlia-
ment? Did Bernard Shaw use i in
Parliament?

8hri M. 8. Garupadaswamy: It is not
Bernard Shaw; it is H. G. Wells, but
he was not a Member of Parliament.

Mr. Speaker: Simply because X says
something, it need not be repeated

Shri M. 8 Gurwpadsswamy: |
thought that it was an apt expression
to describe the present policy of Gov-
ernment.

Shri §. 5. More: By linking it with
the name of that gentieman, you
may take it as a joke and you may
not take the matter seriously.

Shri M. §. Gurupadaswamy: I feel
that socially, economically and even
morally, Bombay is part and parcel of
Maharashtra. If you separate Bombay
from Maharashtra, you would be more
or less separating the soul from the
body. It would be just like cutting
the womb from the mother. Before
further injustice is done to Bombay,
the people who make decisions for
the Government should revise their
opinion; and even now it is not too
late to do it.

Then there is the question of the
Central administration for Bombay.
According to the present proposal,
Bombay has to come under the Cen-
tral administration. 1 feel that under
the Central administration it would
deprive the citizens of Bombay from
participating in a democratic set-up
which would otherwise result if Bom-
bay is given to Maharashtra. I whole-
heartedly endorse the opinion of Shri
Chatterjee in this matter. He har
said in his minute of dissent that the
Central administration deprives the
citizens of Bombey of their demo-
cratic rights. We should not do that.
About the time limit that is set by
the Prime Minister when Bombay
might be given to Maharashtra, I do
not find any indication of the same in
the BillL

However 1 do met want that Bom-
bay should be made: - -"~ne nf con-

States Resvgawisagion 27 JULY

to have a full »:d satisfactory settle-
ment of this Guestion, 1 would urge
upon the Government to take a good,

turn, and that is the question of law
and order, the question of the civil
liberties of ‘the people The hon
Member, Shri C. D. Deshmukh, has
referred to this and said that
the Chief Miaisier of Bombay had

shoot to kill people. It is a very
grave charge.

ft o vo forwr (Fam yomwRT)
“OF € ATz OrE wnT 870 [ow
fer v = wam 7)) & ug
T Wi ¢ fE amdle s €
wgi @ g® Ao [wEerd)
fot & fore® & wra o ¥ AT
% ® &

Shri M. §. Garupadaswamy: There
is no poini of order here. 1 am refer-
ring to the statement of the hon.
Member, Shri C. D. Deshmukh. He
has said this in his staltement and 1
have got a copy of his statement with
me.

Mr. Speaker: Even the other day I
thought about this question of state-
ment regarding Ministers and As-
semblies which huve been established
under the Constitudon. Those As-
semblies are alsc equally democratic
Assemblies and it is primarily the
concern of the particular Assembly to



has already been said here.

Shri Kamath: On a point of order,
Sir. Will that not mean that this
House will be precluded from refer-
ring to statements or speeches or
other charges made in other Parlia-
ments of the world because after all
we depend on Press reports or some
other sources for information? Cer-
tainly we are at liberty to give that
information and allow it to be con-
tradicted by the Government.

Mr. Speaker: Statementis made in
other Parliaments stand on a different

the past and to move the Centml
Government to make an enquiry.

Now, all that I said was, that it
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(Shri C. D. Deshmukh] |

the subsequent happenings, the duty
of the Central Government to. pro-
mote, that is 10 say, persuade the
Bombay Government to make an
enquiry. That point was taken up by
the Prime Minister and a reply was
given to it. Therefore, directly, we
are not considering this matter as a
matter of law and order. But we
are considering this as something
unavoidably connected with the Bill
that we are now considering. After
all, what happens to the citizens of
Bombay today may be an indication
of what might happen to them in the
future. It is in that light that 1
referred to that statement. .

It remains for me to deal with the
point made, namely, that the Minister
is not here to defend himself. Well,
it is expected that the Home Ministry
of the Government of India, which
would be the successor in power, I
suppose, of the Government of Bom-
bay, would be in a position to convey
to the House whatever truth there is
in these allegations. It is not pos-
sible for a private citizen to go fur-
ther into the verification of these
matters &and it is because of that
consideration that everyone has been
urging that, considering the scale of
this firing; a judicial enquiry was
called for, in which case all these
matters can be decided satisfactorily
and everyone concerned will have an
opportunity to study what the real
truth is.

Shri R. D. Misra: My objection is
this. Shri C. D. Deshmukh happened
to be the Finance Minister till
recently. Did he ever write to the
Home Minister about these facts
alleged in his statement? And now,
that is being made the ground for
further discussion about it. 1 want to
know whether he has verified those
facts or not and whether it was not
his duty to verify them.

Shri V. G. Deshpande (Gune):
Was Shri R. D. Misra the Home
Minister? 1 should be allowed to
answer him,

hon. Prime Minister
aiso made a suitable reply. In the
statement that made by Shri

into that further. Of course, that is
another matter aMlogether. But to-
day, that Government—the Govern-
ment of Bombay—was competent to
take what -action it did and it is its
duty to do so. It is only a question
whether it was in excess or not. But
it is its duty to deal with law and
order, and it did so. Now, to refer
to the happenings that might occur,
in anticipation, because of what has
happened now, is not relevant. It
sounds rather curious to me. What
might happen as far as his resigna-
tion is concerned, and what might
happen after his resignation, are not
relevant to this issue. We are now
Bill. What has that to do with the
shooting in Bombay?

As Hon. Member: The Finance
Minister resigned on that issue.

Several Hon. Members rose—

Mz. Speaker: Let him resign on that

issue or not resign. We are not con-
cerned with it. I will give an oppor-
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tunity to every hon. Member. Why
should he or she be impatient?

What 1 say is, to refer to the state-
ment about shooting is absolutely
irrelevant. Further, if some accusa-
tion is made, it is not for the Home
Minister here to reply to that, and it
is not as if one can go on asking him
as to what has happened elsewhere
and also ask him to place the matter
here. A person, against whom an
allegation is made, has not got the
opportunity to reply to the allega-
tions. ' If he has got that opportunity,
by all means, the reference could be
made. Very often, the hon. Members
here forget that there are a large
number of Members elected by the
people to the Bombay Assembly, just
as Members have been elected by the
people to this House. They repre-
sent the people in that Assembly
just as the hon. Members here
repesent their constituencies in this
House. Of course, in the Assembly
there, they represent a smaller num-
ber of people than we do here.

Under these circumstances, let us
go strictly by the Constitution. It is
a matter of law and order. Whatever
was done—and whether there is
necessity for an enquiry or not—it is
for the Bombay Legislative Assembly
to go into the matter. I do not know
how this House can come in the pic-
ture. Of course, Shri Deshmukh has
referred to the shootings there und
he has said he had already given me
a copy of his statement. No doubt
that was given. But there may be a
time when he himself may withdraw;
anyhow I allowed him to make the
statement. But that ought not to be
made the ground for referring to it
perpetually on the floor of this House.

ernment of India for the policy which
they are pursuing. The policy is this.
The Prime Minister made it clear that
he deliberately turned down the de-
mand for a judicial enquiry and he
justifies the 3tand.  So, he dlso said
that this was one of ‘the points which
they took "into consideration with
regard to the decision about Bombay.
Therefore, we humbly submit that
this point is relevant not omnly to
know how many people were shot
down but to know whether the extent
of misbehaviour was such as fo
justify the pronouncement of the
Prime Minister. namely, condemnation
of the city of Bombay so far as the
Government of India is concerned
and also so far as the Prime Minister
of India is concerned.

Shri Kamatk: The Prime Minister
said that Bombay misbehaved.

Mr. Spesker: All that | say is this.
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given by the Prime Minister, rightly
or wrongly, as a ground for the deci-
sion that they have taken.

Mr. Speaker: No,

it is part and parcel of Gujarat,
whether there are or not grounds for
its being treated separately and if so,
for how long, whether there should
be an electoral process or not for

deciding its position—these are the

points which are left for this House
to discuss. But I definitely rule that
any reference to the happenings and
the shootings, whether they were in
excess or not and who was responsi-
ble for them, is irrelevant so far as
the discussion of the States Re-
organisation Bill is concerned. 1 will
not allow any such reference.

Shri Kamath: Do you also rule, as
a corollary, that the Prime Minister's
statement about firing and the mis-
behaviour of Bombay was wrong and
should be expunged from the records
of Parliament?

Shrl V. G. Deshpande: 1 want to
know whether, by this ruling, only
reference to the shooting is irrelevant
or reference to the misbehaviour of
the people of Bombay or looting would
also be irrelevant?

Minister of a State who is not pre-
sent here to defend himself? That
is the only point

Mr. Speaker: I have already dispos-
ed of it. So far as such persons are
concerned, in the normal course there
cannot be a subject-matter of discus-
sion in this House. Here it is
intimately connected with the shoot-
ing, excesses, etc. That portion will
go off. It is not the sole concern of
persons resident in Bombay. Other
hon. Members are keenly interested
in this matter because it may develop
into an all-India difficulty. So, let us
discuss this calmly and put forward
the arguments for and against and
come to a conclusion.

Shri M. K. Meitra (Calcutta—North-
West): I beg to submit that when Shri
Deshmukh made that statement, he
was not pulled up and that statement
has become the property of the House
and it is on record. Am I not within
my rights to refer to any record of
this House? N

Mr. Speaker: The hon. Member is
entitled to read any record of this
House but not to use jt irrelevantly.
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Shri 8. 8. Moere: I am submitting
an entirely different point for your
consideration. A resigning Minister
makes a certain statement under
certain rules. Is a statement of that
sort governed by the rules which are
applicable to ordinary debates? Has
he not the freedom to clarify his own
position? An attempt is being made
e show that Shri Deshmukh made
certain demands, which he thought
important, in his statement. But he
made that statement under a certain
specific rule and under the Constitu-
tion. Can the same restrictions, that
are put om the ordinary speeches, be
pul on hig freedom to make the state-
ment?

Mr. Speaker: This question does
not arise now. (Interruptions).

Shrl M. §. Gurupadaswamy: May |
seek a clarification?

Mr. Speaker: 1 do not know. He
has got only one minute.

Shri M 8. Gurupadaswamy: In
view of your ruling, can 1 deal with
the question of setting up a commit-
tee of enquiry?

Mr. Speaker: No. That does not
form part and parcel of this Bill.

Shri M. 5. Gurupadaswamy: Finally,
1 want to say this. The question of
Bombay has not been considered by
the entire Cabinet. No attempt was
made by the Prime Minister or any
other Congress leader to consult the
leaders of the various opposition par-
Ues In the country, So, the decisions
taken were on a party level or on the
personal responsibility of the Prime
Minister. That decision should not be
imposed on this House or the count-
ry. 1 appeal to the Prime Minister
to revise the decision, even now and
include Bombay in Maharashtra,

I know it may create a little distur-
bance in the minds of my Gujarati
friends but I feel that Bombay will
tan character if

g
!
!

of these big cities has

of Indian nationalism. The Prime
Mimster wag very eloguent In
saving that Indian unity should be
mamtained at all costs. On the same
ground, 1 appeal to him that Bombay
should go to Maharashira for promol-
ing healthy and harmonious relations
between different sections of our
peopie. I hope it is not too late to
revise the decision in this matter.

Dr. Lanka Bundram (Visakhapat-
nam): Mr. Spemker, this country,
and more so this hon. House, is enter-
ing upon the last stage of national
efforts to ensure that the administra-
tive and political set-up of this
country is organised on a predomi-
nantly linguistic basis. 1 consider,
ag this Bill ig gaing to be placed on
the statute-book with such amend-
ments as the House, in its wisdom,
may possibly adopt to the report of
the Joint Committee, that 5.000 years
of our national history are harking
to us to do the right thing at the

time being, at any rate.

I wish that this Bill has come much
earlier than today for disposal by this
House. Half a century of national
thinking wag at the back of this Bill
Under Gandhian leadership for nearly
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[Dr. Lanka Sundaram]) .
forty years, the great Congress Party
has offered the people of this land
licguistic redistribution.

1 rou.

You know, Sir, at the time of the
Constituent Assembly, Dr. Rajendra
Prasad, as Presilent of the Constituent
Assembly, appointed the Dhar Com-
mittee. That was in 1948 and the
linguistic re-distribution of States
should have arisen then. Unfortuna-
tely, that report was shelved, Lnger.
at the Jaipur Session of the Congress
a threeeman committee report was
brought before the people. Even the
recommendations of that report were
not fulfiled. Then there was the
Congress election manifeste oI
December. 1951 at the Bangalore
Session of the AICC offering linguistic
re-distribution of States on which
plane the elections were fought in 1952.
1 am recalling all these things only to
tnake one point. It is not right for
anyone to say that linguistic re-distr)-
butien of States or organisation of
States in India on a linguistic basis is
anti-national, disruptive and ntherwise
unbecoming of the geniusg of the great
people- -of this land. As far as I am
concerned, when this Parliament was
formed, it fell to my lot to be the
President of the All-India Linguistic
States Conference for a period of 4
continuous years. inviting all parties
to keep the idea afloat, to keep the
imagination of the people, so that we
in this country will have an opportu-
nity, as we are having now, of having
reorganisation of States on a predomi-
nantly linguistic basis.

‘Sir, 1 wish each one of us in this
Hcuse will approach this question—
‘whatever the passionate positional
points which are dear to us may be,
#s they are dear to me In certain
jnstances—in g spirit of dedication.
1 am sure. once the heat of debate,

say a couple of words about the
Joint Commitiee. I had the honour
of being a member of thig Joint Com-
mittee. I am glad to say here, as I

said in mywteofhnkshthe.lom
Committee iueu, the Chairman
has developed techniques of

approach.  Sir,’ T have served on
several committees. 1 have not
across any instance where there
unaniniity or almost near unanimity
on all major problemg confronting the

hon. lnend will bear mth me. There
is only one point of substantial differ-
ence and that is of Bombay City. I
only said ‘unanimity or near unani-
mity’. I have no reason to disparage
the position taken up by my colleague
Shri N. C. Chatterjee. I also fought
bitterly with reference to Andhra-
Telangana. 1 also moved an amend-
ment about Andhra Pradesh, But
owing tu the persuasive approach
which each one of us adopted towards
the other and also the Chairman,
most of the points were resolved. All
this is good. But my difficulty has
been, from the beginning, that if only
the Joint Commitiee had been per-
mitted,—F hope I will be permitted
by you, Sir, to make a statement of
this character—if only there was free
voung on the part of my colleagues
opposite, things would have been
slightly different. 1 will give you one
or two instances later, not to reveal
the proceedings of the Joint Commit-
tee but only to show......

An Hom. Member: Thet I3 the
mmmm

would have bestn much better.
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Before 1 proceed with the discus-
sior, on the report and also some of
the new clauses which have been
introduced, 1 would like 1o say—ag 1
have wntten in my minute of .dis-
sent—that there are a number of
improvemems mtroduced in the Bill
as it is now before this House. For
example, the powers and functions of
the Zonal Councils have been made
clear. 1 am glad that my suggestion
for inter-zornal sessions, to be held has
been accepted and v now a pau of
the Bill.

Shri 8. S. More: Sir, Is it permis-
sible for any Member to say that a
particular suggestion, which has been
finally accepted by the Joint Com-
mittee, was his suggestion? Is it per-
missible to make such g statement
claiming a cettain thing?

Dr. Lanka Bumdaram: Sir, if you
read the minutes appended to the
report you will find, for the first time
in. the Select Committee procedure,
that reference to names have been
made—Shri Deogirikar’s name, my
name, Shri Chatterjee’s name and so
on are there—and that was the reason
why 1 said this.

_Mr, Speaker: Hon. Members know
- fully will that the name of the Mem-
ber who raised a particular point in a
Select Committee is not mentioned for
the reason that others may take
offence.

Shri S. 8. More: Others might have
said -so many other good things.

Dr. Lanka Sundaram: I only made
a reference because the names were
there in the minutes for the first
time.

Mr. Speaker;
avoided.

Dr. Lanka Sundaram: Sir, I am
very glad that Bombay, Delhi, Hima-
chal Pradesh, Tripura and Manipur
have now got increased representa.
tion in this House and also in the
Rajya Sabha. As regards the proce-
dure regarding High Courts, there is
going to be a screening of the Judges

I will see that it is

1138 ;,:

in Part B States as they exist today.
That - 1 consider is & very great im-
provement on the original provision.
I am glad that, as regards the provi-
sion for financial corporations, parti-

cularly my. friends from Maharashtra

will have satisfaction from the
amended clause in the Bill whereby
the distribution or the placement of
investment in Bombay City will not
be put on their shoulders. 1 am glad
that the Bill is not culitered with far
too many provisions for the incorpora-
tion of legislative councils in almost
every State which is to be created
in future. In particular I am happy
the new coming Andhra Pradesh
State will not be burdened wlthll
legislative council automatically as a
result of the passage of this Bill in °
this House. Sir, I hold very strong
views on this matter, and I am sure
most of my colleagues will also agree
with me, that we should not in the-
present context of reorganisation of
States burden the tax-payers with the
luxury of giving them, or forcing
down their throats, where they are
not wanted, legislative councils. These
are some of the improvements that
have been made in the Joint Com-
mittee. There are other points which
I should like to list, but, as I have
said, I only want to say that the Joint
Committee, to my mind, has discharg-
ed its task carefully and in all cons-
cience satisfactorily.

Having said this, I would like to
draw the attention of this House to
one very important point, which, 1
am sure,-has not been brought before
this debate so far in all its details. ;
Every time we brought in proposals |
in the Joint Committee—whatever - *
they may be; whether questions of
principle or questions of detalls—we
were told that there must be agree-.
ment between the parties cencerned.
The House will realise—and I am
sure, you will agree with me—that
in a Select Committee representation
is not given en a territorial basis.
There are & number of territories in
India which were not represented in
this Joint Committee and if there
was a dispute between one ares and
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we were told: “You people from
Andhra and Karnataka should come
together and have an agreed settle-

bad State, even though a vast majo-
rity of the members of the Joint
Committee agreed, the Governments
did not agree with the result that the
Bill as it has emerged from the Joint
Committee, which could have dispos-
ed of most of the vitriolic or difficult
problems which are facing this coun-
try today could not dispose of, on the
score that the free vote of the mem-
bers of the Committee was nah ob-
tained on the issues, but the condition
was put down that the disputants
must come with an agreed formula.
I hope the House, now that it is tak-
ing up this Bill, will keep this defect
in view and in the collective wisdom
of thisa House solutions will be found
for all the problems that are before

sultable provision in the Bill as it has

E
3

cullngn;uinthe.lointc‘lmmuwﬂl
bear me out that irrespective of party

lating to domiciliary rights, the reor-
ganisation of States will not be com-
plete. I understand that Government
is likely to bring some sort of a legis-
lation to tackle the question of demi-
cile policy which has been imposed on
minorities by various State Govern-
ments by Central Act. I would like to
hear what exactly will be the impli-
cations of the proposed legislation.
Mr. Speaker, I feel very strongly on
this point. Nearly 4 crores of people
in this country happen to be linguis-
tic minorities. They are there in every
part of the country and 1 consider
that unless and until this question of
boundary disputes, minarity problems,
and domiciliary rights are satisfacto-
rily seitled and disposed of, I regret
to say that the problem of the reorga-
nisation of States will not be comple-
tely or satisfactorily sclved. In other
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words, there are a number of residual
problems, some of which 1 am going
to mention in detail in the next few
minutes, which have got to be tackled
right now.

There are disputes between Andhra
and Madras. The Chief Ministers of
both the States have been almost in
continuous session to resolve these
disputes for three long years. They
have had consultations at the highest
Cabinet levels and both of them have
confessed failure. They could not re-
solve these border disputes and they
have made a representation te the
Government of India demanding the
appointment of a boundary commis-
sion. This is only of the many ins-
tances which I can give to this hon.
House. Do not expect the disputants
to solve these problems; if they can
solve the problems, there can be no
disputes at all to be brought before
the Government. However, ugly these
problems are, I am convinced without
a statutory provision through the me-
dium of this Bill, and more so, per-
haps, if 1 am not mistaken, through
the medium of the Constitution
(Ninth Amendment) Bill, the prob-
lem of linguistic minorities will conti-
nue to be a festering sore and will not
be solved as a result of the reorgani-
sation of the States arising out of the
provisions of this Bill.

1 will take Andhra as an cxample
and 1 will mention other States also.
Andhra State has got disputes with
the Orissa State; Orissa has got dis-
putes with Andhra with regard to
Parlakimidi, Ganjam and Koraput on
our side and Tekkali on their sgide.
How are we going to settle these pro-
blems? Between Andhra and Madhya
Pradesh there are disputes in regard
to Bastar and Chenda, particularly
Sironcha. The House will know that
some of us, Andhras and Maharashtri-
ans, made an attempt at the end of
the last session of Parliament to arrive
at some sort of a settlement. but the
Madhya Pradesh Government was not
available for consultations, with the
result that none of us in the House
could do anything at all, becaus: we
do not have special mandate or

i
%
g
:
[
g
-

must be filled; this breach mus: be
repaired. Something adeguate must
be made available to the people of the
country to arrive at enduring and
honourable solutions. I know that
under articles 3 and 4 of the Consti-
tution, the President is empowered to
appoint ad hoc committees; why is it
that the President has not appointed
a committee to solve the problem
which Kamaraja Nadar and Gopala
Reddy could not solve? As I have said
earlier, they have confessed fatlure
of their talks for over three years. The
moment a statutory provision is made
in this Bill, and more so, as 1 said
earlier, in the Constitution (Ninth
Amendment) Bill, that a statutory
boundary commission will be there,
a psychological atmosphere will be
created in this country that it will no
longer be possible for the politicians
to exploit the local situations, because
there will be a gquasi-judicial body,
the highest possible body, available to
this country which will be seized of
the matter and which will dispose of
it. 1 feel very strongly on this point,
Sir, that we must prevent politicians
from becoming what you call agents
of, shall we say, agitations......

Pandit Thakur Dag Bhargava: (Gur-
gaon): Political agitators.

Dr. Lanka Sundaram: I make a
very sincere plea with all the convic-
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tion that 1 can command that this
question must be tackled by this
House. 1 am given to understand that
there will be an almost all-party com-
bined amendment which will be plac-
ed before this House very soon.
apart from. other amendments. I
make an eamnest appeal to my
{friend, Shri Datar, to convey to his
senior colleague, the Home Minister,
not {g resist this demand, because we
were told at every stage in the Joint
Committee by the Chairman, “There
are problems which have got to be
tackled; do not raise them now. They
will come tp the surface if you are
going to make a provision for a bound-
ary commission.” 1 regret to say that
this is an argument which is not valid
in the present context of things. The
problem exists; it is an ugly and
serious problem. It has got to be
tackled forthwith and should not be
delayed beyond endurance. 1 am con-
vinced thay the moment the linguistic
reorganisation of the States is complet-
e1 by November 1, or whatever it may
be, immediately these problems will
plague our country, and will destroy
eyery possibility for peaceful living a6
between one State and another, because
new balances of power are going to
come into existence. Ever since we had
the first debate on the linguistic
reorganisation of States in May or
June, 1952, these problems have been
discussed. Let not the Government
adopt an attitude of tinkering with the
issue; do not allow the politicians to
tamper with the peace and security of
the country. Let them argue belore a
quasi-judicial body; then decisions will
be announced which will be enduring
and honou.able.

I would like to draw the attention of
the House to another point in my
minute of dissent, which is not unrelat-
ed to the point that I have made so
far. That is with reference to minority
rights. My hon. friend, Shri Frank
Anthony, made an eloquent speech,
though in some places the language
was a bit raucous. I heartily endorse—
as 1 have endorsed in my minute of
dissent appended to the report—that

there musi be statuiory guaranices
available to - linguistic miriorities.
wherever they exist. Articles 29
and 30 of the Constitution are
already there giving protection
to the linguistic minoritics, but they
arce not operative in the scnse that
thare is ng machinery available for
miaking them operative. There ig article
347, for example; 1-can quote other
articles, Mr, Speaker, {0 ghow that the
intention of the Constitution which we
have given to ourselves is to take the
question of the linguistic minorities out
of the hands of the Siate Governments
and make it a Central responsibility.
But, there is no statutory provision
made for making it possible for the
Government of Indiz to ensure that
the linguistic minorities are not affect-
ed as a rerult of the situations prevail-
ing in various States, You are aware
of the problems, Mr. Speaker, and 1
do not wish to ruffie feelings by mak-
ing mention of individual States. All
of us are aware of the problems ex-
isting in ‘the various parts of the
country. I see that para 55 of the
report of the Joint Committee is not
satisfactory. 1 said it in my minute
of dissent and I repcat with all the
conviction at my command that some-
thing statutory must bé done. The
Report. as amended. goes 1o a
certain extent, namely, some sort of an
officer is to be appointed by the Gov-
ernment of India@ to keep in touch with
the problems of linguistic minorities.
But the area of agreement between the
Government and every section of pub-
lic opinion is very wide indeed. If an
officer is going to make & report
naturally that report must come before
the House. What we are asking is
let the President, like in the case of
the Scheduled Castes and Schedule
Tribes, be statutorily vested with
powers (a) to appoint a Commis-
sioner, (b) to invest the Commissioner
with powers to be seized of matlers,
to send for documents and to make
a competent report to himself
{Precsident) which will be presented
to this House; again finally it is for
this House. to debate that report.
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1 think ## is a very ressonable
demand, a demand “which the
Government cannot possibly reject
out of hand. 1 am here to say with a
certain amount of knowledge that the
Home Minister was vervy sympathetic
to this question. Every one of the
members of the Joint Committee who
have spoken on this question was
unanimously of this view, There was
not even one single minute of dissent
on the question of the protection of
minorities. It js not the Anglo-Indians
alone who are going to be protected.
There are nearly 30—40 million Urdu
speaking people. There are Andhrag in
Orissa and Oriyas in Andhra and every
linguistic minority is involved in this
question. I have got some experience.
You know about Kharagpur. 80 per
cent. of the people there are Andhras
though it is in West Bengal. All the
attempis by the Andhrag to open a
high school were not successful. I have
got all the correspondence with me
about Orissa and I am prepared to
place before them all the correspond-
erce with the Maulana Saheb and the
Education Ministry about the educa-
tional facilities for Andhras. I am sure
my Oriyva and Tamil ‘riends will
be feeling in the same way
about the Andhra Government.
It s a proposition which is wvalid
for the protection of minority rights
everywhere in India, with the result
that ] make & very sincere plea to the
Government {o accept this suggestion.
Yesterday some of us saw the Prime
Minister. My hon. friends Shri Gopalan,
Shri Asoka Mehta, Shri Frank Anthony
and Shri Jaipdi Singh were alsg there
to make the same representation which
1 am now voicing here on the floor of
this House. It is a representation which
was voiced by some of us in the Select
Committee and even in my Minute of
Dissent it is there. Since there is no
dispute about the principle of the pro-
tection of linguistic minority rights and
since the atea of agreement iz very
wide, it is only a question of apparatus
being adjusted in such manner that the
President will be entrusted by the
House with power and the President
will direct the Commissioner to make

will become a reslity. I you leave
these two Joopholes, I regret {0 say that
this territorial readjustment will only
create further problemg of a minority
chargcter—looking to the rights of the
minorities —and moreover the festering
sore will lead to the disfigurement of
the face of thiz country.

Sir, at a later stage when the clauses
are taken up I hope I will be given an
occasion to offer one or two concrete
suggestions. But I do siy that we in
this House must approach this gquestion
of Statesg re-organisation in a spirit of
dedication to the cause of the security
and the greater glorification and, more
than everything else, to the unity of
this country. Once these passions cool
down and arguments are exhausted, I
am sure each one of our colleagues will
join hands and see that the Constitu-
tion is upheld and the Stateg are only
subordindte—I would say ‘subordinate’
in the generic sense—collaborators
with Parliament and the Government
of India.

‘Shri R, N. Reddy (Nalgonda): My
approach to this Bill on Reorganisa-
tion of States is rational. When I go
through the Bill 1 find that certain
age-long demands of the people of
States have been conceded. But, at
the same time, when the Bill is con-
sidered we find that quite a number
of irrational and undemocratic deci-
sions have been included in this Bill.
Some of the provisions in the Bill
which conoade linguistic Slates are
certainly welcome. For example, the
formation of the Andhra Pradesh, for
which 1 have also been a perticipant
in the struggle, is certainly to be
welcomed. But the formation of the
linguistic States iz . not being done
with grace. Mental reservations have
been shown in the dupe of zonal
councils
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m[m‘-x-ml | and nothing weuld
have happened
are zonal councils?
There is no mincing of matters. have taken place in Bembay if Gov-
Prime Minister Nehru had unequivo- emment had only conceded the
cally declared in the last debate that democratio demand of Bombay to
these are harbingers of multi-lingual Maharashtra. But, on the other hand,
States, if I can understand the Prime  COVernment have brought in argu-
Minister's dedlaration or speech cor- ments which go against the Maha-
beginning of the future of muilti- ‘DAt Bombay belongs to Maharashtra.
lingual States. It is surprising to note 30 'iles around Bombay there are
that the ruling party, in spite of theiy ~~ )Mabarashtrian people and the biggest
bitter experience in the recent pam single group in Bombay is the Maha-
about the formation of bi-lingual ashtrians. All that is conceded and
States, still dogmatically persist in then Maharashtra is denied Bombay.
the hope of forming these bi-lingual m"ru:rm”&nmm
s hers in the future. This been conceded to Maharashtra, I can

arises out of a fear-complex that the
protagonists of linguistic States are
bent upon disrupting Indian unity.
But this fear is absolutely unwarrant-
ed, unjustified. There is no group or
party in this country which today
Pleads for linguistic areas or linguis-
tic States for that purpose. Al] of
them today, I can say, stand for the
unity of India. If there had been
certain incidents, if there had been
disturbance of peace and if there had
been clashes, the people are not to be
blamed for it is because of the un-
democratic and irrational decisions
and attitudes of the ruling party
iteelf.

I can give you one example from
my own State. Ill-will, ill-feelings
and tension existed between Andhras
and Tamilians when Andhra was part
of the multi-lingual Madras State.
But after the Andhra State was
formed, especially today, I can say,
the relations between Andhras and
Tamilians are definitely better, defi-
nitely cordial than at any time in the
past. I can also say that the tension
or the difference of opinion that exist
between the Tamilians and Malaya-
lees will certainly diminish after the
formation of the Kerala State. That
is a fact. But what I would like to
stress that wherever the decision of
the Government has been undemo-
cratic and irrational, it is there that
these things have arisen.

I take the example of Bombay.
Those incidents in Bombay would net

I had the opportunity of hearing Shri
S. K. Patil giving out his arguments.
The question of cosmopolitanism of
the city is brought in, and other in-
tenable arguments are brought in.
This question of cosmopolitan city is
& very strange argument. If you look
to any city in the world, every city is
cosmopolitan. Hyderabad is an exam-
ple. Hyderabad is going t0 become
of Visalandhra. We,
Telugus, in Hyderabad are only in a
minority. The other people from a
majority. If this kind of argument
is to be followed, if the Bombay pat-
tern is to be followed everywhere,
no city can be included in any State.
Neither can Madras be the capital of
Tamil Nad, nor Hyderabad the capital
of Visalandhra or Andhra Pradesh,
nor Calcutta the capital of Bengal
These are hard facts. I hope that
wisdom would still dawn upon the
ruling party. If this problem iz to be
solved amicably I would suggest—that
Maharashtra be allowed to keep its
capital in Bombay City for five years
and after five years the City be
automatically giveh away to the
Maharashtra State. This way I think
the problem can be easily solved
With regard to Bombay it is said that
after five years there is going to be
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some people's opinion to be taken. 1
cannot understand this. After the
States Reorganisation Commission's
Report, even with regard to Telan-
gana the Cabinet Sub-Committee, the
High Command of Four, had said that
the wishes of the Telengana people
would be respected. There was a lot
of hullabaloo about that. What hap-
pened? No wishes of the people were
ascertained. The thing was settled
What is this “wishes of the people”?
If this means that a plebisaite is
going to be taken in Bombay, then
that is the biggest injustice to the
Maharashtrian people. If the Gov-
ernment is shifted from Bombay City,
what happens to all the Maharash-
trians who are there, especially the
Secretariat officials and so on? Many
of the Maharashtrians will go to the
capital of Maharashtra and the per-
centage of Maharashtrians in Bom-
bay will lessen. They are today 42
per cent. They say that along with
the Konkans they are 47 per cent.
After the formation of the Maharash-
tra capital in another place, either in
Nagpur or Poona, if the Maharashtri-
ans go away from Bombay, then 1
think even this 42 per cent, the Maha-
rashtrians will not be able to retain
in Bombay. So this is another way
of saying, “We are not going to con-
cede Bombay at all to Maharashtra”.
That is the meaning of saying that
after five years a plebiscite or a peo-
ple’s opinion is to be ascertained in
Bombay.

I cannot understand why a people’s
opinion should be ascertained only
with regard to the Maharashtrian
people and nowhere else in India.
This argument is absolutely incom-
prehensible, Why is it? Other things
were conceded to other States. Was
the people’s opinion ascertained about
it? Nothing of that sort has been
done. Why should this injustice be
done to the Maharashtrians, and the
Maharashtrians alone?

1 would therefore request both the
Prime Minister and the Minister in
the Ministry of Home AfTairs, who is
sitting there, to reconsider this pro-
blem. 1t is taking a very serious

368 LSD.

Bill
turn In the country. So 1 would
quest the Government and the

dents will happen after that, I can
assure the Government that nothing
is going to happen. Only, the coun-

to make and then I will finish, That
is with regard to the Boundary Com-
mission. Our friend Dr. Lanka
Sundaram has put the case for a
Boundary Commission very ably.
When there are differences, when
things cannot be solved, when feelings
rise high, what is to be done? The
'y solution would be to appoint a
Boundary Commussion. For example,
with regard to the Andhra Govern-
ment Dr. Lanka Sundaram made a
reference In his speech. The Andhra
and Madras Governments are not able
to come to a decision or agreement
on the border problems. What is to
be done? A Boundary Commission is
the only solution, 1f you think that
without a Boundary Commission all
these problems can be solved, you will
only be continuing thesé tensions in
the borders for a very long time to
come, and You are not going to solve
the problems. So the only way in
which these boundary gquestions can
be solved is by the appointment of
Boundary Commissions.

And with regard to these Boundary
Commissions we have given certaln
principles. It has been our convic-
tion—and even today we stand DY
our conviction—that these boundary
questions can only be -settled on the
basiy of language and village as the
basis. The village should be taken
as the unit. Without doing that, these
things are not going to be solved and
the problem of minorities will remain.
1t is by this meang that the boundary
questions can be solved. When we
put this proposal before you, we were
condemned or strongly criticised as
disruptionists. We were told that it
was a most disruptionist proposal that
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Part
the

State of Bombay comprising the

foliowing territories, namely:—

(a) Greater Bombay,

(b) Borivali taluka of Thana
aistrict, except the villages
of Bhayandar, Bongri, Ghod
Bunder, Kashi, Mire, Rai
Murdhe and Uttan” etc.

Why have these villages been taken
into consideration if Government are
not gomg to take villageg into con-
sigeration at all?! Why does the
Government criticise us for making «
smmilar suggestion? And why not app!y
the same principle to other areas also?
If Government really want to solve
these problems and avoid the problem
of minorities in the future, the only
method through which you can pro-
ceed is by the method of appointing
Boundary Commissiong and taking
contiguous linguistic areas and villa-
ges us the basis of decision. That is
all that I have to say on this.

In the end 1 have to make one
point with regard to Hyderabad State,
‘and that js about Sirvancha taluk.
Certain taluks in Hyderabad State
were given away to other States ac-
cording to the States Reorganisation
Commission’s Report. A certain for-
mula has been evolved, and readjust-
ments have been made. For example,
in Raichur district, Gadwal and
Alampur taluks were made part of
Andhra Pradesh, instead of Karnatak.
The formula is that if there are
taluks where there are seventy per
cent. of Telugu-speaking people or
people speaking other languages, they

this matter, because the very same for-
mula which they have applied to other
faluks can be applied to Sirvancha
also and Sirvancha can easily be in-
cluded in Andhra Pradesh. There is
absolutely no controversy about it,
because it contains more than seventy
per cent of Telugu-speaking people.
I would request the Mome Minister to
consider this point and include it at a
later stage.

Shri N. C. Chatterjee: Mr. Speaker,
as elected representatives of the
nation, it is our duty not to foster or
stimulate any centrifugal forces or
disruptive tendencies in the Indian
Union, Naturally, the Bombay Maha-
rashtra issue has overcast the Indian
horizon. We are sorry that this pro-
blem could not be tackled in a ration-
al manner. There has been no settle-
ment yet acceptable to both the par-
ties. 1 visited Bombay after the
tragic disturbances which took place
there and I had consultation with the
leaders of both the communities and
also leading members of the indusfrial
and business classes and I found that
there was a genuine desire on the
part of all concerned that there should
be some honourable settlement. I ex-
pected the Prime Minister to go down
to Bombay, and call a round table
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Shri N. C. Chatterjee: 1 want to
point out that it ill behoves the head
of the executive of a democratic State
if these facts are correct. 1 want to
know categorically from the Prime
Minister. He has not made merely
a sweeping generalisation. The ex-
Finance Minister has given facts. The
factual statements are these. The
first is that the Prime Minister’s ex-
planation that he was always free to
announce Government’s decisions is
not valid as in on sense was the deci-
sion a decision of Government's.
One Member of the Cabinet, and the
only Maharashtrian Member of the
Government is saying in open Parlia-
ment that the decision which the
Prime Minister announced in Bombay
as the decision of the Government
was not a decision of the Govern-
ment, because the Members of the
Cabinet were not consulted. The
second fact is that.—that is a factual
statement that he is making—

“There was no consideration of
the proposal in the Cabinet or
even by circulation.”

That means that it was the ukase
of a dictator.

Mr. Speaker: The hon. Prime Minis-
ter said that he said in Bombay what
was already in the Bill and the Bill
is one which has been....

Shri N. C. Chatterjee: 1 know that
he has said that. I want a categori-
cal statement from the Prime Minis-
ter whether this fact is true or not.
-One member of the Cabinet stands
up and says that there was no consi-
deration of the proposal in the Cabi-
net or even by circulation. He does
not stop there. The third statement
of fact which the ex-Finance Minister
makes is:

“There was no individual con-
sultation with members of the
Cabinet known to be specially in-
terested...”

Then he makes the point that there
was no consultation even with the
single Maharashtrian member in the
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Cabinet, Shri C. D. Deshmukh, Then,
he says:

“There is no record even of a
meeting of a Committee of the
Cabinet and to this mu(thl::t
yesterday) no authoritative

of the so-called decision is avail-
able to the members of the

Cabinet.”
Shri Kamath: No minutes.

Shri N. C. Chatterjee: If these facts
are correct, there is a good deal in
the ex-Finance Minister’s charge that
the Prime Minister acted in an un-
constitutional manner and decisions
had been taken and announced on
behalf of the Cabinet by certain un-
authorised members of the Cabinet
including the Prime Minister.

I am not interested in any inner
circle. This kind of irregular camar-
illa developing in the Cabinet, arro-
gating and superarrogating to itself
the powers of the Cabinet, in defiance
of the elementary principles of parlia-
mentary democracy or parliamentary
form of Government, is a serious
matter. I hope the Prime Minister
will take the trouble of clarifying this
matter.

The last sentence iz clear and
definite. He sent a copy to you, as
he mentioned this morning, 24 hours
before. He must have sent a copy to
the Prime Minister also, because the
Prime Minister had a reply ready.
He says:

“The decision of last January
in regard to placing Bombay City
under Central administration
was, again, without prior refer-
ence to the Cabinet.”

This is a sad thing and it requires
to be dealt with. But, apart from
Bombay there are other States and
other who have a great grievance,
who have bezen treated unfairly, who
feel they have been treated unjustly
by the States Reorganisation Com-
mission and also by the Government
of India. The people of Maharashira
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the people of Orissa and of the Pun-
jab have also suffered. As a matter
of fact, I had some experience having
regard to my recent visit to some of
the districts of the Punjab, and I
found that the situation was very
‘tense and acute. This Parliament
should know it and should do some-
thing to ease the tension. Something
was done due to the co-operation of
Pandit Pant and Maulana Azad to
eac the tension which developed in
one town in the Punjab, but I am
sorry to say that the tension is still
there and it is still acute, and the
Government of India will be labour-
ing under a delusion if it thinks that
it has settled the Punjab problem by
the regional formula.

The regional formula, I am sorry
to say, has not been accepted by
large sections of the people of the
Punjab. As a matter of fact, it is a
crude device to divide the State on
communal lines, and that will lead to
no lasting peace. The States Re-
organisation Commission has clearly
found that there is no real language
problem in the Punjab. There find-
ing is that the line of demarcation
between the Punjabi and Hindi speak-
ing areas in the State is more theo-
retical than real. They have also
pointed out certain facts which Parlia-
ment should recognise. The Commis-
sion has observed that due to the
large-scale influx of millions of Pun-
‘jabi-speaking people from Western
Punjab to all the districts of the
State, the line has been further
blurred. The Commission’s definite
and final finding is that there have
been no distinctive cultural zones in
the State. Therefore, I am afraid
there is a good deal of force in the
comment that this crude regional for-
mula is something undemocratic
something unconstitutional. You are
really setting up two regions on a
communal basis and you are pressing
into service cultural or linguistic
arguments for the purpose of camou-
flaging the real object, the real ob-

jectheimthe&'vkimdthel’un@lb
on communal lines.

They have pointed out that the Indo-
China border admits of easy infiltra-
tion and that considerations of secu-
rity require the establishment of a
stronger and more resourceful unit
than the present Himachal Pradesh.
No doubt the primary responsibility
for defence must be that of the
Centre, but the Commission rightly
points out that a considerable burden
relating to security arrangements
must be borne by the State. It is in
the national interests that this border
State should be well-administered,
stable and resourceful, capable of
meeting emergent problems arising
out of military exigencies. And
you know what is happening in
the Indo-China border. Therefore,
we must be particularly care-
ful. We should build up a re-
sourceful, stable, resilient unit in that
part of the country. Therefore, 1
strongly urge that the recommenda-
tion of the Commission that both
PEPSU and Himachal Pradesh should
be merged in the Punjab should re-
ceive very sympathetic consideration
from this House, and the proposal for
the formation of regional Committees
with the Governor having the des-
potic power to even veto the legiSla-
ture should not be accepted, That is
undemocratic. That is against the
spirit of the Indian Constitution and
will really mean detracting the Gov-
ernor from his position of neutrality
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and will lJand him in continual and
controversial politics.

I am sorry to say that with regard
to Orissa nothing has been done.
They have a genuine grievance with
regard to Seraikella and Kharswan
and also the Sadar Sub-Division of |
Singhbum District. On account of
technical reasons these claims were
not considered at all. Something
should be done, otherwise there will
be continued cleavage and continuous

trouble.

Coming back to Bombay, what 1
want to point out is this. I see no
logic, no principle in the decision of
the Government of India. You will
remember that the Commission has
recommended that with regard to
Andhra and Telengana, they should
be kept two separate units, They said
there should be no merger, there
should be no immediate integration.
They pointed out that they should
continue so for five, six or seven
yvears and they said that after the
next general elections if the legisla-
ture of Telengana by a two-thirds
majority voted in favour of integra-
tion, then and then only there should
be an integration of the two States.
That recommendation has been nega-
tived by the wisdom of the Govern-
ment and that of the Joint Committee.
In my opinion that is the right thing
to do. The right thing to do is to
have immediate integration and not
to keep the two States separate. They
are both speaking the same language,
they have got the same cultural
background, it was not therefore right
to keep them  separate. Not
only that [ think the Prime
Minister  himself said: “Why
keep them separate for five years and
then think of integration? During
these intervening five years their en-
ergies will be dissipated and their
attention will be diverted over this
artificial issue of integration or no in.
tegration and therefore all plans for
economic development will be com-
pletely held up and we will never be
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able to build up Vishal Andhra.” We
want linguistic States for marking resal
advance towards social democracy.
We do not want it for the purpose of
weakening India. We all want to
build up a dynsmic concept of India
but that dynamic concept must be
based on the recognition of the funda-
mental fact of our Indian social fabric,
that through the ages and centuries
and decadez Indiun pationalism has
been built up on the united and com-
bined strength of the federating or
constituent .units. And that hag never
stood in the way of Indian nationalism,
As a matter of fact, the Commission
itself has recorded its deliberate find-
ing that since Mahatma Gandhi spon-
sored this regional formula and formed
the Congress constitution on that
basis, on the basis of linguistic prin-
ciple, it became a dynamic organisa-
tion, and became a potent instrument
for fighting India’s battle for freedom.
Therefore, I am pleading for a har-
monious and real synthesis between
regional patriotism and Indian
nationalism.

You have negatived the basic recom-
mendation of the Commission in regard
to Andhra and Telenzana. They were
meant {p be kept separate for five years
and they said after five yeors, through
some kind of dcmocratic set-up the
people would vute and decide
what would be their futize. You have
completely negatived it, ard 1 maintain
you have rightly negatived it. Now.
what is gocd for Andhia Telengana s
good for Bombay and Maharashtra.
Will not through af! these five vears
tension continue? Will aot fzr all
these five years tneir energies will be
utilised and dissipated, if 1 may say
so, over this unfortunate squable?

With regard to the future set-up, the
Commission has unanimously recom.
mended that whatever you do, never
make Bombay an enclave under the
antre. that would be a retrograde
step, that would be an unfortunate
step. What are you doing today? You
are paying lip homage to the great
cosmopolitan and progressive city of
Bombay. You say it is inhabited by
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all people and is a miniature of India,
but you are reducing it to the status
of the Andaman and Nicobar Islands,
of Tripura and Manipur, without a
democratic set.up. Even if you had
made it City-State with a certain kind
of paraphernalia of a City State legis-
lature, I can understand that the spon-
taneous demonstration of popular will
be exercised and expressed through
popular channel but what are you
doing? You are completely weeding
out the local legislature. s this pay-
ing homage to the cosmopolitan City?
What is this cosmopolitan City 1 can-
not for the life of me understand. The
first day I went to the Prime Minister
I told him : “For Heaven’s sake do not
listen to this kind of argument of a
cosmopolitan City, the big bosses of
capital dictating to you and the Gov-
emment of India and the Parliament
of India that there shall be no integ-
ration with the geographical hinter-
land.” 1 told him and I am telling all
my hon. friends today that if you push
that argument to its logical conclu-
sion, tomorrow all the Marwaris and
capitalists the Armenions and Parsis
in our big commercial cities can ad-
vance such a claim. The commercial
life of Calcutta is dominated by non-
Bengalis. They can demand tomorrow
that they shall not be wunder Dr.
Bidhan Chandra Roy, but shall be
under the Prime Minister of India.
You are stimulating these disruptive
forces by following this kind of weak-
kneed policy towards big capital. 1
can tell you that this has been over-
done. This se-called apprehension of
big capital has been exaggerated, has
been overdone and there is very little
foundation for it, I think Shri Asoka
Mehta said it, I have also said it; I
can tell you that the Maharashtra
leaders have told me that they are
perfectly willing to sit round a table
for the purpose of discussing any con-
stitutional safeguards which the Guje-
rathi capitalists want, which the
Ahmedabad millowners want, or any-
body else want for having some kind
of safety and security. To allay their
apprehensions they are perfectly pre-
pared to do that I maintain even
today if the Prime Minister takes

has got the right to function under
the Indian Constitution and to carry
on his business and industry hasz the
fundamental right to do sp, unfetter-
ed, undeterred, unchecked, unmolested
by any kind of pin-pricks of difficul-
ties or impediments created by unfair
or improper administration. But even
beyond the Constitution of India if you
think that the constitutional safeguards
in Part III in the Constitution ai1e not
quite enough, if you think that hav-
ing regard to the peculiar sentiments,
or the peculiar proclivities which the
unfortunate people of Maharashira
have recently displayed, something
more is needed, they are perfectly
prepared to do it.

I am not going—it is your ruling
and I must bow down to your ruling—
into the shootings and killings and
other things. I know that non-viclence
is much more potent than violence. My
friend Mr, Maitra would not have been
here defeating one of the most powerful
rival candidates, if we had not stuck
to the path of non-violence, * And
through non-violence we defeated the
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crazy move for merger. Even if some
Maharashirians have misbehaved, can
the misbehaviour of a few hundred
people be debited against an entire
people or against an entire community?
Should they be stigmatised for ever?
Should they be deprived of their just
birthright? The Prime Minister of
India had the candour, had the courage
to announce clearly, candidly, categori-
cally, thst Bombay belongs to Maha-
rashtra geographically. Very eminent
peaple sitting on the Treasury Benches
also admit that it shall have to go to
Maharashtra. Then why create trouble
unnecessarily?

I thought that the Pataskar formula
was something which was worthy of
consideration. I know it was rejected.
But that was a formula which with
certain amendments and certain modi-
fications could be rationally accepted
by all concerned. Remember that this
is the provinceé which produced Ranade,
Gokhale and Bal Gangadhar Tilak,
That is the province which has produc-
ed some of the greatest sons of India.
The father of Indian nationalism,
Valentine Chirel has said it was
Lokmanya Tilak. The British took
India not from the Moghuls; the British
captured power from the hands of the
Marathas. I was reading Lokamanya
Tilak’s last wordg before he died. His
last words were: “Oh, what a misery?
1818 to 1918, one century of servitude
—I cannot tolerate.” And then he
died. That great son of India was not
merely thinking for the liberation of
Maharashtra. He was fighting with his
life-blood not merely for raising his
community or his province. He was
not a communalist; nor a provincialist.
He was an all-India leader, the great-
est nationalist born to give a new turn
to our freedom movement. You know
it was the names Bal, Lal, Pal which
galvanised young India, which gave a
unique momentum to our indepen-
dence movement. That great man said:
from 1818 to 1918. 1818 was the
year of the collapse of the Maharashtra
power, when the British took India
from the Marathas. They were the
peaple who ruled from one end of

I am absolutely sure that whatever
may be the advertised apprebensions
of the big capital, not one of them shall
run away from Bombay. Suppose Mr.
Deshmukh is made the Chief Minister
of Maharashtra, not one of them, nei-
ther Birla, nor Dalmia, nor any of the
great Parsi or Gujerati houses will run
away from Bombay. 1 am quite sure
that they know the art of adjusting
themselves, they know the art of ad-
aptation, fitting in with the new set-
up. Kindly remember one thing, We

throughout Maharashtra, is not ' the
commercial life, is not the economic
life, is not the business life. completely
in the hands of non-Maharashtrians?
Are not the Gujerathi and Marwari
traders and capitalists dominating to a
large extent the economic life? Take
Sholapur Is not the biggest mill in
their hands. The same is the case with
Jalgaon, Chalisgaon, Nagpur, Poona
and other places. Go to any important
place in the hinterland of Mahs-
rashtra. Not in one place hag there
been any report of any persecution or
torture, or looting or shooting or
murder or anything in any part. Take
Nagpur. It is going to be one of the
important places in the new Maharasht-
rian set-up. The biggest mills, the
Empress and other mills are in the
hands of non-Maharashtrians, Have
they ever complained or demanded any
safeguard? Have they ever demanded
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the sake of that temporary frenzy
or misunderstanding do not inflict
this terrible verdict on this great
people. 1 am still hoping that
some thing will be done in order to
bridge the gulf and that will be doing
a great service not merely to Bombay
and Maharashtra but to the whole of
India. I am hoping that even now
sanity will dawn. Something should
be done on a rational basis. Some
mechanism acceptable to all should
be evolved and if necessary certain
constitutional safeguards can be de-
vised for the purpose of allaying the
legitimate apprehensions in certain
quarters, economic, uneconomic,
genuine or not genuine. But if
they are genuine, well, they have got
to be met and they can still be com-
pletely met by proper safeguards or by
proper administrative rules or adminis-
trative formula which can be devised
through the goodwill and co-operation
of all concerned.

Shri Anandchand (Bilaspur): As a
Member of the Joint Committee, I
think I would be failing in my duty, if
I did not acknowledge the tribute paid
to us by the Home Minister yesterday.
We on our part have also been quite
charmed by what I might name as the
‘Pant touch’, which was one of unfajl-
ing courtesy, firmness and humour, and
giving due credit to the other man's
point of view, howsoever he might
differ from him.

I this debate, in this great House,
even after so many months, the issue,
of Bombay still remains a controver-
sial one. But I believe we forget in the
heat of Bombay a very vital matter,
a matter for great satisfaction, that
barring Bombay, at least the other
issues concerning reorganisation have
been amicably settled, Otherwise, the
lime-light would have come upon
them in this debate.

Shri Begawat (Ahmednagar South):
What about border issues?

pointment of boundary commissions.
But in my opinion, such a gtep should
be taken only in the last resort. I
think every effort should be made
to tackle the issues of boundary dis
putes between the States and 10 =mee
with the Union Government acting as
a referee, that justice is done in all
those cases. There are, of course,
cases—] hope they will Le very few—
in which both the States who are par-
ties to the dispute do not agree, cr
where even the goodwill and
good wishes of the Government of
India do not prove to be of ary avzil
to bring about the necessary accom-
modation between thc parties. In that
case, I think there would be =pecial
grounds for the appointment of a
boundary commission, because, after
all, we must close these issues by
some kind of a judicial! pronounce-
ment, and a boundary commission
would be the proper forum for

giving such a pronouncement n these
difficult cases,

Dr. Lanka Sundaram: With or with-
out a statutory provision?

Shri Anandchand: Of course, with
a statutory provision.

Dr. Lanka Sundaram: But there is

'none in the Bill.

Shri Amandchand: I support the
view that there should be one.

Speaking now about the new States
I personally am one of those whe
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an exhibition of which we have seen in
the resignation of our former Finance
Minister, I am not going into the me-
rits or demerits of what he did. But I
am only saying that if a person right
at the top, right at the helm of affairs,
a person who has been in the Union
Cabinet for so many years, could
have his emotions swayed on linguis-
tic grounds, on grounds of linguistic
affinity or linguistic loyalty, then that
shows that here is something which
can be a danger to this country in the
long run.

[MR. DePuTY-SPEAKER in the Chair]
2-14 P.M.

If the component units of the Indian
Jnion work as a rainbow, with
their various colours blending into
one, then, all these linguistic States
will do good to the country. But if
the loyalty to the State comes before
the loyalty to India, and if we consi-
der that we are citizens of the State
only and not citizens of India, then

are not to break as under in the times
to come.

I welcome the idea of the zonal
councils, Some of my hon,
here, I have seen, are rather appre-
hensive about the utility of these
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they have a certain utility, That uti-
lity, to my mind, is that they would,
and they are bound to, act as a sort
of check on separatist tendencies,
They would be a forum for the discus-
sion of various problems of common
concern. They will alec serve very
useful in this sense that joint action
can be taken through them on a social
and economic planning. Therefore,
in my opinion, the scheme of zonal
councils, in the Bill, as it has now
been presented before us, is a wel-
come proposal, and I am sure, it is
bound to prove helpful to this country

storm of controversy, I think I would
be failing in my duty, ¥ I did not
touch it Of course, 1 cannot say
much about it with authority, because

I have found, (by talking to people
in Bombay, whether they were tari-
wallas, panwallas, or fellows in the
Irani restaurant) that there is a feel-
ing among people other than Maha-
rashtrians, that so far as the Bombay

ger.... (Shri Bogawat: Hear, hear)
....with Maharashtra would not be
desirable.

Dr. Lanka Sundaram: Premature
jubilation!

Shrli Bogawat: Exactly the wrong
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Mr., Deputy-Speaker: The hon,
Member may proceed with his speech.

Shri S. §. More: Non-official investi-
gation?

Shri Anandchand; Whatever I am
speaking, I am speaking with a full
sense of authority. I am sorry that my
hon. friend has not met even that
number. I consider Shri S. S. More
as a great friend of mine, and 1
value his opinion very much.

Shri S. S. More: 1t is my misfortune,

Shri Anandchand: If he says so, 1
I think it is mine also,

Dr., Lanka Sundaram: Unfriendly
friends!

Mr, Deputy-Speaker: Order, order.
Let us resume the discussion on the
point.

Shri Anandchand: 1 was saying that
there is this feeling among the people
there. 1 think my hon. friend was
only trying to jump to the conclusion
from this that, therefore, Bombay
should not be given to Maharashtra.
1 was only going to say, ‘In that con-
text, what would be the correct thing
to do? Would it be correct just to
yield to all the pressure tactics, whe-
ther they be inside the House or out-

opinion

gide, and say, with any

being taken, and without any oppor-
tunity being given to the people of
Bombay_ proper to their opinion,
that automatically the city of Bombay
will go to the Maharashtra States?
That, to my mind, would not be pro-
per. 1 am absolutely certain that
that would look improper in the eyes

in the minds of the Maharashtrians
in Poona, or in the minds of those at
Nagpur or elsewhere. And 1 find in
this House also there is

sion on this matter. It
that geographically, Bombay is sur-
rounded on all sid
But what is the position? I think un-
due emphasis is being placed on this
matter that Bombay is going to be
under Central conatrol.

Now, what is Central control? To
my mind, Central control, or reduc-
ing the city of Bombay to the status
of a Union territory, is just a stop-

ing a decision about
future. The time interval may be five
years, two years, or even two months,
But the point is that there is an opi-
nion in Bombay, howsoever small it
might be, and therefore, it is not
absolutely right to give the city
straightway to Maharashtra, Why
not give a chance, and why not give

I think personally that this was ac-
cepted by the Joint Committee also.
My own proposal in the Joint Com-
mittee was that after a time, things
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of Maharashira as a separate State.
WNow, the point is that the Prime Mini-
ster's decision that it should be taken
up in five years and so on has been
very largely protested against, All
right. If five years are too long, 1
do not see why five years should be
put in why there should be anything
in these five years, There was the
formula of Shri Pataskar; who is sit-
ting on the Bench opposite. The Pat-
askar Formula, I believe—if I have
read it correctly or known it correctly
is that after two years, the thing
should ‘automaltically go’. Now,
two <years might be all right.
I have no objection to it. But
why automatic? I cannot understand
the question of ‘automatic’.

That is why, Sir, I have also tried
in a small note I have appended to
the Report to say that once you create
these territories, I am certain that the
wishes of the people residing there—
in Himachal Pradesh or in Bombay
or in Tripura or in Mani-
pur—should be taken into account.
They must be consulted. Eventually,
it is for Parliament to decide.

There was the Bengal-Bihar Bill
here, Perhaps it would be premature
for me to say anything about it now.
But are the other Members of Par-
liament not going to decide about
these two States? There is a great
deal of feeling in these two States.
One is against surrendering any area
to the other, and the other thinks
that the area given is not large egough.
But then, is not the whole country
the arbiter of these things? Is only
one State to be the arbiter? Are we
going to succumb to people when they
shout out? Are we going to
say to them, ‘We agree because
you shout loud'? No, Sir. That
would be wrong, That would never
be democratic.

Whateverbetheeﬂ o(thedeu—

. .
There are voices raised that this is a

recent decision. How is it a recent
decision? 1 tried to find out even old
books about this maiter, As far as
back as 1948, in the Dar Commission’s

of Bombay and the question of Madras
also—they said that when Andhra
was formed, the question of Madras
should be looked into. The Telugu-
speaking people said that they had a
certain amount of interest in Madras.
The Telugu-speaking people in Mad-
ras numbered about 2 or 3 lakhs out
of 9 lakhs, and the Tamiliang num-
bered about 6 or 7 lakhs. I think the
Tamilians were in a majority of over
51 per cent. But even then, the Com-
mission said that when the State of
Andhra was formed, the question of
Madras should be properly looked
into, They also said in 1048 that
when the question came of the crea-
tion of Maharashtra and Gujarat,
there should be proper emphasis,
there should be proper looking into
about the special position of Bombay.
They said the decision about Bombay
would have to be on that basis. As
a matter of fact, one of the reasons
why the Dar Commission recommend-
ed what 1 might call the postpone-
ment of the question of the immediate
creation of linguistic States was that
they were apprehensive that these
questions like Bombay and Madras
would tend to disrupt unity rather
than bring about unity. They were
also apprehensive that the Indian
States, which were just coming into
the Union, were not properly inte-
grated with it. Therefore, sometime
must be given before they were pro-
perly integrated.

So, Sir, 1 submit that pession and
hzatshoﬂdnoteomemtoﬂ:ep:ctm
1 would appeal to my friends, Shri
S. S. More particularly, who seems to
be annoyed with me at the moment,
to consider this dispassionately,

Shri S, S, More: Passion and heat
ought to be reserved only for Bilas-
pur and no other State.
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Shri Amandchand: Not at all, I
think there again it is passion,

Mr. Deputy-Speaker: It has been
equally shared.

Shri Anandehand: I do not share
at all,

I will not say anything further
about it, and I will leave it at that.

The other question is about Pun-
jab. There again probably there may
be something which this hon. House
might not like. But I feel that what-
ever it is, whatever I feel I must
speak out. The Punjab problem is
also very much there, as you your-
self know. But, as I stated in this
House last November or December,
the problem the Punjab was faced
with at the time of the reorganisa-
tion of States was its complete dis-
memberment, On the one side, there
was Himachal Pradesh which wanted
to be a separate State, On the other,
there was the Hariana Pranth which
wanted to be separate from the Pun-
jab. There was then the question of
the Sikhs wanting a Punjabi Suba.
So unless some means was evolved
to solve the Punjab tangle, there was
the question of the complete break-
ing up of that State on the border of
India, '

Now, with all its faults, to my
mind, the regional formula has pro-
duced one good result, and that is,
that there is going to be one Punjab,
one Legislature, one Governor, one
Ministry and one Cabinet.

Dr. Jaisoorya (Medak): But uot
one mind,

Shri Anapdchand: ] am sure that
also will blend in due course.

Therefore, there is something that
it has brought about, But there is an
apprehension which the hon. Mem-
ber, Shri N. C. Chatterjee, expressed
when he just now spoke about the
Punjab—] know he speaks with
authority on the subject, The appre-
hension is that this regional formula
is laying the foundation for the crea-
tion of a Punjabi Suba. So, is this

Punjabi-speaking areas, as it is accord-
ing to the Sachar formula and the
PEPSU formula, comes to about 81
lakhs, and in this the Sikh
population accidentally would be
more than 52 lakhs. I that is the
question, the apprehension might be
there that probably in the carving
out of these Punjabi-speaking areas,
if the Sikh population is over 56 or
57 per cent in the Punjabi zone, the
Hindus in that region will be relegat-
ed to a subordinate position, There-
fore, they have this fear and appre-
hension expressed in various forms.

Now, whatever facts there are—or
there happen to be—geographically
or linguistically, on account of the
people who are living there, we can-
not alter them. But I believe that if
the demarcation of the Punjabi zone
or the Punjabi-speaking areas were
done with due consideration to geo-
graphical contiguity, cuitural and
linguistic affinity and administrative
convenience, much of these appre-
hensions could be removed, and the
fear that this is just the beginning or
the thin end of the wedge would go
to a very large extent.
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An Hen. Member: Do you accept
geography or not?

Shrl Dabhi: I say that is an island.
(Interruption).

The second argument is that ‘Maha-
rashira feeds Bombay with water and
electricity and therefore if should go
to Maharashtra. If this argument is
lohe_aeeepted.thmthe Punjab is
going to feed Delhi and Rajasthan and
s0 these should go to Punjab. This is
a most funny argument which has
been advanced by our friends.

The third argument advanced is this:
“The fact that Maharashtrians are not
in absolute majority in Bombay has
no significance.” That Maharashtrians
are not there in a majority has been
admitted by them, but yet they say
that it is of no significance. It is a
strange argument to say that because
they are in a minority, Bombay must
go to Maharashtra. 1 think it does not
lie in the mouths of those who talk
of provinces based on language, to
speak in this way.

An Hon. Member: What about
Hyderabad?

Shri Dabhi: I will reply to every-
thing in due course. Everyone of
them has forgotten to speak about the
Dar Commission Report and the J.V.P.
Report. According to my friends here,
only those portions which suited them
in these Reports are valid and the rest
is invalid.

Yet another argument is this: “It is
contended that Bombay has grown not
as a capital of any unilingual State
but of a multi-lingual one. But such
is the case with Calcutta and Madras.”
To this argument. the members of the
SRC. themselves at page 116 of their

the 1951 Census, still remain a mino-
rity, being only 43.6 per cent. of the
population. The position of the city,
therefore, is different from that of

Commission itself has stated why the
Bombay State is quite different from
Calcutta and Madras.

In the Dar Commision and J.V.P.
reports it ig also said that *in the
event of the disintegration of the
Bombay State, Bembay City should be
constituted into & weparate unit.” The
members of the S.R.C. themselves des-
cribe these conclusions as weighty
expression of opinion—I refer to the
opinions of the Dar Commistsion as
well as of the JVP. Report. The
S.R.C. themselves say that the reasons
given by these two bodies were
weighty observations. 8till our friends
here attach no importance whatsoever
to these previous Reports because they
g0 against them.

Again, in their joint minute of dis-
sent, the hon. Members after stating
that the Prime Minister has made a
declaration thalt Bombay should be
Centrally administered for about five
years and then its future should be
determined by a democratic process
add:

“Though Bombay may not be
styled as the capital of Maharash-
tra. all the offices of the Govern-
ment of Maharashtra savuld be
allowed to remain therein. Other-
wise thousands of Mahareshtrian
families will be uprooted there-
from, and when Bombay becomes
the capits]l of Maharashtra, the
returning officers. staff and their
families will ind no place for
residence there. The Prime
Minister does not desire that this
should happen.”

Of course, the Prime Minister does
not desire that all Government ser-
vants should go. Therefore, he has
categorically assured the members of
the service that even if the Bombay
city is Centrally administered, they
would nct be at any disadvantage. If
Bombay is Centrally adminisiered, it
does not mean that all those now
serving there will go to Maharashtra.
Out of the Muharashtrian officers serv-
ing there, only a few topmost officers
may have {0 go to Maharashtra. I do
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not know how that will affect the
whole population of Bombay. Our
friends seem to think (Interrup-
tions)....

Mr. Deputy-Speaker: ] can assure
the hon. Member that there will be
Joess of trouble for him if he looks
fowards me instead of directing his
attention 1o other Members.

Shri Dabhi;: Our friends seem 1o
think that Bombay should remain the
capital of Maharashtra for this reason,
namely, that Bombay is sure to gn to
Maharashtra after some time. They
say, why rot make it capital of Maha-
rashira just now. They make it to
apnear as if cven the Prime Minister
has realised that and conceded that.
They take it for granted that Bombay
is zoing 12 Maharashtra. How can
you now say that Bombay will go to
Maharashtra? That has to be decided
in future.

Our hon. Members are talking of
democracy and yet they do not approve
of the democratic process by which
Bombay's future is to be decided. If
I have read anything of history any-
where. ‘democracy’ means the will of
the pconle. The Prime Minister has
said tha!, after five years, Bomboy's
future will be decided by a democratic
process. That is what the Prime
Minister wrnte in renly to Shri Deogi~i-
kar who a<k~d for a clarificition. He is
of the oninion that the will of the
peonle will be taken. and what the
people will then decide will be final.
This is a definite promize that is given
by the Prime Minister. I do not
understand by what logic my hon.
friends opposite asserf ‘that Bombay
is sure to go to Maharashtra. The real
fact is that they have no oanfidence
in what will happen after five
years or even for that matter
after two years. They have their
fears about the fact whcther the
people ac a whnle would vote for
Bombay going to Mahara<htra if any
plebiscite is taken in the future, Other
wise, Icannot understand for the life
of me whv an individual or group of
individuals talking of democratic pro-

368 LSD.

cesses should be against this democra-
tic process being adopied in the case
of Bombay. '

Shri Gurupadaswamy stated that if
Bombay is to be Centrally administer-
ed, the people of Bombay would lose
their democratic rights, the rcight of
having thcir Assembly, etc. The Con-
gress Working Committee recoiamend-
ed that Bombay should be made a
City State and the Government were
prepared to accept that recommenda-
tion, in which case the people would
have got :.eir democratic rights and
would have had their Assembly. But
the Maharashtrian friends do not want
Bombay to be made into a City State.
On the other hand, they are opposing
democratic methods. So, ] think that
the real reason why they oppose this
is because they are not sure of their
own ground. *

1 have only one more point and then
I shall finish. From the report of the
States Rcorgauisation Commission it
i3 cirar in:t the surplus from Greater
Bsmbhay will be more than Rs. 12
crores por yesr. My suggestion is that
the surplug of Bombay should primari-
ly be ured for the -urpose of provid-
ing greater amenities to the people
and for raicing thé standard of living
of the people of Bombay. now that
Bombay is poing to be a Contrally
administered area. Only after provid-
ing all the necessary amenities for the
pesnle of Bomb-v, and onlv afier
raising the standard of living of the
people of Bombay, should the balance,
if any. be taken over by the Centre
for other purposes. That is a practical
suggetion of mine, because I think
that the Bombay peovle themselves
are entitled to the revenue surplus of
Bombay. So long as all their legiti-
mate requirements are not met pro-
perly, it is not proper either for the
Central Government or for any other
State Government to have a share in
that surplus amount.

Shrl Mobanial Saksena: I rise %o
support the motion before the House.
In doing 50, I would like to make
a few observations. I agree with the
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Home Minister that the Bill, as it has
emerged from the Joint Commfitiee, is
an improvement upon the original Bill,
It is not a small achievement, looking
to the conditions obtaining and con-
sidering that passions have been rous-
ed and are still running high, and
even leaders have been excited and
those who have the reputation for
balanced judgment have been swept
off their feet. When motives are attri-
buted to the leaders and when even
the highest amongst us are not spared,
It is indeed creditable that the Joint
Committee should have hammered out
a Bill which is an improvement on
the previous Bill. The credit goes
both to the Chairman of the Com-
mittee, the hon. Home Minister, for
his ability and tact with which he
guided the deliberations as also to the
Members of the Committee, for their
reasonable attitude and farsighted
statesmanship in producing a Bill
which has not got as many Minutes
of Dissent as many of us must have
apprehended.

Having said this, I proceed to make
my next observation on the Bill. It
does not mean that I agree with every
provision of the Bill. I do not say
that there are no provisions in
the Bill with which I am not
at all in agreement My views
have been known to the Members of
the House as I have spoken more than
once. I have said that I am not in
favour of linguistic States. I have
given my reasons for that. I do not
want to repeat them. I have also said
that I am not for the zonal councils
as provided in the Bill. The zonal
councils as provided in the Bill are
merely advisory bodies, and 1 have
always thought that the zonal councils
should have some powers to start with,
these powers might be delegated to
them by the Centre. In any case they
must have some powers and that
would give an opportunity for the
different States to come together and
provide a framework for the future
bilingual Stateg or multi-lingual States.
Not that I believe any material

the Cabinet or the High Command
have not been fair. It is =aid that
they have not been fair and just to
this State or that State. I know that
the sub-committee of the Cabinet tried
to consult the peopie outside as well
as inside this House, the question was
asked: “Why were not the leaders of
the Opposition parties consulted?” But
was not an opportunity given to the
Memboers of this House to express their
views in the House on the report of
the States Reorganisation Commission?
The leaders of the Opposition were
given ample time and those Members
who were not able to find time to
speak in the House were permitted by
the Speaker to express their views in
writing and sent them on to the Secre-
tariat. This was _cdone. So, the griev-
ance that the views of the Members
of this House were not obtained or
that they were not consulted does not
arise. It cannot be made a grievance
of. The hon. Prime Minister has said
in his reply to the statement made by
Shri C. D. Deshmukh that he has con-
sulted all sections of thizx House as
also the Members of the Cabinet and
also public opinion outside, and that
the decisions of the sub-committee of
the Cabinet were communicated from
time to time to the Cabinet. Still in
the face of this statement, Shri N. C.
Chatterjee has tried to pick holeg and
stated that the decision tisken and
announced by the Prime Minister was
without authority. He said that this
action of the Prime Minister will make
the world feel that the Prime Minister
was functioning as an autocrat. though
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be has bean described ag the greatest
democrat elsewhere,

The Prime Minister has been accus-
ed by one of his erstwhile colleagues.
It is unfortunate for the gentleman
who made that statement and it is un-
fortunate for the country as a whole.
But still, some Members repeat that
statement or are basing their argu-
ments on that statement even after
an emphatic contradiction by the
Prime Minister. 1 think the Member
who made that statement has broad-
cast the very thing which he wani~d
to avoid.

When the Prime Minister was in
London and was presented with an
address while being conferred the
Freedom of the City of London, the
greatest compliment was paid to him
hy the Lord Mayor of London, and it
was the greatest compliment paid to
any one in the world. The Lord Mayor
said that the Prime Minister had over-
come two greatest weaknesses or two
great human {fallings, namely, anger
and hatred. We_were proud and we
were thrilled with™ delight when we
read that compliment. But what do
we find now? We find that one of
his colleagues has charged him with
animus, not against any individual but
against a whole community—Masaha-
rashtra. Is that fair and is that just?

Let me examine the question and
see how the present solution about
Bombay has been brought about. The
House knowg that I am not for linguis-
tie States. My first preference is for
a bigger bilingual Bombay State with
Bombay as capital. My nexi preference
is for a city State of Bombay. I would
even prefer Bombay being the second
capital of India, but I do not like a
Centrally-administered Bombay. But
le¢ us examine how a Centrally-
administered Bombay Fas been accept-
ed by the High Command and by the
Prime |Ministerr What is the
history about it The Commission
had made certain recommenda-
tions and said that Vidarbha
should be separated from Maha-
rashtra and that Gujarat along with

on account of certain communal com-
plex. It was because of the influence
exercised by the High Command that
they could be persuaded to join
Maharashtra, and now, the charge is
that the High Command has an
animus against Maharashtra!

is just and fair.

Not only this. Later on, it was
pointed ocut that there was an offer
of a1 bigger bilingual Bombay includ-
ing Vidarbha. But before that offer
was made, there were talks and
specches everywhere. It was said:
“We cannot carry on with the Gujara-
tis. It is not possible to do so. If
you want Gujarat to join, you make
a condition that Gujarat could go out
later on1 but Bombay will remain with
Maharashtra. What does it mean?
You never gave them any chance to
accept it. Gujarat is no doubt Congress
minded but is it not too much to
expect it to accept this humiliating
offer. The Cabinet took the ducision
that there should be a city State of
Bombay. It was at the instance of
the Maharashtrian lcaders that the:o.
was a change in that decision. Later
on they fel that, if such & State
was formed, it might exist separately
and they might never be able to get
it back. So, it was suggested that
a Centrally Administered Bombay
would meet the wishes of Maharash-
trians. It was nol because of the
dicﬁonofﬂ:eupihlistsorthebix
business as had been pointed out by
my hon. friend, Shri Chatterjee, who
is pleading for them every day in
the court, that this had béen done.

S P

Having driven the Prime Minister
to do that, the Maharashtra Congress
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Committiee has made two suggestions:
firstly, that the headguarters of the
Maharashtra Government should be
located at Bombay in the meantime
and secondly that discretion should
be given to the Prime Minister, with-
out consulting the people of Bombay,
to transfer Bombay to Maharashtra.
is it d-mocracy? 1 know the Prime
Minister enjoys not only the confid-
ence of this House but the confidence
of the whole country. I can also say
without fear of contradiction that he
is the greatest democrat among us.
You do not speak out your minds and
if he does something he is not to
blame. You must have the courage
to tel! him what you fcel

What has been done in Andhra? It
was about four years ago. Did Shri
Deshmukh submit his resignation at
that time? Did he point out that it
was wrong at that time? He never
did. Now, he a:ks: “Where are the
proccedings?” He knows that the
pro.cdings of the Cabinet are not
kept. There are only discussions and
the points are noted. Deacisions are
taken and thev are circulated on the
files. One Minister generally does
not concern himself with what is
happening in the other Ministry not-
withstanding joint responsibility. So,
you should not blame the Prime Min-
ister. I had my differences with him.
But. I know that he is the one person,
after Ganchi, who will accommodaice
opposition point of view once he
knows that he is not in the majoritv.
He may be opposcd to that view but
he will try to implement it.

Having driven him to that decision,
vou now sav that it has not been
decided by the Cabinet. It was at
the instance of the Maharashtrian
leadership, and in consultation with
them, that the decision to make
Bombay a Union Territory was
taken. Why should you blame him
for that? Bombay people are going
to be deprived of their democratic
rights. Who is responcible for it? I
say it is the Maharashtrians, them-
selves who are responsible for such a
situation.

] will make a reference to the
statement made by Shri Deshmukh
About a year back, it had become
apparent to me that he could nol con-
tinue as Finance Minister for Jong. 1
mentiioned it to some of my colleagues
here. But, I was not prepared for it
in the manner in which it had come.
Apart from the many qualities of the
head and heart, I have associated
with him a certain amount of dignity
and restraint. I knew that he uses
Janguage very carcfully. If one uses
one's language carvivssly, one does not
injure otherz but onesell. I was
shocked at the statunent he read out
the other dav. 1 read that statement
over and over again. Many questions
came to my mind and I was reminded
of the Biblical saving that the hands
were of Essau but the voice was
of Jacob. Th~ statement might have
been written b him but I felt that
he had written it under certain influ-
ences. If his objert was to serve
Bomb>yv and hiz corstituency. Kolaba,
then he should not have done any-
thing which was likeiv to provide fuel
to {ving fire. He has said that he
was alwayvs for a bilingual Bombay
and both Msharashtrians and Guja-
ratis favoured it, but because of the
lzadership it was not feasible. If he
had come out on this issue, if he had
gone to the people and told them that
the leaders were saving this vwhile he
felt otherwise. then 1 could under-
stand. Did he give expression 1o that
view? If he was for that. I offer my
co-operation whole-heartedly. If he
camc out and worked for a bigger
bilingual State, I would also go
round Gujarat and Bengal. (Inter-
ruptions.)

An Hon. Member: Bengal.

Shri Mohanlal Saksena: 1
sorry, Maharashtra. But, I am
bigger bilingual States all over
country. I am prepared to go
Bengal and Bihar. But when the
move for their merger was made, I
had warned the Home Minister and
the Prime Minister that it was not the
proper time to launch it. There were
interests working against it. There

sE58
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were already about 35 Ministers in
Bengal and an equal number in Bihar.
If those two States were merged,
then there would be fewer Ministers.
Then, there were the officers.  There
were two Chief Secretarics, two Ins-
pectors-General of Police and so on.
The: officials were also intercsted in
keening them separate.  Then. there
werc the political parties with their
cves on the elections. They wanted
to -maks eapit:! out of it as  thev
thought that smV'or units would suit
them better. S ° was not the prooer
time for Tmunchia - that move. T felt
that the zan? eoraeils with execu-
t've powers wou!d later on develop
into bilingual States.

T w93 11lking aboyt Bambay, Whiat-
ever Shri Dohmukh has said vwonlld
refla2t unom W'm. I am =orry for him
ani for th~ ¢»mitrv. His reputation
h2; suffered. ¥+ might have been in
th= civil sorvies but he has been with
the Prime Minister for six years.

Mr, Deruiv-So-ak-~r- 1T d» not want
to bind *the dizer-tion of the hnn.
M-aber hiet we should keep near the
m-~in issue.

Sh»ri RMohanlal Saksena: I am not
gz into his <tatement. 1 wanted
io point out that after ackroswvledg-
mont of th: courtesr and evervthing
that thc Prime Minister had shown
him. he should not have done what
he has done.

vy TwATaw fag (S a
‘ofrew) : gi wESw A a1 A 3
T |

Shri Mohanla] Saksena: At least
he should not have gone to the length
to which he has gone, charging the
Prime Minister with animus against
the whole of Maharashtra. He may
get excited, he may use harsh words.
He might even come to blows. But
there is one man who will forget
everything afterwards and that is he.
Now, Shri Chatterjee said that the
decision has been dictated by big
business magnates of Bombay. That
is wrong. What is the history behind
it? We are referring to Gandhiji's

policies and Shri Chattcrjee was very
eloguent when he said that it was
because of that we won our freedom
struggle. We should not forget, at the
same time, that while we were carry-
ing on the struggle for frecdom,
Bombay was kept scparate. It had a
Provincial Congress Committer of its
own. There wus no Provineizl Con-
gre:: Committee in Calcuttr or in
Madra;, but Bombay always remained
with a separate Provincial Congress
Committee.

Then thors wore three commiscions
appointed. If this was so obvious, il
this wa; a satural thing, then why
vt it that this question was referred
to three commisriens? E=ch of these
cymmissions :ave  the findirg  that
Bombay should not be made the cani-
121 af a unilingual S.ate. Cn the face
of such findinms how ca1n vou cxpast
th2 Prime Minitter to be fair and
just. or the Ca»inet td be fair if a
de~isinn is {94k, in view of the
policy that h~: boon fol'swad befare,
anrinzt sach 1 fnding? It was asked:
“whv have -an made that decision in
regard to Tolengana”™ Wa:  thera
any dxeision bv  anv o mmission
b2fore abaut Telergana? There is the
£.R.C. Roport. but there were no
other commission: which reported on
this.

After all. Bombay—! concceda
Bembay is a chip of the Msharash-
tri n block but it has bccome the
cori. r-stone of national edifice and so
we have to sec that this national
cdifice is maintained. I may use
another analogy. You allow your son
to be adopted by another family, to
be brought up by another family and
later on you want to take him back
you do not want even to consuli the
wishes of your son. That is what
has happened here. I can give you
another analogy. Our Prime Minis-
ter is therv. He belongs to UP. I
am sure if he goes back to U.P. he
will be very helpful to U.P. But will
it be proper, will it be fair for the
whole country to lose the services
and guidance of the Prime Minister
because U.P. is going to be so selfish?
So, what are you going to lose?
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After all it was with your tacit con-
sent that these commissions were set
up. I think for 5 years you can wait.
You can watch and prepare the
ground As your case is very
strong......

Shri M, D. Joshi (Ratnagiri South):
The hon. Member forgets that the
Prime Minister is not a geographical
territory.

Shri Mohanial Saksema: I never
said that. 1 said that Bombay may
be a chip of the Maharashtrian block.
I believe that within 5 years India is
going to turn its face back upon
linguism. 1 hope very soon people of
this generation will realise, and our
young men will realise, that what we
are fighting for is not good. They
will laugh at us. Our young men will
laugh at the frenzy with which we
have been carrving on this contro-
versy. I hope that within five years
there should be a more favourable
climate for a bilingual State and the
question of separating Bombay from
Maharashtra will not arise.

With these words, Sir, I support the
Bill.

Shri Bogawat: Sir, when we are
carving the map of India, it is very
essential that there should be peace
in the country. If we do not find out
solutions for these very important
problems under the States Reorgan-
isation Bill, I think there would be
the danger of enmity, hatred and ill-
will against one another amongst the
people of our country. It will be a
blunder if the Bombay question is not
decided soon. It will be a serious
blunder if the boundary questions are
not settled or some Boundary Com-
mission is not appointed. We see the
mental agonies of the people. We see
what amount of agitations are going
on Therefore, some settlement
should be reached soon.

So far asz the Bombay question is
concerned, all have admitted that

and culturally Bombay
is in Maharashtra. What harm would

o3

be there if Bombay remasins in
rashtra? Are the Maharashtrians
wicked and so unpatriotic that
will not lock to the interests
Bombay City? Are they so
sighted that they will not look
development of the city
be in their own State?
idea and it is false to
Only some people with
ests are trying to keep Bombay away
from Maharashtra. These capitalists
and people with vested interests are
afraid, lest there should be a social-

=
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society. They are afraid of this and
so some bosses have tried to influence
and see that Bombay is kept Centrally
administered. This is an attempt at
that.

Sir, we talk of co-exisience and
Panch Shila. We try 1o have co-
existence w:dh other countries. Then
what harm is there {o bave co-exist-
ence between Bombzy-people and
Maharashtrians® Are there no safe-
guards? Will there bc no regional
committees? Will there be no Gover-
nors? Evervthing will be there and
there is nothing wrong if Bombay is
allowed to remain in Maharashtra.
To keep it separate is quite cnnatural,
it is undemocratic. it is against the
natural aspirations of the people of
All the people—]
should like to say 100 per cent. of the
people—I{rom  Maharashtra, Mara-
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Prime Minister, I should like to say
with all my respects for him, was
untimely. That has prejudiced the
issue. Some of the members of the
Joint Commitiee, who were for
including Bombay in Maharashtra,
refrained from giving their votes. 1
know from their speeches here that
they are for including Bombay in
Maharashtra, but they refrained from
expressing their opinion because of
this statement by the Prime Minister.
. If Bombay is kept separate from
Maharashtra many things will happen.
The condition of Bombay and Maha-
rashtra will bc economically crippled.
There would be all kinds of agita-
tions. People will be always agitat-
ing. Their attention will not be
diverted towards the development of
the State and the Second Five Year
Plan. They will always be doing
something to see that this injustice is
undone. That is actually what is
happening. 2000 people have come
from the va ious parts of Maha-
rashtra, Marathawad and Vidarbhs
for offering satyagraha. Not only
that. About 30,000 peoplc have gone
to jzils and still there is agitation.
If you go to any village in Maha-
rashtra people ask about Bombay
and why Bombay is kept separate.
They ask why there is a decision to
Keep Bombay separate. for five years.
We are helpless to answe:r them.
Mental agony is there in their minds.

T

I can tell you, Sir, why this period
of five years has been provided. When
we go to Bombay we hear that so
many Maharashtrians—gumastas and
others—have been dismissed from
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he has consulted pemwalas, surpari-
walas, beediwalias and so on. I had
been to Bombay several times and 1
had ascertained the opinions of Tamil-

with Maharashtra. Look at

ment of Dr. Kunzru, one of the Mem-
bers of the SRC. He has made a
statement on the 12th June that Bom-
bay must not be kept separate from
Maharashtra and it must be merged
with Maharsshtra. If an early deci-

sion is not taken to that
would be agitation and energy would
be wasted. There would be dis-
advantage economically to Bombay
and Maharashtra also.

i
1

such a decision.

Having said so much about Bom-
bay, 1 must say something about the
border areas. As regards the border
area, there is much agitation in
Belgaum and Karwar. Several peo-
ple have gone to jail, but in spite of
it, there is great agitation. I will
give the percentage of the population
in the various taluks speaking Mara-
thi and other languages. In Chand-
gad, 92 per cent. is Marathi-speaking
and 42 per cent. is Kannada-speak-
ing; in Khanapur, 769 per cent is
Marathi-speaking and 11.9 per cent. iz
Kannada-speaking; in Belgaum, 50.9
per cent. is Marathi-speaking and

per cent. is Kannadaspeaking; ia
Chikodi, 74.6 is Marathi-speaking and
16.7 per cent. is Kannada-speaking;
in Hukeri, 609 per cent. is
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Moarsthi-;peaking and 252 per
cent s Kannada-speaking; in
Athni, 65'9 per cent is Marathi-spesak-
ing a.d 29°5 per cent only is Kannadu-
speaking. Taking the total, out of a
Fopu.ation of 5,11,835, the Marathi-
speaking population is 3,62513 or
708 per cent while the Kannada-
speaking population is only 92,132 or
18 per cent. If this is the percentage
of the Marathi-speaking people in
Belgaum, it is sheer injustice that it
shouid be forcibly given to Karna-
taka.

There is no provision made in this
B!l for a boundary commission. I
arpeal to this Ilouse to make a provi-
rion in that regard, because by ap-
poinlinz a boun.ary commissicn, all
these disputes, animosiiies and enmi-
ties will be removed and there will
bz pcace so far as border areas are
concerned. I have given an amend-

ment to the effect that a  boundary
c.amilision  should bz 2peolated.
Sinilar!y, I have also given an
amend:nont thai so far oo Lombay is

converacd, alier o poriod of three
years, it chouid be  autsmabicaily
morged wiih Maharashira. Tais was
the sugges.en of Mr. Pataskar, In
order to have peace in cur coumry.
within a period of three years, and
not five vears, there should be an
autom:lic moerger of Bombay with
Maharashtra.

There are also other piaces beyond
Bhusaval where the Marathi-spcaking
population is considerable. But stili,
those places are not given to Maharas-
tra. In spite of the requests made by
several important people to the Chief
Minister of Madhya Pradesh, they do
not give those places to Maharashtra,
because once people get something,
they are very reluctant to part with
it. I want to ask them, “Why do you
want to keep other people by force?
Let there be some compromise.” They
are prepared to give some villages
here and- there, but not the most im-
portant town and city that we want,
which is a Marathi-speaking area. My
bumble submission iz that the boun-

.« 8"

[

dary question iz also a very impor.
tant one. So far as Gujerat is con-
cerncd, in Surat District, there are two
taluks where there is a large Marathi-
speaking population. .....

Mr. Dcputy-Speaker: The hon,
Member knows that he has to con-
clude by 330.

Shri Bogawat: I will not take more
time. It is quite nccesrary that au
thess houndary dispu’es must be set-
tled and for this the.c “.iust be a
bounday -commissitn. I request the
Hume Minister to brine zorae cmand-
ment before the House and have the
boundary commission appomted, so
that all the disputes beivreen S ales
and States may be seottled. Also, as
I have sald, Bombay must be merged
with Maharashira a“ter threo yeass.
Otherwise, the fire will continue to
burn and there will be agitation.
The cnertv of the people will be
wasted and our Fivz Ycar Plan aiso
my suffrr, Consequontly, ‘he econo-
my of the couniry will also suffer.
Not only th=t; there will be political
diifcrences a'so. Wo have zchieved
our independence very recently and
if we want to bring peace ‘nto the
country, if we want harmony, good
relation and co-operation among our
people, it is quite incumben: and
necesary that all these questions must
be convidersd calm and very pru-
dently. The soluiions that
have suggested may also be kindly
considered. 1 appral 1o the Home
Minister to use his influence, get the
necessary amendments passed and
bring peace to the country. That is
my humble request.

Shri G. H. Deshpande (Nasik Cen-
tral): Mr. Deputy-Speaker, I rise to
express my views on the report of
the Joint Committee. I am really
thankful to the hon. Members of this
House for the sympathies that they
have expressed for the cause of Maha-
rashtra and for the integration of
Bombay with Maharashtra. All of
us Maharashtriang think that from
this difficult position it is only the
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Prime Minister of India who can get
us out. He is our only hope and he
‘is our only friend; the Maharashtrian
people are behind him and they have
faith in him. Nobody should have
an doubts about it

Everybody in this country shoula
consider the situation in Maharashtra
very seriously. We form nearly one-
tenth ef the population and if any-
bedy is going to create the impression
in the mind of the Prime Minister that
things are safe in Maharashira, it is
nct trua. Dissatisfaction is there. It
is very widespread, and it is going
deeper and deeper. I would like to
enlichten this hon. House on the
cuuscs of it and how it can removed
‘emoview berause I cuite see that
the l.me for tcdav's deba'e is over.
I wouid, with vour permission, Sir,
continuz. toino row.

RMr. Depaty-Spealker: The hon.
WMember might continue  tomorrow.
Now wr wil' tke un arivate
momb s’ buciness.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUT!ONS

FpTy-Sixte Roroor

Shri Altekar (North Satara): I beg
to move:

“That this House agrees with
the Triftv-sixth Report of the
Com.nittece on Private Members’
B’lls and Resolutions presented to
the House on the 25th July, 1856.”

This is in connection with the cate-
gorisation of thz BiH of Shri 8. V,
Ramaswami to enforce monogamy in
India and to punish people indulg-
ing in polygamy. So far as that Bill
is concerned, it is given Category B
because it is not so urgent or im-
portant as to be put in category A.

The next question is whether the
Bill sought to be introduced by Shri
K. K Basu to amend the Constitu-
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Resolutions o=
only that provisien should be re-
tained and the re:. ¢! article 22
should be dzleted. In thiz connec-
tion, the recomm:ondgfon ade by
the Committee on Private idembers’
Bills and Ro>solutions in its Forty-
second Report was that this should
await the decisinn on the discussica
of the working of the Preventive
Detention Act, which was to come in
the next session, In the n: xt session
it was discussed and the Iisuse has
reso’ved that the Act should cont‘nue
till the end of 1957. Now, in vicw eof
the dcecision of ti'e House, the Com
mittee recommends that there js no
necessity to introduce this Bill at this
time.

On the quecstion of making the
directive principles justiciable the
Committee is of the opinion that in
view cf the pres nt cizcumstances and
the financial roni'tion we cannct m-~k2
them justiciabie beeause at this time.
we c-nnot give work to evervbody or
maintain evervbadv, Of eru-s2, rvory
attemnt is being made to Ao so but
o t‘me is not ripe to make them
just'riable.

So far as the al'otment of time is
¢oncerned, 1 commend ‘hat the Housa
Theul:l accent this R-port.

Nir. Depai--Smea’ er: Motion moved:

“That thi- House agrees with
the Fifty-sixth Renort of ‘he Com-
mitice on Private Members' Bills
and Rnsolutions presented to the
House on the 25th July, 1956.”
There is an amendment to this Re-
port by Shri Basu.

Shri K. K. Basn (Diamond Har-
bour): 1 beg to move:

That at the end of the motion the
following be added:

“Subject to the modification
that permission be granted to
Shri Kamal Kumar Basu to intro-
duce his Bill to amend the Con-
stitution.”

My amendment js very simple, 1
find that article 368 of the Constitu-
tion, which deals with the manner
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in which a Bill to amend the Consti-
tution should be moved,
amendment can be

of

House of Parliament
Bill
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clause, which relates to Bills other
than those to amend the Constitution
says:

“to examine all private mem-
bers’ Bills after they are intro-
duced and before they are taken
up for consideration in the House
and to classify them according to
their nature, urgency and impor-
tance into two categories, namely,
category A and category B.”

Therefore, my argumcnt is that so
far as this provision is concerned, it
applies only to Bills other than Con-
stitution (Amendment) Bills and
there the scope of this particular

'

by the fundamental rights, which
even all the rules which you might
have adopted cannot modify. Then,
in the democratic set up of Govern-
ment that we have adopted it is abso-
lutely necessary that private mem-
bers must have an opportunity to in-
troduce a Bill to amend the Constitu-
tion. .

is concerned. The position seems to
have been taken that since the reso-
lution that the Preventive Detention

t miay continue, as provided, till
1957 wes pss:ad in .ne Hou e, there is
no necessit for that Bill But 1
have tried i0 amend it in a particular
way as 1 feel that in the present
context of things the time has come
when we should resirict the scope
of the Preventive Detention Act.
Even if the House has considered and
adopted 2 resolution, stiil every mem-
ber has a right to intr.duce a Bill to
rustrict ihe scope of the working of
the Act.

Regarding article 37,1 want the
directive principles......

Mr. Deputy Speaker: According to
the rules the hon. Member can take
only five minutes.

Shri K. K Basu: ] feel that it is
duty of every member to come for-
ward before the country and say that
the time has come when the directive
prineizlas  shiould be mada  justi-



That at the end of the motion. the
following be added:—

“Subject to the modification
that permission be granted to
Shri Xamal Kumar Basu to in-
troduce his Bill to amend the
Conslitution.”

Shri Kamath (Hoshangabad): 1
rise to support the amendment moved
bymyhon.h‘lendShﬁK.K.Bm.
This involves an important point as
regards the rights and privileges of
Members of this House in regard to
introduction of Bills in this House. I
fail to understand how or why the
Business Advisor:- Coramittes has said
with regard to this Bill......

An Hon. Member: Committee on
Private Members' Bills and Resoluti-
ons.

Shri Eamath: I am sorry. There
are so many Committees presided
over by you It is not a reflection on
the Committee.

1 believe the Committee has ex-
ceeded its powers in making this sug-
gestion or recommendation. It is the
inherent right of a member of this
House to introduce any Bill and if
the House so desires it can refuse
jeave to that member to introduce the
Bill. There have been precedents in
this House for that. When I sought
leave to introduce a Bill in the last
Parliament, this House, certain mem-
bers of this House opposed its intro-
duction. Ultimately, of course, the
then Spesaker said that the convention
was that the Bill should be introduced
and at a later stage, if necessary, it
amay be thrown out. It is an inherent
\Mt.amﬂmhlmtlmny.

the

tution and to tamper with the Consti-
tution, and then it seeks to arrogate
to itself the monopoly of amending
the Constitution. I would, therefore,
request you and the House {0 ensure
that this right of a Member to intro-
duce a Bill, even to amend the Cons-
titution, is not curtailed or abrogated

in any manner. )

Shri Altekar: I cannot accept this
amendment that has beren tabled by
my friend Mr. Basu. The point is,
as he says, that every Member has
got a right to amend the Constitution
and to bBrihg & Bill to that effect.
Nobody denies that right to an hon,
Member. The Rules of Procedure lay
down, according to rule 44(1)(a), that
the Committee shall “examine every
Bill seeking to amend the Constitu-
tion notice of which has Been given
by a private member, before a mo-
tion for leave to introduce the Bill is
included in the list of business”™



Under that position the Bfll was
examined and the recommendation in
that respect has been placed before
th: Huse. I beg to point out that
the right of a Member to introduce a
Bill or to bring a Bill for the pur-
posz of amending the Consttution is
not altog>ther taken out. Even if the
Bill does not go to the Committee and
comes strzight to the House for being
allowei to be introduced, the House
may accept it or reject it. From that
point of view, th2 ealy preliminary

round of locking to all the aspgcts

f the Bill, has been covered by the
Com:mittee, and the Bill is before the
House with that recommendation,
Tre right of an hon. Member to bring
a Bill to that effect has not in
any way been taken away. Therefore,
I submit that the right, which is con-
ferr>d by article 368 of the Consti-
tution is not in any way affected. It
is only a matter of procedure, and the
preliminary particulars are placed
before the House by the Committee.

It has been resclv:d to coatiune the
Preventive Detention Act up to the
end of 1957, as it is. So, another dis-

meet the argument of making them
justiciable at this stage by taking
mwuﬁmumwd

opportunz. From that point of view
the

House should reject it and accept the
original recommendation of the Com-
mittee.

Shrimati Renu Chakravarity (Basir-
hat): May I just mak® one or two
points? Earlier, when we discussed
the report of the Committee on Pri-
vate Members’ Bi'ls and Resclutions,
I had reason to point out that we
wanted no curbs or fetters in the
in‘roduction of any Bill, but rather
that such a Committee should only
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1 think, would not be right. It would
be infringing upon the right of Mem-
bers in a sort of indirect way, putting
thr weight of the Committee against
the House passing such a measure,
And as such I think we should not
allow the Committee to put before us

this particular aspect whether they

think it is necessary or unneczssary.
1t is only for the House to decide that,
after the entire thing has been argued
on the floor of the House.

Shri H. N. Mukerjoe (Calcutta
North-East): Could I ask Mr, Altekar
for a clarification?

My difficulty is, he seems to think
that if the House passes its verdict in
regard to a certain matter, then any
legislation in connection with that
will not normally te permitted to bz
introduced. Because preventive
detention was discussed in this House
and accepted as a necessary provision
we are told that this particular
amendmznt of the Constitution is un-

necessary.

Now, on that analogy all kinds of
wrong things might happen, For
examp'e, the Industrial Disputes
Act has recently been amended in a
particular way, and we had a fairly
full discussion. 1 am sure there are
Bi'ls pending in this House where
certain matters relating to industrial

um 27 JULY 1958 Mewmbers bitis sns
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spectly, and the implicationg of what
Mr, Alnhrhulnd as being the

of the House to imtroduce
is a Committee on Private Mem

{i

. Bills and Resolutions, appointed by

thig House- It has not taken amy
decigions. It is not that the Com-
mittee hag exceeded its powerg or
transgressed any constitutional
provisions or done anywhere-
thing mmproper. The House has ap-
pointed the Committee to facilitats its
procedure in this House. We caiinot
say that a Member has an absolute
right to introduce a Bill in this House.
But the first stage that comes is that
he asks for pe=rmission of the House
to introduce that Bill. Tt is for the
House to decide it may refuse that
permission or it may grant that per-
mission. In order to facilitate and
held the House in coming to » decision,
that Committes is there to make any
It is not that that
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m -k .-nw e n e
ber objected; but leave was not refus-
eod,

Mr. Deputy-Speaker: I have no
<example to give to Shrimati Renu
‘Chakravartly where leave was refused
t0 a Private Member’s Bill. There 15
this difference. Shri Kamath says
that leave was not refused. I think
#t wag the House which refused leave.

Shri Kamath: It was opposed by a
Member. The Speaker Shri Mavalan-
kar said that it was a convention and
it should not be opposed.

r. Deputy-Speaker: It was here
Tefused in this House. There was no
recommendation of the Committee. I
recollect the permission was not gran-
ted when he asked for leave.

Shri Kamath: My recollection is
-otherwise.

Mr. Deputy-Speaker:
other instance also.
Shri K. K. Basu: If the House
‘refuses to give me leave, that is one
thing. I remember distinctly there
was a Bill by my hon. friend Shri
Madhao Reddy about privy purse.
Some Member opposed. The Speaker
Shri Mavalankar was there. The
Prime Minister also said that leave
should be granted. Naturally when
the Prime Minister said so, the other
Benches granted leave. The practice
‘has been to grant leave. Then it comes
to the House. Of course, nobody can
get through a Bill

Mr, Deputy-Speaker: That the Prime
Minister said in a certain case that
leave should be granted is a different
thing. It is for the House to decide
‘whether leave should be granted or
mot. This is before the House now.

The question is:

That at the end of the motion, the
Jollowing be added:
“Subject to the modification that
permission be granted to Shri
Kamal Kumar Basu to introduce
his Bill to amend the Comstitu-
ton.”

Here is an-

Resclutions

" Thoss in faveur will plesse say

‘Aye’.

Scveral Hoa. Members ‘Aye'.

Mr, Deputy-Speaker: Those against
will please say, ‘No',

Several Hon. Members: ‘No'.

Mr. Deputy-Speaker: 1 think the
‘Noes’ have it. The motion is nega-
tived. .

Some Hon. Members: The ‘Ayes
have it.

Mr. Deputy-Speaker: I would request
the Members in favour tp stangd in
their places,

Shri Kamath: Under the rules of
the House, the bell has got to be rung.

Mr. Deputy-Speaker: All right, le:
the bell be rung. -

4 P,

The question is:

That at the end of the motion, the
following be added:

“Subject to the modification
that permission be granted to
Shri Kamal Kumar Basu to intro-
duce his Bill to amend the Con-
stitution.”

Those in favour will kindly say
“Aye”.
Some Hon. Members: “Aye”.

Mr. Deputy-Speaker: Those against
will kindly say “No”.

Some Hon. Members: “No”,

Mr. Deputy-Speaker: The “Noes”
have it.

Shri K, K. Basu: The ‘Ayes’ have it.

Mr. Deputy-Speaker: Then I request
the hon, Members in favour to stand
up in their seats. There are 20.
Those against. There i3 an over-
whelming majority. The amend-
mend is lost.

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:
“That this House agreeg with

Bills and Resolutions presented to
the House on the 25th July, 1956."

The motion was adopted.

————

SADHUS AND BSANYASIS REGIS-
TRATION AND LICENSING BILL®*

Shri Radha Ramam (Delhi City): 1
beg to' move for leave to introduce a
Bill to provide for the registration
and licensing of Sadhus and Sanyasis
in India.

hllr. Deputy-Speaker: The question

“That leave be granted to in-
troduce a Bill tp provide for the
registration and  licensing of
Sadhus and Senyasis in India.”

The motion was adopied.

Shri Radhs Raman: I introduce the
Bl

INDIAN ADOPTION OF CHILDREN
BILL

Mr. Deputy-Speaker: The Fouse
will now resume further discussion
of the motion moved by Shrimati
Jayashri Raiji on the 18th May, 1956:

“That the Bill to provide an
adoption procedure to safeguard
the interests of adopted children
and the rights of their natural
and adoptive parents, be taken
into consideration.”

Out of the two hours allotted for
the discussion of the Bill one hour
and 35 minutes were taken up on the
18th May, 1956 and 25 minutes are
still available.

Shri M. D. Joshi may now con-
tinue his speech, but I may remind
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humanitarian.

who have no
such as Hindu childless parents had
when they adipied ckildren, but the
satisfaction of having helped a poor
child or an indigent child or a child
without any means of livelihood or
which was uncared for. That is the
moral and higher motive which has
actuated the Mover to bring this Rill

Under the Hindu law, childless

. parenis only—childless parents is a

misnomer—childla=s neople cnly can
adopt, but un:i.r iais Bill people who
have got children can adupt. Under
the Bill people of sny religion can
adopt children of any religion. Per-
sons of any sex can be sdopted So,
this Bill is very wide in its scope.
Then, if the parents of the child
which is proposed to be adopted are
alive, their consent will be necessary.
Then, if the child is above the age
of ten, its cwn consent will be neces-
sary. And further on it contemplates
adoption through the intervemtion of
the court. If the court passes o decree
allowing the adoption, then the adop-
tion will take place. A child over 18
yvears of age cannot be adcpted. That
means & major parson cannot be
adopted. All this is with the best of
motives and I think the Rifl should
be assented to by Government I do
not know what the attitude of the

*Published in the Gazette of Indis Extre-ordinary Part I—Section 2.

dated 27th July, 1856. pp. 617—820.
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There other consideration.
1 know that there is a craze for the
child in the case of those who have
no children. I know of numerous

stands, there is adoption ongst
Hindus. But in the case of others
also, I think there is absolutely no

difficulty whatsoever, if a person
wants to adopt or rear up a child, he
may not have the legal recognition of

g
:
§
£

the adoption, but he
child. If he happens to be a person
who has property, he can easily will
away that property or do whatever
he likes with it.

While I agree to the motive which
underlies this Bill, I would request

&
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be consistent with the modern times,
it does need some changes.
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We are proceeding on a gradual basis.
As I said earlier, in matters of this
nature, it is better that we first try
to codify and improve the law relat-
ing to adoption amongst the Hindus,
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But I find that orphans cannot be
taken in adoption. .

Shri Pataskar: We shall change it

Shrimati Jayashrl: There is, how-
ever, adoption going on side by side,
but there is no legal vrocedure behind
this, My idea was that there should
be some safeguards for those children
who are taken in adoption.

As I said last time, T had collected
opinions from many social workers,
who had come across adoption pro-
cedurés in relation to these children.
Their opinion was that there is urgent
need for a measure of this nature,
because in the course of their work,
they have experienced difficulties;
especially the magistrates in juvenile
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there will be a procedure of follow-
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“Notwithstanding anything in
clauses (2) and (3), Parliament
hag exclusive power to make laws
with respect to any of the matters
enumerated in List I In the
Seventh Schedule (in this Con-
stitution referred to as the ‘Union
ust')"-

It is a fact that we have not or this
House has not enacted any laws
governing these pensions and the
situation now is that these pensions
are governed by the rules which were
in vogue during the British time,
before the British parted with power.
Hence my attempt to move this Bill

The object of this Bill is not to
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servations in 8 Madrag 365 and 10
Madras 108. Section 180(3) and the
clauses (a) and (b) of the Army
Act read as under:

“180(2) In the application of
this Act to His Majesty’s Indian
Forces, the following modifica-
tiong shall be made:

(a) Nothing in thig Act shall
prejudice or affect the Indian
Military Law respecting officers
or soldiers or followers in His

lowers, reference shall be had to
the Indian military law for such
native officers, soldiers or fol-
lowers, and to the established
usage of the service, but
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entire ‘Act applied to His Majesty’s s a manner which, ag per ocbeerva-
Indian Forces. It is obvioug that tions of Hig Lordship Mr. Justice
courts-martial may be convened in Khosla in Govind Singh we the
pursuance of that Act. It ig thug clear Union decided on 15th February, 1938,
that cases for which the Indian Army highly irregular. Even for disallow-
Act did not expressly provide and the ing death and dissblement compen-
Army Act did, the latter applied first sations, the provisiong of the Army
and the Indian Army Ruleg and other Act were not referred to. In other
domestic rules stood suspended. It words, evidence is not taken on oath
is thus clear that where the Indian and judicial nofice is taken of inad-
Army Act wag silent as to the manner missible evidence.
of officers, other
““’b’m:mmm:m&'zm Reference to clause 11 of section #4
of subjecting them to punish- of the Army Act will show that judl-
ment coild mot be the manner ﬁmmoﬂud:'to rooreri e
which was at variance with the pro-
visions of that Act This view is service towards pension. This sectiom
maie clear by section 69 of the Army reads:
which “44-(11) In addition to or with-

out any other punishment In
respect of any offence, an offender
convicted by Court Martial may
be subject to forfeiture of any
deferred pay, service towards
pension, Naval, Milltary or Alr
Force decorations or Naval, Mili-
tary or Air Force rewards, in such
manner as may for the time being
be provided by Royal Warrant:”.

It is obvious that for subjecting
one to any forfeiture of service
towards pension or forfeiture of a
Naval, Military or Air Force reward,
the essential conditionsg laid down b¥
the Imperial Army Act are: (i) Con-
viction by Martial and
(ii) Royal Warrant laying down the
manner o forfeit any service towards
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stands abrogated.

No power for making ruleg incon-
sistent with or contrary to the pro-
visions of the Army Act,
conferred on any authority. A refer.
ence to section 70(1) of the Army
Act, 1881 will make the matter clear.
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Dr.'N.B.ﬂn'e:l hope to take
about gix minutes more.

It will thus be seen that as early
as the year 1015, the Imperial Parlia-
ment visualised the condition wherein
the Indian Forces became subject to
the Army Act. It is obvious that when
the personnel of His Majesty’s Indian
Forces were so subject, they were
governable by the Imperial Army Act
and not by the Indian Army Act
rules or other domestic rules. This
condition was when the Indian Forces
were declared to be on active service,
that is to say, when they were engag-
ed in a war, Needless to say that war
was the province of the Imperial Gov-
ernment and not of the Government
of India. It follows that pay, allow-
ances and pension including death and
disablement pensions became govern-
able by the Imperial laws. The Indian
Legislature had no power to affect
the expenditure incurred on war one
way or the other.

The power of the Indian Legislature
was further negatively restrivted by
sub-section 2 of section 65 of the Gov-
ernment of India Act, 1915, which runs
as under:

“65(2). Provided that the Indian
Legislature has not, unless ex-
pressly so authorised by Act of
Parliament, power to make any
law repesling or affecting (i) any
Act of Parliament passed after
the year one thousand eight
hundred and sixty and extend-
ing to India including the
Army Act (the Air Force Act) and
any Act amending the same.”

In section 84 of the Government of
India ARt m!.‘..,lw e

red by section 65(d) of the Govern-
ment of India Act, 1915 the matter
concerning the soldiers’ pay, allow-
ance, ordinary pension, death and dis-
ablement pension remained the pro-
vince of the Secretary of State for
India, in Council vide section 235 of
the Government of India Act, 1935
according to which the proposal of the
Governor-General in Council for
the appropriation of revenue or money
relating to the head of the expendi-
ture classified by the Governor-
General in Council as “Defence” and
“Political”. It follows that the govern-
iment of the subject of pay and pen-
sions etc., was no concern of the Indian
Legislature. This section 67A stands
retained by Schedule IX of the Gov-
ernment of India Act, I835. In the
Army Act, the pay of an officer or
soldier of His Majesty’s regular forces
stood profecfed in the following
words:

“136. The pay of an officer or
soldier of His Majesty’s regular
forces shall be paid without any
deduction other than the deduc-
tions authorised by this or any
other Act or any Royal Warrant
for the time being or by any law
passed by the Governor-General
of India in Council.” ’

The mandate of section 136, Army
Act, was suffered to stand uncompli-
ed with inasmuch as the late War
Department sought to make rules
governing pay, allowances, pension
and disablement pension payable te
His Majesty’s Indian Forces. Ne
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War Department to itsef wag con-
trary to section 313(1), section 235,
-section 300(2) of the Government of
India Act, 1935. Such a usurpation of
power by a ‘subordinate of the Im-
perial] Parlisment constituted con-
tempt of Parliament. The Regula-
tions

“All laws in force in the terri-
tory of India immediately before
the commencement of the Cons-
titution, in so far as they are
inconsistent with any provision
of this Part, shall, to the extent
of such inconsistency be void.”

rules not published in the Officiai
Gazette. About this there was a case
in the Supreme Court in 1951—the
famous Jaipur appeal in opium case—
in which it was decided that any
punishment given to a person under
rules, which were not published in the
Official Gazette in the proper way, is
abhorrent to all legal conscience,
They are consequently inoperative as
per observationg of their Lordships of
the Supreme Court in Harla versus
the State of Rajasthan published' in
AIR 1951 467. Section 170(1) of the
Army Act says as follows::

Mr. Depuly-Speaker: Motion moved:

“That the Bill to provide remedy
and to regulate the ex-army pex-
sonnel’s litigation with respect
their pay, allowances, pension,
gratuity and all other emoluments
payable under army regulations
and usage of the army and punish-
ments inflicted on them without
jurisdiction, or in excess of juris-
diction, or in excess of the quan-
tum prescribed by the army laws,
bz taken into consideration”

DEMONSTRATION NEAR PARLJA-
MENT HOUSE

Shri A. K. Gopalan (Cannanore).
I wish to bring to your notice a mat-
ter of urgent public importance.
Hundreds of persons are being arrest-
ed now. They have alresdy
arrested and taken round the Parlia-
ment. House, in the precincts of the
Parliament House Hundreds of
policemen and police vans are also
here. It is difficult for Members to
go out and to come in. Also, it is
learnt that all these persons from all
over Bombay and Maharashtra have
come here to represent certain grisv-
ances to Parliament My request is
that, as the custodian of

1
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EX-ARMY PERSONNEL'S LITIGA-
TION BILL—contd.

Shri Tek Chand (Ambala-Simla):
When 1 went through Dr. Khare's
Bill, the impression left on my mind
was that if there could be any piece
of legislation szubversive of discipline,
in contravention of the well-known
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"Criminal Procedure is no bar. Fur-
ther, according to the author of this
Bill, the sanction which is absolutely
neczssary for prosecution of judges
and public servants under section 187
is also dispensed with. In other
words, if any false petition is institut-
ed, or if any wild allegation is made,
ﬂieauthordthia&ll wants even

persons who are responsible for
fnlseallegaumstohave

can be prosecuted, that is to say, a
criminal action against any person can
be brought forward for neglect or
default. It is a peculiar measure
which is unheard of.

Not only this. The author of the Bill
says in clause 4 that any ex-army
person can go straight to the high
court even for a trivial matter involv-
ing family pension or for any other
trifling grievance. The high courts
are not supposed to go into small mat-
ters—whether the person has got his
pension in entirety or whether he has
got his pension in adequate measure
or not, etc. are high courts are going
to sit in judgment as if they are trial
courts!

Clause 5 is still worse. The author
permits such a person to institute a
suit for declaration of his title with-
out the usual notice which is very
necessary under section 80 of the
Civil Procedure Code. He thinks that
even two months notice that is re-
quired under that provision should be
dispensed with.

5 P.M.

Not only that He doe» not want
such a person to pay court fee. He
should pay that only in the event of
his success. Therefore, it iz opn to
such person or persons to institute as
wany suits as they like, howsoever

frivolous they may be, without pay-
ing one pie by way of eourt fees. It
payable only after the person
successful.  So, that Jeaves a free
field to institute any number of frivol-
ous applications as a  person may
desire,

into all matters and to writs.
Wﬁu.umekm:.mm
under article 32 of our
where a person is being deprived of
any Fundamental Right In very
special cases, the High Courts are

there is any breach of Fundamental
Right but for any other purpose as
well. This provision of our Constitu-
tion has been the subject matter of

in no case where there is an alterna-
tive remedy available. There is the
Army Act—sections 47, 50 and 6l.
They give ample safeguards even if
the Army Act of 1850 was inadequatse,
it is understandable that an amending
Bill may be introduced whereby some
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the hon. Mover referred to. That
effence is also punishable with impri-
sonment extending to ten years. I

g
;
E;
B
g
g
g
H]

The main point is that enough
powers rest with the Central Minis-
try. I go further. I know & number
of cases where ex-servicemen have
appealed to the highest authority in
this land, the President. He has
perconally sent for the cases and
decided about their justifiable nature
or otherwise. We are living in a
democratic country. It is mnot an

27 JULY 1956 Code of Crimine 1236

Precedure (Amend-
ment) BB

tic rules which are never publicised
anywhere or advertised. As I have
said before, the Supreme Court has
said that punishing people under laws
not popularly advertised or properly
passed is not only abhorrent but bar-
barous. It is the practice at present.
Therefore, 1 do not withdraw my Bill
Government may defeat it.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Amendment of section 435)

Mr. Deputy-Speaker: The House
will now take up the motion for

resumption of the adjourned debate
on the motion moved by Shri Raghu-
nath Singh on the 28th April, 1955,
that the Bill further to amend the
Code of Criminual Procedure, 1388, be
taken into consideration.

Out of 11 hours allotted ic this Bill,
one hour has alresdy been availed of
on the 28th April and 5th August 1955
and thirty minutes are now available.

ot vy fag (forer ancw wew) @
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frreafafes s ot wfiny aiz-for
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The Ministor fn ‘Gio Ministry " of
Home Afshs (Bhri Daiar);: B8ir, 30
minutes are not necessary, because
we are accepting the Bill

Mr, Deputy-Speaker: That is the
maximwr prescribed and not the
minimum.

Shri Detar: I have suggestad cer-
‘Main formal amendments so0 as to
‘bring it in line with the proper Bill.

Mr, Deputy-Speaker: The question
is:

“That the adjourned debate on the
following motion moved by Shri
Raghunath Singh on the 28th April,
1955, be resumed:

“That the Bill further to amend
the Code of Criminal Procedure,
1898, be taken into considera-
tion"."

The motion was adopted.

Mr. Deputy-Speaker: The question
is:
“That the Bill further to amend

the Code of Criminal Procedure,
1898, be taken into consideration”.

The motion was adopted.
Shri Datar: I suggest that we take

wlause 2. I have got a number of
formal amendments.

Clause 2.—(Amendment of section
435 etc.)
Amendment made: Page 1, line 7—
after “the Code ot Criminal Proce-
«dure” insert:
“1898 (here.inl;ter referred to
as the principal Act).”
—[Shri Datar ]
Mr. Deputy-Speaker: The question
is:
“That clause 2, az amended,
stand part of the Bill”

{Amendment) Bill 13238

New Claum 3
Amendment made: Page L—

after line 8, add:

“S. In sub-section (1) of Section
438 of the principal Act—

(a) after the words ‘a sentence’
the words ‘or an order
shall be inserted; and

(b) after the words ‘such sen-
tence’ the words “or order’
shgllbeinuﬂ.ed."

~—[Shri Datar )
isnlr. Deputy-Speaker: The gquestion
“That clause 3 be added to the
BilL"
The motion was adopted.
Clause 3 was added to the Bill
Clause 1 was added to the Bill

Enacting Formula
Amendment made: Page 1, line 3—
after “Parliament” insert:

“in the Seventh Year of the
Republic of India”.
-~{Shri Datar ]

Mr, Deputy-Speaker: The guestion
is: '

“That the Enacting formulas,
as amended, stand part of the
BillL"”

The motion was adopted.
The Enacting Formula, az amended,
was added to the Bill
Mr. Deputy-Speaker: The guestion
is:

“That the Preamble be added to

the Bill”
The motion was nepgatived.
Mr, Deputy-Speaker: The guestion
is:
“That the title stand part of
the BilL”

The motion was adopted.
The title was added to the Bill
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Shri Raghunath Singh: I beg to
move:

“That the Bill, as amended, be
passed.”
h&.m-mmm

“That the Bill, as amended, be
passed.”

The motion was adopted.
INDIAN PENAL CODE
(AMENDMENT) BILL

(Amendment of Section 497)
Shri Dabhi ‘(Kaira-North): Sir, I

beg to move:

“That the Bill further to amend
the Indian Penal Code, 1880, be
taken into consideration.”

This is a very short Bill consisting
of only two clauses, of which only
one is an operative clause. The Bill
seeks to amend section 497 of the
Indian Penal Code which defines the
offence of adultery and makes it
punishable. Section 497 reads thus:

“Whoever has sexual inter-
course with a person who is and
whom he knows or has reason to
believe to be the wife of another
man, without the consent or con-
nivance of that man, such sexual
intercourse not amounting to the
offence of “rape, is guilty of the
offence of adultery, and shall be
punished with imprisonment of
either description for a term
which may extend to five years,
or with fine, or with both. In
such case the wife shall not be
punishable as an abettor.”

the chastity of women and the
sacredness of the nuptial contract,
we cannot but feel that there are-
some peculiarities in the state of
society in this country which may
well lead to a human man to
pause before he determines to
punish the infidelity of wives.
The condition of the women of
this country is, unhappily, very
different from that of the women
of England and France. They
are very often neglected for other
wives while still young, they
share the attentions of a husband
with several rivals. To make
laws for punishing the incons-
tancy of the wife, while the law
admits the privilege of the
husband to fill his Zenana with
women, is a course which we are
most reluctant to adopt.”

You will see from this that the

reason given by the authors of this
Code for not punishing the wife as
abettor was that at that time poly-
gamy existed among all sections of
the people, except the Christians and
Parsis My humble submission is
that the circumstances which influ-
enced the authors of the Code have
ceased to exist and the time is ripe
now for doing away with this proviso
which makes a discrimination between
men and women.

We know that in India polygamy
does not exist among Christians and



the
Muslims. It is stated at page 75,
Census of India, VolL. 1, Part 1A as
follows:

e Polygamy, though it exists,
is known to be very rare.... Out
of every 10,000 persons in India,
there are 2353 males for every
2357 married females ™
Therefore, times have changed and

this system of polygamy has ceased to
exist. The very cogent ground on
which the authors of the Code
exempted women from being punish-
ed as abettors does not exist at all

I shall tell you the reason why I
withdrew my Bill on 30-7-1952. Hon.
Members Shrimati Jayashri and Shri
Raghubir Sahai argued at that time
that 50 long as polygamy existed
among Hindus and so long as women
were not allowed divorce, it was
quite unfair to delete this proviso. So,
I withdrew the Bill. Now, as I have
said, that the Hindu Marriage Act,
1855, which not only prohibits poly-
gamy but also permits divorce to
women, has been placed on the
statute-book, the arguments advanced
by the authors of the Code do not
exist,

who want to continue this to-
put themselves in the position of the
man whose wife has committed adul-
tery. 1 would like to ask our sisters
one guestion: Is it or is it

that the interests of the h

are closely connected with the chasti-
ty of women? If they reply “no”. I
have nothing to say. But, if the reply
is in the affirmative, I think this
proviso should be dropped and woman
also should be punishable as an abet-
tor.

Lastly, our sisters were asking for-
equal rights. Even their seX-respect
demands that they should not ask for
any favours frcm the point of view
of law. What I say should not be
misunderstood. Nobody can accuse
me of saying anything against my
sisters because, as you know, I was
for absolutely equal rights for women
while the Hindu Marriage and the
Hindu Succession Bills were being
discussed in this House.

Under these circumstances I think
the time has come when we should
do away with this invidious distinc-
tion between men and women. This
clause does not, to my mind, do any
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sons. I hope that this Bill would,
therefore, receive the comsent of the
whole House.

Mr. Chatrman: Motion moved:

“That the Bill further to amend
the Indian Penal Code, 1860, be
taken into consideration.™

Shrimati Jayashri (Bombay-Subur-
ban): On the last occasion when this

p
!
5
i
¥
4

a rape then there is a necessity of
giving punishment. But in adultery,
where the consent of each party is

27 JULY 1958 (Amendment) Bill 1244

g
¥

food; but have we been able to pre-
vent the adulteration of food? (Am
Hon. Member: To some extent). My
point is this. I believe that legisla-
tive measures to eradicate all kinds
of evils are not adequate, and we
have to have recourse to things of a
different kind.

Mr. Dabhi has given sociological
reasons for the eradication of this
kind of evil to which he has referred.
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(Friday, apk Yuly, 1956)
CorLuans

MOTION FOR ADJOURNMENT 1117—18
his _ decision
Thg Spuh:r gave

sions in the aress around

ment House and withheld his con-
sent to the moving of the adjourn-
ment motion,

PAPERS LAID ON THE TABLE 1118—19

foliuwmgmtmeh;don
the Table : -
I ACopyd‘uchd‘the follow-
()in; under sub-
section (2) of ’ section 16 of
the Tarif Commission Act,
1951 :—
of the Tariff Com-
® Rq_n:tm I.::h f;l;r retention
prices (ex-w pig iron
and steel produced by the
Mysore Iron and Steel
‘Works, Bhadravati, 1956.

(ni) Ministry of Commerce &

ndustry ution No. IS

(4)-2 (161)/56, dated  the
16th July, 1956.

ii1) Statement under proviso
a "li.l section 16 (2) of the Tariff
Cmnmmuon Act, Igsli‘u-
y a

inin,
fﬁ;} uch of the docu-

ments referred to at (i) and
(ii) above could not be laid
within the prescribed
period.

(2) A copy of the Notification
)No. 32/12/9/55-E.D., dated
the 12th June, 1 6, under
sub-section (3) of section 85

the Estate Duty Act, 1953
m.klﬂ cerian further
md!nenu to the Estate
Duty Rules, 1953.

(3) A copy of the

-1 ( :
:I:' 25)1’ :956.

‘Jmsﬁnfl.he Adminlarl-
don of Evacuee Property

a4
CoLmos

M. 1950, ki certain
mf'].m the uhmi.
stration of Lvacuec Property
(Central) Rulcs, 1950,

REPORT OF COMMITTET. ON 1119-20
ABSENCE OF MEMBE
FROM THE SITTINGS
THE HOUSE PRESENTED

Sizteenth Report was presented. A
!ist showing names of Members
who were contin sbsent
from the sittings of the for
’géldlylormednn q:n'rﬁ

1
{llthm'r ah-956 was

PRESENTATION OF PETTTTONS a0

(i} Dr. Lanka Sundaram presented
a petition signed by ome thou-
sand one hundred and seventy-
ﬁwgummmmmsﬂm'dthe

Reorganisatson as re-
ported by the Joint Committee.

(i) Shri  Kamath prescnted a
petition signed by two thousand
one hundred and eighteen peti-
tioners in respect of the  States
Rcorgamunon Bill, and the Con-
;llt'uum (Ninth b:':mel:dn?n()
11 as rq:mted 1 cing
Committee.

BI'.L UNDBR CO)‘SIDI-‘.RA 1120—21
TION . « 1122==97

States  Reorganisation Bill as
reported by the Joint Committee
was further considered. The dis-
cussion was not concluded.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
ADOFPTED. . . . 11gp—1211

Fif&-:inhkepmmldop-

PRIVATE MEMBER'S BILL
INTRODUCED . . 1217

Saddus and Sanvasis (Registra-
tion and Licensing) Bill by Shri
Radhs was introduced.



k2sg

PRIVATE MEMBER'S BILL
WITHDRAWN . R « 121120
Further discussion on the motion

to comsider the Indian adop-
*ion of Children Bill by Shrimeti

Juyushri, wes resumed. After some
dizszussion the Bill was withdrawn
av cave of the House.

PRIVATE MEMBER'S BILL 1221—30
NEGATIVED

. . 1232—36

125
Covumren
RIVATE MEMBEI‘S BIJ..L 1236398
+ PASSED . .
Further dlm m
to cousider the

m} s)by

mnmedlndthmln plled
a3 amended .

PRIVATE MEMBER'S BILL 1339—-§
UNDER CONSIDERATION .
The motion to consider the
Bl (imenciment of Section 4973
by - Shri Debhi, was meved and
AGENDA FOR SATURDAY,
a8th JULY, 19s6.
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